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Order or th:l Iriburj 

Heard Mr. A.C.Sarrna, 
counsel for the 5pp1jat 

ISsue notice tob0 cau s e 
to why the app1jcatjo shall not 

be admitted. Returnabl e  by four 
weeks. 

In the meantime, the 

ants a re di rected not to mak e any 
rt her recover>. of SOA. 

List on 15.11,2002 for 
admjssj0 

Member  

/- 
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0.A.i342 of 2002 
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22.11.02 	List on 2911.02 for Ad4lssion# 
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Interim order dated 10.10.2002 

shall jisi continue. 	I 

Vice-Chairn 

-. 	 mb 

7.1.2003 present:- The Hon'ble Mr.Justice 
V.S.Aggarial, Chairman 

The Hon b1e Mr .K.K.Shanna 

Member (A). 

Mr.B.C.pathak, learned Add1.C.G.S.C. 

states that he would be filing written 

statement in four weeks from today. 

List the case on 6.2.2003 for admi- 

sajon. 
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Interim order to continue on the 

same term tilifurther orders. r , 

c 
Member 	 Chairman 

present :The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'ble Mr S.K.Hajra, 
Mernber(A). 

29.11.02 	Mr. 8.C.Pathak, learned Addi, C.G. 

S.C. for the respondents prayed for time 

for filing reply or written statement, 

Prayer is allowed. List on 7 /01/200 3  
for admission, 

Written Statement filed. Application 

is admitted . No fresh notice need be 

issued to the respondents. The Case may 

now be listed for hearing on 4.3.03. 

The applicant may file rejoinder if 
any within two weeks from today. 

Interim order sh11 continue. 

M€mber 	 vice-chairman 
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Ndtesof the. Registry 	date 	.. Order of the Tribunal 

O  

13.3.2003 	Heard Mr. C.M. Das, learned 
counsel for the applicant and also - 

Mr. B.C. Pathak, learned Addi. 
4I2 ,k4/,r. 	 C.G,S.C. for the respondents. on 

	

4. 	 the prayer of Mr. B.C. Pathak, 
t4f. 	

0 	
.3.earned Addi. C.G.S.C. for the 

respondents four weeks time is 

allowed to the respondents to take 

necessary steps on the matter. List 

on 2.5.2003 for hearing. 

Vice-Chairman 

r 	(j 	 fl% 

0 	
2.5.2003 	Put up on 13.5.03 for hearing 

alongwith connected matters. 

Vice-Chairman 
nkm 

	

. 	 23.5.2003 	Judgment delivered in open 

Court, kept in separate sheets. The 
is /& 	 application is partly allowed. No 

order as to costs . 

0 	 . 	 Vice-Chairman 
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• 	
IN THECENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUAHATI BENCH 

Original Application No.249 of 2002. 
Original ApplicatjonNo.316of 2002 

nal Application No.342 of 2002 

And 
• 	

Origial Application No.367 of 202 

'Date of decision: This the 2'vjday of May2003 

The Hon'blé Mr Justice D.N. Chowdhury, Vice-Chairman 

O.A.No.249/2002 

Shri BangsIiidhar Boro and 3 others 	 ....Applicants 
By Advocats Mr S. All and Mrs K. Chetri 

- versus - 

The Union o Ff India and others 	•, 	 ....Respondents 
By AdvocateFs Mr A. Deb Roy, Sr. C.G.S.C. 
and Mr B.C. Pathak, Addi. C.G.S.C. 

O.A.No.316/2002 

Shri. KhagenCh Medhi and 80 others 	 ....Applicants 
By Advocateb Mr A.C. Sarma, Mr C.M. Das 
and S. Saik±a 

- versus - 

The Union of India and others • 	 ....Respondents 
By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

O.A No 342/2 002 

Shrj Abhit Kumar Raha and 6 others 	 ....Applicants 
By Advocates Mr A.C. Sarma, C.M. Das and 
S. Saikia 

- versus - 

Union of India and others 	 ....Respondents 
By Advocate Mr B.C. •Pathak, Addl. C.G.S.C. 

0.A.No.367/OO2 

Shri P. Neogi and 60 others 	 .....Applicants 
By Advocated Mr A. Sa.rma and.Mr S. Saikia 

-vrsus- 

The Union of India and Others 	 ....Respondén.s 
By Advocate Mr A. Deb Roy, Sr. C.GS.C. 
and Mr B.C. Pathak, Addi. C.G.S.C. 



CFIOWDHURY. J. (V.C.,) 

2R D ER 

All the four O.A.s were teken up together since it 

involves common questions of fact as well as law 

pertainin.g to the Special (Duty) Allowance. 

2. 	
The employees of different posts in the Postal 

Department in Assam' Circle and N.E. Circle through the 

office bearers of various Unions of the postal employees 

working under the Chief Post L'laster General, Assarn 

Circle, Guwahati and N.E. Circle, Shillong, in O.A. 

No.249/2002, mainly assailed the action of the 

respondents as regards the recovery of Special (Duty) 

Allowance (SDA for short) so fr paid to them. In O.A. 

Nos.316, 342 and 367 of 2002,,the applicants in addition, 

also assailed the action of the respondents in stopping 

the payment of SDA to the applicants and more 

Particularly assailed the Office Memorandum whereby the 

respondents took steps for recovery of the amount of SDA 

paid to ineligible persons after 5.10.2001. 

3. 	For the purpose of adjudication of the cases, the 

pleadings cited in O.A.No.249/2002 and O.a.No.342/2002 

shall be referred to. The Office Memorandum bearing 

F.NQ. 11 (5)97_E.II(B) dated 29.5.2002 recounted the 

background of payment of SDA, the full text of which is 

reproduced below: 

"The undersigned is directed to refer to 
this Department's O.M. No.20014/3/83 E.IV dated 
14.12.83 and 20.4.1987 read with O.M. 
No. 20014/16/86..E1v/EII(B) dated 1.12.88, and OM 
No. 11 (3)/95_E.II(B) dt. 12.1.1996 on the subject 
mentioned above. 
2. 	Certain incentives were granted to Central 
Government employees posted in NE region vide OM 
dt.14.12.83. Special Duty Allowance (SDA) is one 
of the incentives granted to the Central 
Government employees having 'All India Transfer 
Liability'. The necessary clarification for 

- 
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determining the All IndIa Transfer Liability was 
issued vide OM dt.20.4.87, laying down. that the 
All India Transfer Liability of the members of any 
service/cadre or incumbents of any post/group zof 
posts has to be determined by applying the tests 
of recruitment zone, promotion zone etc. . i.e. 
whether recruitment to service/cadre/post has been 
made on All India basis and whether promotion is 
also done on the basis of an all India common 
seniority list for the service/cadre/post as a 
whole. A mere clause in the appointment letter to 
the effect that the person concerned is liable to 
be transferred anywhere in India, did not make him 
eligible for the grant of Special Duty Allowance. 

Some employees working in NE region who were 
not I eligible for grant of Special Duty Allowance 
in accordance with the orders issued from time to 
time agitated the issue of payment of Special Duty 
Allowance to them before CAT, 'Guwahati Bench and 
in certain cases CAT upheld the prayer of 
emplbyees. The Central Government filed appeals 
against CAT orders which have been decided by 
Supreme Court of India in favour of 001. The 
Hoñ'ble Supreme Court in• judgement delivered on 
20.9.94 (in Civil Appeal No.3251 of 1993 in the 
case of UoI and Ors V/s Sh. S. Vijaya Kumar and 
Ors) have upheld the submissions of the Government 
of India that C.G. civilian Employees who have All 
India Transfer Liability are entitled to the. grant 
of Special Duty Allowance on being posted to any 
station in the North Eastern Region from outside 
the region and Special Duty Allowance would not be 
payakle merely because of a clause in the 
appointment order relating to All India . Transfer 
Liability. 

In 	a 	recent appeal 	filed by Telecom 
Department (Civil) Appeal No.7000 of 2001 - 
arising out of SLP No.5455 of 1999), Supreme Court 
of India has ordered on 5.10.2001 that this appeal 
is covered bythe judgement •of this Court in the 
case of Uoi & Ors. vs. S. Vijayakumar & Ors. 
reported as 1994 (Supp.3) SCC, 649 and followed in 
the case of 001 & Ors vs. Executive Officers' 
Association 	Group 	'C' 	1995 	(Supp.1)SCC 	757. 
Therefore, this appeal is to be allowed in favour 
of the 001. The Hon'ble Supreme Court further 
ordered that whatever amount has been paid to the 
employees by way of SDA will not, in any event, be 
recovered from them inspite of the fact that the 
appeal has been allowed. 

in view of the aforesaid judgernents, the 
criteria for payment of Special Duty Allowance, as 
upheld by the Supreme Court, is reiterated as 
under 

"The 	Special 	Duty Allowance 	shall 	be 
•  admissible to Central Government employees 

having All India Transfer Liability on 
çosting to North Eastern region (including 
Sikkim) from outside the'region." 

All cases for grant of Special Duty Allowance 
including thoseof All India Service Officers may 

be....... 
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be regulated strictly in accordance with the above 
mentioned criteria. 

	

6. 	All 	the 	Ministries/Departments 	etc 	are 
requested to keep the above instructions in view 
for strict compliance. Further, as per direction 
of Hon'ble Supreme Court, it has also been decided 
that- 

The amount already paid on account of Special 
Duty Allowance to the ineligible persons 

not qualifying the criteria mentioned in 5 above 
on or before 5.10.2001, which is the date of 
judgment of the Supreme Court, will be waived. 
Hdwever, recoveries, if any, already made need not 
be refunded. 

The amount paid on account of Special Duty 
Allowance to ineligible persons after 5.10.2001 
will be recovered. 

	

7. 	These orders will be applicable mutatis 
mutandi for regulating the claims of Islands 
Special (Duty) Allowance which is payable on the 
analogy of Special (Duty) Allowance to Central 
Government Civilian employees serving in the 
Andaman & Nicobar and Lakshadweep Groups of 
Islands. 

	

8. 	In their application to employees of Indian 
Audit & Accounts Departmenti these orders issue in 
consultation with the Comptroller and Auditor 
General of India." 

4. 	Mr A.C. Sarma, learned counsel for the applicantSi 

in O.A. Nos.342 and 367 of 2002, however, strenuously 

urged that the applicants in the aforementioned 0.A.s are 

entitled for SDA in view of the fact that these 

applicants have All India Transfer Liability, which was 

also admitted by the respondents in Annexure-16 annexed 

to 0.A.No.342/2002. According Mr A.C. Sarma the aforesaid 

communication dated 31.3.2000/3.4.2000 clearly spelt but 

that SDA was paid to all categories of officers and 

members of the staff of the Meteorological Department 

posted in the North Eastern Region according to the 

conditions laid down in the Ministry of Finance 

L 	
(Department of Expenditure) 0.M. 

12.1.1996 and clarificatory O.M. No.20014/3/83E.1I dated 

20.4.1987 as they have actual 'All India Transfer 

liability'. The learned counsel for the applicants 

contended ......... 
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contended that in view of the aforementioned admission of 

facts, the respondents cannot now turn around and contend 

that these applicants are not entitled for SDA. 

I have also heard Mr A. Deb Roy, learned Sr. 

C.G.S.C. who seriously disputed the claim of the 

appi iants. 

I have given my anxious consideration in the 

matter and'.also perused thelone:docute.•ntrefe.rred.'to byi 

t1app1tcahts4,s9ued by the Deputy Director General of 

Meteorology (Administration .&. Storeà). On the face of the 

available documents it cannot lead to the conclusion that 

the applicAnts are also entitled for the SDA. The issue 

raised in this application is no longer res integra in 

view of th consistent pronouncements made by the Supreme 

Court in Reserve Bank of India Vs. Reserve Bank of India 

Staff Officers' Association and others, reported in 

(1991) 17 ATC 295, Union of India and others Vs. S. 

Vijayakumar and others, reported in (1994,) 28 ATC 598, 

Chief General Manager (Telecom), N.E. TelecomCircle Vs. 

R.C. Bhattacharjee and others, reported in AIR (1995) SC 

813, Union of India Vs. Executive Officers' Association 

Group C, reported in 1995 SCC (L&5) 661, as well as the 

judgment rendered by the Supreme Court in Civil Apeal 

No.7000 of 2001, Union of India Vs. National Union of 

Telecom Eidployees' Union and others 	disposed of on 

5.10.2001. 

In ihe fact situation, therefore, the claim of the 

applicants for grant of SDA cannot be entertained. The 

only other issue for consideration is as to the 

I  admissibility on the part of the authority in recovering 

the amount of SDA already paid to the applicants. The 

aforementiàned action of the respondents goes counter to 

the......... 
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the legal policy as well as in view of the consistent 

decision of the Supreme Court. In the case of Union of 

India and another Vs. National Union of Telecom Employees 

Union referred to by the respondents as well as the 

decision rendered by the Supreme Court in Civil Appeal 

No.8208-8213 (Union of India and others Vs. Geological 

Survey of India Employees' Association and Others) itself 

indicated the concern expressed by the Apex Court in 

disentitling the authority from recovering any part of 

the payment of SDA already made to the concerned 

employees. Such recovery is inequitous and will invite 

misery to the employees. The action of the respondents 

for recovering the amount already paid is, therefore, 

held to unsustainable in law and the respondents are 

accordingly directed not to make any further recovery. 

8. 	The applications are thus partially allowed. There 

shall, however, be no order as to costs- 

Sd/WICE CHURMAN 

n km 
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FORE THE C1RAL 	INIF 	TRIBIAL GiAHI 

(An applcatnunder Sectbn 19 of the dmn- 

strative Tribunals Act 9 1985) 

Title of the suit O.A. No. 2 	/2002 0  

Sri Abhit Kr. Raha & a's. 	... Applicants, 

Union of India & Ox's. 	 ... Respondents. 

INDEX 

Sl1,No, Particulars Page No. 

!1. 	 - Application 1 	to 	2-4  

2. 	 - Verification - 

30 	 - Annexure-1,2,3, 14,5 2J33 0  

It, 	 - Annexuro-6 - 	 9j,. -5 S 
- Ann exur e-7 

- 	 3 , - 3 
- Annexure-8 

- 	 3°i _-Lb 

- Annexure-9 - 	 - 

8 9 	 - Annexure-10  

90 	 - Annexure-11 - 

10. 	 A Annxure-12 - 

Jthnexure-13 - 

12. - Annexure-lLt - 

1 	3• 	 - Ann exur e- 15 1 	ç_. 
lIt. 	 - Annexure-16 - 

5. 	 - Annexure-17 - 

- Ann exur e- 18 - 

- Annexure-19 - 

- Annexure-20 -' 

19, 	 - Annexure-21 - 

- Annxure-22 - 

21. 	 - Ann exur e-23 - 	 t 

or use in Tribunal Office only 

ate of Filing REGIRY 

legistration No.. 
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O.A. No. 	- 	 /20020 

1,Sri Abhit Kumar Raha 

Asstt. Neteorologist,Gr-II(B), 

Regional Meteorological Gentre(RNC) 

Guwahati, Secretary,Gazetted Officers 

Association, RMC L.G.B. Airport, 

Guwahat i.. 15. 

2 9 Sri Pradip Kr. Nahanta 

Scientific Assistant, RNC Guwahati 

Regional Secretary, 

India Meteorological Department (IND). 

Non Gazetted Scientific Staff 

Association, RNC L.G.B. Airport, 

Guwaliatj-1 5. 

3.Sri Hara Kanta Das 

U.D.C., RMC Guwahati, 

Secretary, IND, Non Gazetted 

ministratjve Staff Association 

RNC L.G.B. Airport, Guwabati-15 

4,ri Mukul Cli. Das, 

Met • Attendant RNC, Guwahati 

Regional Secretary, Group-" I)" Staff 

Association, RNC L.G.B.Airport, 

Guwabati-1 • 

Contd.. ..2/_ 



- 5.Sr. Bixjit Sinha 

S.A. Central Seismological Observa-

tory (c.s.o.) Sliillong. 

Sri Ram Ashok Raj 

U.D S C., C.S.O., Shillong, 

President, I!4D Non Gazetted 

Administrative Staff Association 

C.S.O., Shillong. 

Sri Anthony Kharsbong 

Nett. Attendant, C.S.O. ,Shillong, 

Secretary Group-D' 1  Staff Associatiai 

C.S.O., Shillong 

• • . . . . . . . • . . .- • . . . PFITIONERS. 

-Vs.- 

The Union of India 

Represented by the Secretary 

Department of Science and Technology, 

New Delhi. 

The Director General of Meteorology 

India Meteorological DepartnientThD) 

New Delhi. 

The Deputy Director General 

(Administration Stores), India 

Meteorological Department, 

New Delhi. 

The Deputy Director General of 

Neterologe, Regional Meteorolo-

gical Contre,L.G.B.Airport, 

Guwahatj-15. 

Contd....3/_ 
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5. The Director, 

C,S;.O., Shillong 

India Net eorological Department, 

Neath home, 3rd Mile,Upper Shillong, 

SbiJlong-5. 

• • . RESPOND3NTS. 

DEI'AILS OF APPL]1CATI(S 

1 • 	 PARTICUIA. RS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE : 

The instant application is made challenging the 

following orders 20 

Govt. of India, Ministry of Finance G.M. No.11(5) 

/'97-E.II(B) dtd. 29-5-2002 . 

Order issued, vide DGN TOI no. GW-30000(Pt) 41424 

dtd. 30-7-02  issued by the Deputy Director General(Adni. and 

Stores)for Director General of Meteorology. 

I 

ili) Fax message no.GW-30000  dtd. 3-10-02 issued by the 

Diréctor(Admn) for DGN, New Delhi. 

All the above orders relate to discontinuation and 

recovery of S.D,A. from the applicants. 

Contd,., 4/- 

/ 
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This application is made for stay of recovery of 

the S.D .A, amount already paid to the appl±cant members of 

the Associations and to continue the payment of jum S.D.A. to 

them in future. 

JURISDICTION OF TRIBUNAL : 

The applications declare that the subject matter 

of the instant application for which they want redressal is 

within the jurisdiction of this lion' ble Tribunal, 

LIMITATION 

The applicants further declare that the application 

is within the limitation period as prescribed under Section 21 

of the Administrative Tribunal Act, 1985, 

Lt. 	 FACTS OF THE CASE 

.(i) That all the applicants are citizens of India 

and as such they are entitled to all the rights protections 

and priviledges as guranteed under the constitution of India. 

I 	 l.(ii)That all the applicants are employees of India 

Meteorological Deptt. (I.N.D.) under the Ministry of Science 

and Technology, Govt. of India. The applicants are the repre 

sentatives of their respective service Associations/Unions 

Contd .. . 5/- 



-5- 

and they represent the interest of their members as shown 

in the enclosed lists. The applicant no.1 being the Secretary 

of the India Neteorological Department Gazetted Officers 

4 

Association, Guwahati Branch be represents the interest of ,  

d as many as 318 members of the Association as shown in the anne-

xure-1. The petitioner no.2 being the Regional Secretary of 

I.N.D. Non Gazetted Scientific Staff Association R,N.G.,Guwahatj, 

he represents the interest of as many as 109 members of the 

Association as shown in the annexure-2. The petitioner no.3 

being the Secretary of the I.N.D. Non Gazetted Administrative 

Staff Association, Guwabati, he represents the interest of 7 

members of the Association as shown in the annexure-3. The 

petitioner no.4 being the Regional Secretary,Group-D Union 

of R.N.C. Guwabati he represents the interest of as many of 

50 members of the Association as shown in the Anrxuro-4.The 

petitioner no.5 being the Preside nt of I.N.D • Non Gazetted 

Scientific Staff Association of Central Seismological Observa-

t0r, Shillong he represents the interest of 8 no* of members 

his Association as shown inthe annexure-5. The petitioner 

.6 being the president of I.N.D. Non Gazettled Administrative 

aff Associ'ation of C.S.O. Shillong, he represents the inter-

est of big jgg 	nos. of members of his Association as shown 

in the annexure4. The petitioner no.7 being the Secretary I.14.D. 

Group-D" Staff Union C.S.0.,Shiilong, he represents the inte.. 

rest of 14 members of the Union as shown in the annexure-r, 

(The above members lists are annexmAa as anexu-

re-i, 2, 3 9 	6-&-- 

Contd. .. .6/- 
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..(iii)That, all the members included in the lists 

mentioned above are having common interest in the matter and 

as such they have joined together in the single application 

through their union representatives. The applicants crave the 

leave of this Hon'ble Court to allow them to file the single 

application as provided in Rule-4(5) of the Central Administ-

ratjve Tribunal (Procedure) Rules 1987- 

k.(iv)Tbat, all the members represented by the appli-

cants were directly recruited to the service of India 4eteoro-

logical Deptt. on all India basis having all India transfer 

liability and at present posted in N.E.Region. All the members 

of the applicants union are having common seniority on All 

India basis and promotion is also made on All India basis only. 

4.(v) That, to make the Central Govt. Civil Services 

in the N.E.Region more attractive the Govt. of India vide their 
Ct4J (L(1. 

gnaakmd office memo no.20014/2/83-E,I.V, granted some additio-

nal allowances to the civilian employees of the Central Govt. 

serving in the N.E.region. Amongst the various allowances 

granted by the Govt. one was the payment of Special 1) uty, 

Allowances(S.D.A.) to the Central G ovt, Civilian ployees 

who have all India transfer liability. Qs, 259,o of basic pay 

subject to a ceiling of Rs.LOO/- per month on their posting 

to any station in the N.E.region. The rate of allowance was 

subsequently modified as 12% of basic pay. 

(Copy of the above memo is annexed as Annexure4) 

Contd,..7/_ 
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4.(vj)That in view of the above decision of the G ovt, 

of India all members of the applicants unions serving in the 

N.E.region of India Meteorological Deptt, were allowed the 

benefit of S.D.A. at the rate prescribed by the Govt. 

4.(vii)That, the contents of the Govt. or India,Ministry 

of Finance OM No.-20014/3/83-E.IV dated 14-12-1983 itself 

speaks clearly that all the facilities extended thereunder are 

meant for all the civilian central Govt. employees posted in 

N.E.regiori, However clerification regardingapplication of 

tenure of posting/deputation as provided in par:a_1(i)  of the 

above memo was sought for from the Govt. by the Audit vide 

U.O. No-519-Audjt/117-83 dtd. 21-6-84 and the Govt, of India 

Ministry of Finance in their deptt. of expenditure U.O.No.-

39l43-E.IV/4 dtd. 17-10-84 clerified the matter stating that 

their orders are applicable to all central Govt. employees 

posted in the states/union teritories of North Eastern Region. 

Hence it is ip1ied that the special duty allowance as sanc-

tioned in para 1(ii) of the said Govt. memo dtd. 14-12-83 

will also be similarly applicable to all central Govt. employ-

ees posted in the states/union, territories of North eastern 

region. A furt-hor clerification to the point as to why the 

persons who may not have any all India transfer liability but 

would be prepared to serve in the N.E.region should be denied 

I t he allowances to encourage Govt. servent to serve in that 

region and it was clerified through a reply theat thit  is a con- 

i scious decision to allow special duty allowance to only those 

who have all India transfer liability. 

I 	 (A copy of the publication from swanys handbook 

is annexed as nnexure_7) 

Contd....8/-. 
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4.(viii)That, the period of the office memorandum dated 

14_12_83 was further extended vide G ovt. of India Ninistry of 

Finance 0,N. No.20014/3/83_E.IV  dtd,  29-10-86  on the existing 

terms and conditions and it Was extended from time to time 

thereafter also . 

(A copy of the above O.M. No, is annexed as 

Annexure_8) 

4.(ix)That, the Govt. of India Ninistry of Finance vide 

triejr 0.M, No. 20014/3/83_E.IV  dated 204_87 further clerified 

the matter that mere_clause in the appointment order to the 

effect that the person concerned is liable to be transfered 

anywhere in India does not make him illegible for the grant of 

S.D.A. but for the purpose of sanctioning the S.D.A., the all 

India transfer liability of the members of any service/cadre or 

inaludkag incumbents of any post/Group of posts has to be determ-

inedzone, promotion zone etc. i.e. wheather the recruitment 

to the service/cadre/post has been made in all India basis and 

whether promotion is also done on the basis of All India zone 

of promotion based on common seniority for the sorvice/cadre/ 

post as a whole. 

(A copy of the above memo is annexed as Annexure-9) 

L.() That, the Govt. of India Ministry of Finance vide 

their i No.20014/16/86/E.IV/E 11(B) dtd. 1-12-88 had modified 

the rate of S.D.A. from 25 to 12j% of the basic pay subject to 

a celeing of Rs.1000/- per month. It is further mentioned in the 

Contd,,,,9/- 
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aragrapb-2 of the above memo that the above orders would also 

apply mutatis-inutandis to the central Govt.employees posted 

in Aundamari & Nicober and Lakhyadeep, Island. These order would 

also apply mutaties-mutadis to officers posted to N.E.gi 

ouncil when they are stationed in the N.E.region. 

(A copy of the above memo is annexed as Annexure-lO) 

4.(xi)That, in the year 1992  the respondent no.2 for 

the first time vide his letter no.GW.30000(Pt) dtd. 14_1_92 

addressed to the D.D.G.N. Regional Neteorological Centre, 

Calcuttaintimated that the local persons belonging to N.E. 

region are not entitled to S.D.A. in view of the judgement 

passed by the Hon tble  Supreme Court in their order dt. 9-8-91 

the case of RBI -Vs-RBI Staff Association in C.A. No.3 1 07/9 1 . 

(A copy of the above letter is annexed as 

Annexure-1 i) 

4.(xii)That, inspite of the above letter also S.D.A. 

was continued to be paid and ultimately the S.D.A. case was 

reviewed by the department and the respondent no.2 vide his 

memo no.GW-30000(Pt) cltd. 27-2-92 addressed to the DOGN R1IC 

Calcutta informed that the case was reviewed and has been decided 

to continue payment of S.D.A. to all categories of officers 

and members of staff of the department posted in the North-

Eastern Region according to the orders contained in the Ministry 

of Finance(deptt. ofcpenditure)OM.No.2O01f/16/86/EIV/E11 

(B) dtd. 1-12-88 in supersession of the order contained in 

Contd. . . .10/- 
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D.G.M. UCI No. GW - 30000(Pt) dated 14-1-92 and D.G.M. 

of even no dated 28-1-92. 

(A copy of the above letter is annexed as 

Ann exur e- 12) 

4.(xiii)That, the Govt. of India Ministry of Finance 

e their office memo no.11(3)/95-E  11(B) dtd. 12-1-96 referring 

the judgement dtd, 20-9-94  passed by the Hon'be Supreme Court 

oi India in C.A. No.3251/93  has informed that the central Govt, 

vilian employees who have All India transfer liability are 

titled to the grant of SDA. on being posted touy station in 

the N.E.region from outside the region and the following decisions 

e taken. 

The amount already paid on account of SDA to the 

in-411igible persons on or before 20-9-94 will 

be wained and 

The amount paid on account of SDA to in-Ltigible 

persons after 20-9-94  will be recovered. 

(A copy of the above memo is annexed as Annexure 13) 

4.(xiv)That, after the above order also the members of 

e applicant associations were getting SDA regularly as paid 

the fl4D deptt. 

4.(xv)That, the Govt. of India Ministry of Finance 

e their 'ON No.11(2)/97.E-11(E) dtd. 22-7-98 has circulated 

out the recommendations of the 5th Central pay Commission 

r the facilities as granted by the Ministries office memorandum 

d. 14-12-83. 

Contd... • .11 1- 
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(Copy of the above memo is annexed as Annexure_iLt) 

LL.(xvi)That, the Govt. of India Ministry of Finance 

(Deptt. of Expenditure) vide their letter No.11(28)197-E.110) 

dtd, 15-3-2000  addressed to the Financial adviser Ministry 

of Science and Technology directed him to ensure that SDA is 

not paid to the employees who don't fulfill the conditions 

of illegibility in terms of ON dtd. 12-1-96. 

(A copy,of the above order is annexed as 

Annexure_15) 

kXj 	4.(xvii)That, in pursuance of the above letter the 

Deptt. of Science & Technology issued necessary instructions 

to the respondent no.2 and in response to which the respondent 

no.2 vide his letter no.CW-30000 dtd. 31-3-2000 clearly 

informed that SDA ispaid to all categories of officers and 

members of Staff of India meteorological Deptt. posted in 

the N.E.region according to the conditions laid down in the 

Ministry of Finance(Deptt. of Expenditure) in ON No. 1 1(3)195 

-E.11(B) dated 12-1-96 and clorificatory ON no.20014/3/83-

E.11 dtd. 20-4-87 as they have actual all India liability. 

It was also mentioned in that letter that no CAT/Court cases 

so far the Deptt. is concerned was pending. 

(A copy of the above letter is annexed as 

Annexure16) 
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	 4 
4.(xvi)That, the respondent no.3 on behalf of 

respondent no.2 vide his letter no.CW-30000(Pt)/2442 dated 

15-4-02 issued to the respondent no.4 has reiterted the 

provision for payment of SDA on the basis of the Apex Court 

virdict dtd. 20-9-94 and has mentioned that SDA is applicable 

only to the officers transfered from outside the N.E.region 

and posted to N.E.region and Andaman & Nicober Island etc. and 

1 directed the respondent no.4 to initiate action to recovery 

arrears paid in the form of SDA to .inilhigible flID officers 

after 20-9-94. 

(A copy of the above letter is annexed as 

Annexure-17) 

4.(ix)That, after the aforeasaid order the IND of ficals 

of N.E.region formed an adhoc committee for safeguarding SDA 

and submitted a representation on 23-5-02  to the respondent 

no.2 through proper channel highlighting all the important 

points in detail showing justification for continuing payment 

of SDA to them. 

(A copy of the above representation is annexed 

as Annexure-18) 

4.(xx)1at, the Govt. of India Ninistry of Finance 

(Dept. of ]cpenditure) vido their clerificatory order issued 

under ON No.11(5)197 E.11(B) dtd. 29-5-02 has referred to the 

latest judgemerit of the Hon'ble Supreme Court of India dtd. 

5-10-2001 and it has been reiterted that the SDA shall be 

Contd.. ..13/- 
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admissible to central Govt. employees bving all India transfer 

liability on posting to North Eastern region(including Sikkim) 

from outside the region and it has been decided that the amount 

paid on account of SDA to inlligible persons 1_tk 5-10-01 

will be Eecovered. It may be mentioned that the Eon' able 

Supreme Court in its order dtd. 5-10-01 while disposing C.A. 

No.7000/01 ordered that the appeal is covered by two earlier 

judgements as reported in 1994 ( Supp.3) Sec.649 and 1995 

(Supp.1) SC.C. 757 and hence the appeal was allowed in favour 

of U0I. The Hon l able Supreme Court further ordered that what 

ever amount has been paid to the employees by way of SDA will 

not in any event be recovered from them inspite of the fact 

that the appeal has been allowed. 

(Copy of the above order is annexed as 

Annexure-1 9) 

4.(xxi)Tbat, in pursuance of theabove order the 

respondent no.3 vide his letter no.CW-30000(Pt) 411.24 dtd. 

30-702 has directed RNC Guwabati, HNC Calcutta and C.S.O. 

Shillong to recover the amount paid on account of SDA to 

inflible persons after 5-10-01, The respondent no.3 vide his 

above order has further superceds DGN's earlier order issued 

vide no.CW-30000(T) dtd. 14-1-92 9  1 0-9-92 9  31-3-2000 and 1 5-4-02 . 

(A copy of the above letter is annexed as 

Annexure-20) 
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4.(xxii)That, the staff members of C.S.O. Shillong 

also made representation to the respondent no.2 through 

proper channel and the respondent no.2 vide his letter no. 

C11_3000000/3045 dtd. 27-9-02 has instructed the C.S.O. 

hillong that in case the staff feel dissatisfied with the 

decision of SDA they are free to file fresh petition before 

the Supreme Court of India. 

(A copy of the above letter is annexed as 

Anncxure-21) 

l.(xxiii)That, the Director Administration for the 

D,G.I, New Delhi vide his Fax message no.CW-30000 dtd. 3-10-02 

has directed the RMC Guwahati to stop payment of SDA to all 

officers/staff who belong to N.E.region including Sikkini and 

to start recovery of SDA paid after 5-10-01 to in*.lIible 

Officials only. The RNC Guwahati has also been asked to 

ascertain kiligibility for SDA payment from service book. 

(copy of the above order is annexed as 

A nnexure-22) 

t.(xxiv)That, it is submitted that some central Govt, 

civilian employees profred an application before this Hon'ble 

Tribunal in connection with admissibility of SDA and their 

application was allowed by this Hon' ble T' ribunal vide judge-

mont and order dtd. 12-5-89 passed in G.C.No. 1 05/85.Subsequently 

OA No.7/99 submitted by one of the earlier applicants on the 

same matter was also allowed by the Hon1t  ble Tribunal vide 

judgement and order dtd. 2-11-2000. 

Coutd. .. 15/- 
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(A copy of the above order is annexed as 

Ann exur e-23 

k,(xxv)That, this application has been made bonafide 

for the ends of justice and equity. 

5 • 	 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

For that, members of the applicants Association/ 

tiibns as mentioned in annexure-1,2,3,4 & 5 are recruited all 

India basis, there having all India transfer liability and they 

are promoted on all India basis iaving all India common seniority 

and as such they are having the alligibility criteria for grant 

of SDA in terms of ON dtd. 14_12_83(annexure_6)  as well as ON 

dtd. 204_87(Annexure_9) issued by the Govt. of India Ministry 

of Finance, Dept. of expenditures and as such the sudden decision 

to discontinue and to make recovery of the amount paid to the 

members of the applicants association without issuing any 

individual notice to the members of the association is arbitrary, 

illegal and unfair and as such the impugned order passed by the 

respondent authority are bad, and liable to be set aside. 

For that, the respondent authorities have paid 

SDA to the members of the applicants Association/Union on being 

fully satisfied with their k1ligibility criteria in terms of 

Govt. orders issued from time to time and the respondent autho-

rities now can not hold that the members of the applicants 

Association are not illigible to get SDA and as such the impugned 

orders are bad and liable to be quashed. 

Contd. . 
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For that, the N..region is comprising of a 

vast area major portion of which is comprised 6f high hilly 

terrains and the I.N.D. department is having their offices 

towards the most interior locality of the region and the 

IND officials irrespective of the fact wheather they belong 

to N.E.region or to outside the region are to work in those 

stations with much difficulties and problems. It may be meat-

ioned here that the problems faced by one official belonging 

to Guwajiati while he is to work in any interior place.of the 

region is much more incomparison to that faced by any official 

of the dept. coming from Delhi, Nadras, Calcutta etc. to 

work in any stations of IND locatd in plain area of N.E.region. 

For that, the respondent authorities are paying 

SDA to all the officials of IND deptt. post 

irrespective of being local for posted fr m 

after Apex Court judgement reported in 1994 

1995(Supp 1 S.C.C. 757. And the latest Apex 

in CA 7000 of 2001 being passed only oi i the 

d in N.E.region 

outs-ide even 

Supp 3 S.C.C. 649 and 1 

Court order passed 

basis of the earlier 

two judgements the impugned orders issued by the respondent 

authority to discontinue and recover the SDA from the IND 

officials including members of the applicants Associations 

are bad and liable to be quashed. 

v) 	For that, the matter regarding applicability of 

the benefits extendeded under the ON No. dtd 14-12-83 being 

clerified$ by the Govt. of India Ninistry of Finance to the 

quarry made by the audit in the year 1984 itself(Annex_7) to 
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the effect that their orders are applicable to all central 

Govt. employees posted in states/union territories of N.E. 

region the present impugned orders are bad and liable to be 

set aside, 

For that, the respondent no.2 himself vide his 

memo dtd. 31-3-2000  (Annex-16) intimated the Ministry of 

Science & Technology that all the IND officials posted in N.E. 

region were allowed SDA in pursuance of the Ministry of Finance 

ON dtd. 12-1-96 (Azrnex-13) and clerificatory ON dtd. 20-4-87 

(Annex-9) and all the officials are having all India transfer 

liability. These being the decision of the highest departmental 

authority as on 31-3-2000  i.e. even much after the Apex Court 

judgement as reported in 1994(Supp 3) S.C.C. 649 and 1995(Supp  1) 

S.C.C. 757 the IND dept. now can not take a different view on 

xhwx the matter and as such the impugned orders are bad and 

liable to be quashed. 

For that, the SDA was paid to the members of the 

applicants Associations as well as other central Govt. Civilian 

employees posted in N.E.region on the basis of the statutory 

orders having consent of the President of Indi4issued vide 

ON dt. 14-12-83, 1-12-88 and 22-7-98 (nnex-6,10 & 14) and these 

benefits in no way can be withdrawn by the Govt. through the 

clerificatory orders without having consent of the President 

of India issued vjde OM dtd. 12-1-96 and 29-5-2002 (Annex-13 & 19), 

13 
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For that, while the respondontno.3 vide his letter 

dtd. 30-7-02(Annex-20) has superceaded earlier orders issued 

vide flO. GW..30000(T) dte 14...192 (Annex11), 1 0-9-92, 31-3-2000 

(nnox-16) and 1 5-4-02 (Arinex-17) he has not superceded the 

DGM UOI No.GW-30000(Pt) dtd. 27-2-92(Annox-12) under which 

it was decided that the IND officers and members of staff posted 

in N.E.region are entitled to SDA and as such the members of 

the applicants Associations are till entitled to SDA. 

For that, the members of the applicants Association 

have got their own identity and criteria of their service 

their matter have not yet been adjudicated upon by the court 

of law. There may be some defference in service conditions 

between thorn and those who have already approached the court 

of law and as such the applicants have approached this Honble 

Tribunal for getting their k1ligibility examined before the 

impugned orders are given effect to. 

For that, the service condition of the ornployeo5 

as well as geographical situation of the N.E.regioii not being 

changed after 1983  when the special benefits including the 

SDA were extended to the employees the impugned decision of 

t be Govt. to allow the benefit only to one section of the 

employees who have been posted in the N.E.region from outside 

the region and to deprive the other section who are posted 

from within the r egion is discriminatory in as much as thoth 

sections of employees are to work under the same conditions, 

environment and problems. 

Contd. ... .19/- 
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xi) 	For that, the members of the applicants Associa- 

tion got their SDA for the month of September also.Recovery 

• have also not been stated as yet. But it is learnt that the 

concerned respondent are going to discontinue and recover 

the amount from the month of October,2002. 

DL'AiLS OF RF14EDUS EXHAUSTED 

A representation was submitted on 23-5-0 2  by the 

i Secretary adhoc committee for safeguarding SDA on behalf of 

the 11W officials of N.E.region to the respondent no.2 but 

impugned orders have been issued. 

}ATI'ERS NOF PREVIOUSLY FILED OR PENDING 

IN ANY OFHER COURT 

The applicants further declare that they have 

not previously filed any application, writ petition or suit 

regarding the matters in respect of which this applications 

has been made before any court or any other authority or 

other bench of Tribunal nor any such application, writ 

petitions or suit is pending before any of them. 

REEIEFSOUPH2 

In view of the fact and circumstances stated 

above it is most respectfully prayed that this Hon'ble Tribunal 

may be pleased to admit this application and upon perusal 

of the cause or causes that may be shown and upon hearing the 

parties may be pleased to grant the following reliefs. 

Contd ... 20/- 
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To continue payment of S.D.A. to the members of 

the applicants Association and not to make recovery of S.D.A. 

amount already paid to them. 

To quash the impugned order issued vide (a)DGIi 

UOI No. GW-30000(Pt) 4424 dtd. 30-7-02  issued by the D.D.G. 

(Admn. & Stores) New Delhi (Annex-20). 

(b) Fax message issued vide no.GW-30000 dt. 3-10-02 

by Director (Admn.) for DGN New Delhi (Annex-22). 

Ino diternative to issue direction to the respondent 

Govt, to change the service conditions of the IND officials 

of North East region bymaking it zonal basis in all aspects 

from that of the All India Iasis. 

A rid for which act of your kindness the applicants 

shall ever pray. 

9. 	 INTERIM RELIEF IF ANY PRAYED FOR : 

It is further prayed that your Lordship may be 

pleased to stay the operations of the impugned orders issued 

vide DGM TJ0I No. GW-30000(rt)/4424 dtd. 30-7-02(Annex-20) and 

Fax message dtd. 3-10-02(Annex-22) issued by the DGM New Delhi, 

to continue payment of SDA and not to make recovery of SDA amount 

already paid to the members of the applicants Association till 

disposal of the application. 

Gontcl .... 21/- 
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10. 	 PAFICULARS OF THE I.P.O. 

I.P.O. No. 

Date 

Payable at Guwahati 

	

11, 	 LIST OF ENCLOSURES, : 

• 	 As stated in the index. 

I 

I Contd. , .22/- 
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'I CAl 

I, Sri Abhit Kr. Raha, Sf0 Late Satish 

h. Raha, aged about 52 years, Assistant Meteorologist 

(Grade-fl) R.N.C. Guwahati being thd Secretary Gazetted 

Officers Association R.M.C. Guwahati, do hereby verify 

that the statements made in paragraphs i+o 
of the accompanying application are true to my knowledge 

which I believe to be true and rest are my humble subrn-

ission before this Hon'ble Tribunal. I being one of the 

applicants have been authorised by other applicants to 

sign this verification on behalf of all the applicants 

and I have not supressed any material facts. 

And I sign of this verification on this 

th day of October,2002 at Guwahati, 

SIGNATURE 



o 
Mnbcrsof INDGQAf Giiwnliaij 13ranc1i, 

S N 	Nnim DcSi 	 (lts 
I 
 q 	Offic 

o-i- 

	- 	- 

11 PaWil 	Mct Gr-1 	, 
02, 	. M.L.Sutradhar 

' 03. ,, 	D.K.Handiquc 

H N Das 	AM Gr-J B 	RMC Guwahati 
A.T.Bhattacharyya,, 

06 	B.B.Das 
07 	FI.Malakar 
08- i 	J..1.abha  
09' 
	

G.C.J3hattachar -yya,, 
10 	- 	A.K. °St,afrd  
ii 1,, 	G.K.Mcch 	- 	MO Mohanbarj 
12 :, 	l\4.C.Sarn']ah 	 - 
13 - 	R.C.Kach-arj - 	 CSO Shillong 
14.AK Rnha 	AMGr-fl 	, 	RMC Guwahati 

. 15. 	' 	- 	• L LU 

16.' 	LK.Sinhn  
P.C.K1jia  

;;:- 	- M.K.Chakravorty  
-.l.P..R.njbangsln  
B.K..Das  
't._J.•IE.iS 

 
22- 	S.Kaljta 	•, 	 ,, 	 - 

, - 	S. Pntflik  
K. B] lfl t IaChIIrJCC 	, • 	 ,, 	- 	. 

', 	I). Choudhtuy  
, 13. Horc 

 
27  
28 	,, 	D.C.Thhbild1-  
29  
30  
31. 	P Sonownl 	 , 	 I1_, I Jorhat 
32, 	.-M.C.Singli 	- 	 ., 	MO lmplial 	. - 

• 	33.. ,, . - . ' N.C.Khound 	- 	CSO Shil long 
M I ni 	 AM (:R  

	

- U H 	CS() SfiiJonp 35. 	
-,, 	 .. . 	 . .. 	- - 

	 MO -Mohm -ibarj - 	N 	J$;l:Iin 	 .. 	 ,. 	. 

37:R..K:l3niIti1  
38. • 	. 	W.1nljI1thfl  
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Mcmbers ofDNGSSA of RMC 	wahaü. 

S/No. Name Desig. Class Oflice  

01 Sri J.P. Sarm,a SA B (NG) RMC Guwahati 
 ,, R.K.Goswanij 
  L.Kiit.a 
  R. Ghose 
  T. Banik  
  R. C. Debnath  
 P. Au 
 

,,. 

 C. K. Bhuyan  
 

, B.C.Das 
 ,, T. Patowari 
 

,, D.K. Barthakur 
 P. K. Mah.anta 
 D.C. Das  
 S.K. Roychoudhtny.  
 Ni Ghose  
 C.D.Bartnan 

17, S.Ch.akraborty  
 B. Bariiiari  
 ,, N.KDebnath  
 ICC. Sarkar 
 , N.C.Bhuyan ,, 
 if_ 3csvvarijj 

... 

 R..N . Saha  
 A.C.Saiah  M.O.Lenui on teur. 
 C.Patowari SO C RMC Guwahati 
 A.C.Sarmah 0 ,, 

27 B.C.Nath  
 Pinu Das  
 K. Baidya  
 D,Talukdar  
 B.K..Barman  
 P.Sarma  
 S. Kathar  
 Basu Sen  
 S. Saikia  
 B.C.Sarkaz- 
 FLC.Gigoi 
 Mrs R.B.Goyary  
 ,, D.Haloi  
 Sn R.R.amchiary 
 ?vf. Sarma  

71 
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.75. 
76. 

.77. 
 
 
 
 
 
 
 
 
 

 

C. Kalita 
K C. Brahiiia 
MP,Lujtel 
B.LMaii 
DKSaikar 
S.Das 
J. K Sarma 
Amoijyoti i3huyan 
B.PMandaj 
B.K.dutta 

C.Ra1jha 
TiC. Barman 
S.N.Saji 

Teran 
KPatgiri 
B.R Saikia 
B.KBora 
S. Choudhury 
RC.Nath 
AR.Malj 
G.CJjazarjJc 
B.C.Roy 
S.KBhauacha .jcc 

Das COudhury 
D.Dcy 
S. Dutt 
KHazjjka 
J.P.Sarrna 
J.C.Sarma 
A.Choudhu1y 
AJ{Choudhu1y 
D.Gohajn 
S.KChoudhu1y 
U.Bora 
S.Tewan 
G.K Adhika-j 
P.}LRoy 

Chetia 
N.Das 
A. lJongnun 
L Gogoi 
B.C.Konwar 
P.Dutta 
D.N.Das 
S.Chanda 
A.Bora 

so 	C 

Mech. Gr. I 

4eckGr. 11 
Radio Mech. 

Lab. Asstt 

	

SA 	B(NG) 

	

so 	C 

LA  

Mech.Grfl 
SO 
SA 	B 
SO 	C 

RMC Guwahj 

£eñgpui on Tour 
RMC Guwahj 

-d 

MO MohanbMj 
A 

PET. Joxhat 
Scisino Lekhapar&j 



2-c--- 

88. . Sn B.Gogoi SO c .  MOPasslghat 
89. . 	 S.Gogoi 
90. M. Das . 	 SA .B (NG). MO Noth Lakhimpur 
91. . 	 P.Bapa1raGohairi 	SO C 
92. J. Ganuii  93. ,,.. T.RKrki SA B (NG) MOTeur 
94. R.Saikia SO C 
95. J B.K.Nath 
96. D.C.Das  
97. P. Das 	. SA B (NG) Mo Dhubri 
98. R.K.Das SO C 
99. 

. B.Chakraborty . . 

100. 
; A.C.Roy MODimapur 

.101. S.Choudhury :. 	. MOBarapani 
102. D.C.SaI'kar . 

101 BKDutta  

. 

'O chcnapunjcc 
 kChoudhuzy  
 I  N.Das SA 	.. B(NG) SeigmoTura- 

 TJCBora SO. C 
107  . S.S.cbroy SA B (NG) MO Silchar 
108. : MPDas SO C 

- 

109. 
- B.1)eka 

. 

J 



IND NG çqpWAHAPI 

S1.No. Name Designation 

 H.K. Das 	 - TJ,D.C. 

 Shymal Das. 	 - U. D. co 

30 D, Das 	 - L.D.C. 

4. Bhaskar Choudhury 	- L. D. C. 

5, A.R.Kalita 	 - L.D.C. 

 Jagadish Bora 	 - L.D.C. 

 Nagan Das L.D.C. 

pXt 	r' 

Nme 



Member list of Group-D union of RMC Guwahati 

S.No. Name Desig. Class Office 

01. Sn B. R Deka M.A. D RMC Guwahati 
02.  B. Baru,a 
03.  T. K. Das  
04.  A. K. Das 
05.  P. lvfa.Iiili 
06.  S. Bhuyan 
07.  A... C. t)as 
08.  M. C. Las 
09. Aru.nKr.Das 
10.  S. K. Roy 
11.  H. N. tas 
12.  D. Gogoi 
13.  S. C. Jas 
14.  S. 	4ara1 
15.  K. C. Das 
16.  Ni Das 
17.  D. C. Ias 
18.  kanak Cli. Das 
19.  T. Deka 
20. 

.  

 S. Talukdar 
21.  K. C. Das 
22.  Anil Das 
23.  S. Das 
24. R.Das Peon, 
25.  N. Boro 
26.  N. Talukdar 
27.  C. D. SlJa.s 
28.  D. Saikia M.A. M. 0. Mohanbari 
29. •, P. C. Saikia 

11 

30.  D. Rajkhowa 
31.  S. Kcnwar 
32. B.C. Gogoi 
33.  S. i1i 
34.  B. C. Kmwar 
35.  K. N. Bora • M. 0. N. Lakhinipur 
36.  R. C. Konwar Peon 
37.  R Bordoloi M.A. M. 0. Dimapur 
38.  A. K . Das M.O. Tczpur 
39.  R K. Bhakat M.O. Dhubi 
40. , G. Barman Peon 
41.  K. S. Thannii M.A. Seismo Iniphal 
42.  R C. Bora Chowkidar 

ftP.7' 



• 	 _____ 	____ 
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M. G. Allaudin MA. D 
A. K. Singli 	• 

L. I. Singh 
S. Thankiew 

, 

K. Baishya 
S. R Dalu Chowkidar 

N. K. Bania M.A. 
M. Ba.nia 

M.O.Imphal 

M.O. Barapani 
Seismo Tura 

M.O.
11  

 Chórrapunjec 
M. 0. Lelthapani 

( 
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Members of IMDNGSSA of Central Scisrnoloj'caj Observatory, Shil long 

S No 	Name Desig 	Class 	Office 

01., 	Sri 	B. Sinha SA 	B (NG) CSO Shiliong 
M. Wankhar SO 	C 
I..Pariong 
B. Majumdar 

05.. 	B. Pandey  
06. 	1LD.Sarmah D/Man 
07. 	A. Lyngrah Mech. Gr-I 
08. 	J Tamjl Mech. Gr-II,, 

MembCI'SOfIIYIDNGASA_ofCSOShillong.  

Sn 	4. Guite A. Mst't. 	C.. .CSO Sh11ong 
R.A.Ray UDC 

Smt. 	S. Bhawixchax-ya 
B. Kurbab 

Members of IMD (iroup-D Union of CSO Shullong 
S.  No 	Name Desig. 	Class -. Office 

Sri 	C.L.Upadhya MA 	D .CSO Shillong ',, 	L. Nongkynrih 
K. Thapa 
A. Khaishong 
A.K. Sonar  
KBSonar Chowkidar 

• 	 07. 	
. 	 M.L.Sarmah 

08. 	E.Tatung ,,• 
09. 	L.B. Chetri Peon 
10. 	,. 	B. J...,ania 
11. 	R.Rai Gardener 
12. 	L. Rtii 
13. 	l. Singh Safaiwala  

• 14. 	,, 	}.B.Sonar Wash Boy 	,, 
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• 	 - 	 .•  No. 2003/33—E.iJ 
Governrnent or India 
f'linistry of Finance 

Dop3rtniunt of C/SpUditUO 

5- 

I 

N ow Dolh i. , 	 tho 	1/ith Dec., 	1903. 
•_••5• 	-'••• 	••--•-. 	•-•--_S•---•_--••-,'-- 'S 	- 

FFIC C MEMO fl 0D 	1 
- 

S-ub&-- 	Allowances 	and facilities 	fdr, civilian employees 	of the 
Central Goverrmnt serving in 	the £tatoo 	3nd1Jnion 	• 	• 

Territories of Nith—Eas torn Aeqion—improvoments tfereof. 	- 	 • 

The ndd for attraot inqandrotainingthe sorvicosof. 	• 	 , • 

\ 	
potmto 	er3 	for oervicein,tho Nort 	Lisiorn 	i 	comprising 

\ \ 
tbo 3tt 	jof5 Ass:n, Mjhaioya, N 0nipur, Nagniand and 1ipUia 0nd 

\\tho-Union  Torit9rios of Ptruiachnl PradcTh td Mjzoram hn' 	boon 	a,gngiflg 
.\\thc 	 of, the Government 	r some time. 	Tho Goiocnrnt had ,attention 	 • 

• :' 	appointed 	ocnmittea uder the Chairmanship of Socrptary, Doparnent 
of Personn1. & Administr0tivo Reforms, to review the existing allOW anCes,  
and V3cjliti 	dmissiblo to thu variow c 1 I:coriii 	of qivilian Ctrel  

.'• 	Govornmait oiployuos serving 'in this rcion and to5 suggent suitable - 

"- 	improvements 	The rocommndations of the Committoc h ave been c3refuily ,' 

• \ • cons iderodi' by' thu Govornmcnt r ind -the Proziidcnt is now pl000d to 

"-dcicjdo 	is 	fo1ioti3— 	• 	 • 	 • 

'Qo f no6 t jflfljd oJtJOnt \\ '1) 

Thoro will' be 1 . Cixod tenure of nesting. or 3 yoars 	at a time for 
oificors 	with service of ifYyoars—or,is 	of 2 yo0r! 	ai 	a  time , • 

• ioroff.:Ors.with more than 	10 yOaL3 	olsorvico. 	Poriods 	of loavo, 

trin1nQ, etc. in 	exCess of' 15 days per yo 3r will be exciudod in 

couiting th0 taiiro period of 2/3 years. 	Of 1icor' ,on complotionof 
thü4jcd tenure of sorvico mentioned 0bovd, may be conuidorU'Tor - 	• ' • 

p0 a3Li oTrt 

• The pOrIod of deputation of' the Control Government anployo 
to tho. Stüt /Ui:i.on Torrjtorj 	or the North Ertorn Fcjion will 
gorallybo -for 3 years 1Aiich can be extended in oxcontiofll 00303 

in uxigmCi03 of public service as, well as tien the oi1oyeo concerned  
is properbd to stay 1.ongor. The ocnissibie deputation nilOwaflCO will 
also continue to be p 0jd durinj the period of doputation so extended, 

(ii) wQjQhtç-J for rrnkrj 
&13i rnrrftjoq ir qn dcjti.. 	0c7'nrr.11. 	' 

5:0tj&factory PorforTnance of' duties for the 

V. 

-yt4L 
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I 

A
recognition 

prescribed tonuro in the North Et ha1l be givon duoin the CasU of 

eligible offiors in the matter -of'-  

(a) prmoton in cdro posts; 

(b) Deputation to 	ntralas and, 

'(a) couroec of trjnirg 3bro 3d& 

ceral requirrnnt'of at 1ost'threó years service in, 
cd'o post' betwodn tio Contral 't'iuro deputations may.also.'bo 

relaxed to twa. yours in deserving CO3or. of meritorious oarviçq' in 
the North East. 

A spbcific 	try shil bo'made.in, the C.F.'of"l1' n1oyoos who 

rciidorod- a , full' tenure of sorvico in tho North Eostorn Region to,that 

affect.'  

ivilian 

(j) 

anployoes wio,,ovo ll—Indi.atrans for 

lit 	 P,l willY,bo granted a Special (Duty) 	lowanco at theao°f' 

25 p 3 T OFThTETha 	thjecti"ton' boiLingf fls.400/— per month s  On' 

'ciy s t01;ion in the North Ezturn Region. Such of' thoso 
tx JLll, however, not 

be oliyi6l for tthis SQocial. ('Duty) A1ipwo. S'poial. (Duty)  Ai]owance 

will be in addition 'to any rpacjaf.ipqy '0nd/orDepiJtion' ('Duty) Allowance 
'alroady being dr6Ln subjoct"to the codjt1on that the total af"s:uch 
spociol (Duty)'llowanco p1u 'spöcil py/Doputation' (Duty) A\llawonco 
will, flOt,dXCood p,.4OO/— p.m. Specj1 Allowanco'likC Special Cnp.ns0tory 
(Rornoto Locality) !llwanco,, Constuctin AU.lowanco 'd Project Illowanco' 

will bo'dL-n separately. 

(iv) 	 tjJL 	/ 

As n_1nd M(flh) a'/a 

The r3te of the allowance will be 5% of b3sic pay subject to 
.mo<imUfl of g.50/— p.m. 0cnissiblo to011 anployoos.'withoUt,any 

Pay limit. The aboVe allowance, will be admissible with effect, from 

	

.71932 in the co or 1lssn. 	- 	, 	, 	 .' 	•:," 

2. 

The rota of al1oW 3nc will be s follows for the whole of' Mipur$ 

P0y upto .260/— 	 . 40 	P.M. - 

• 	Pay above Rs.260/ 	 : 	is% of b 3sic pay subject to a 

• 	 m3XicnUn Of Rs.150/' p.m. 

3.Triurg. 

The rotc of the allowance will bo as ?ollow- 

r 



•. 

- 3 - 

_ 	
25% of pay subjoCt to a min 
of 95.50/ and a maximum of R30150/ 

- 	 .p.m. 
• 	 I,  

Pcy upto .250/— 	 pan. 

Pay aboVo ,26O/— 	 is% of basic pay subject to a moXim of 

• 	
There i11,bo no chg in the oxisting ratW of. Special Compsat0rY 

,iiowanc.dSib1e1 	raphai Pradh, 	
alond 8d Mizor 	3nd 

the Oxia tthg 	to of :Dia tu 	co IlloW 3fl0 e 0drnioo ibi a in spec i fi od 

arop of Mizoramø 	• 

(v) 	 1Ll0WS9 	
fjrst mtt 

• In relaXation of the pst,  rul 	(5 .R. 1 5) that tr3volling 

	

wdortak 	in OflflOCtj0fl 

3lloWce IS not admissible, for jouS  

with initial 
5ppoifltmeflt, jCQSO oPjoUrfl,Y5, 

or tkinQ• up jnitial 

ppoiflt8flt to 	post in the NortEaS tern 
tiOfl, trnVClliQ ollPwaflc e  

• 	limitod to ordinary b 	
f0ro/soCOfld 

cls rail faro for' road/rail 

• 	• 	journey th oXéoss offirSt .400 .kms. or ,tho Govcrflmt servant hsol 

and his,'fi)Y w.1L be admiS9it31 

(v £ )J 	ç lp 	
* 

_•;,•• 	
• , • H.i 

'Jn elXt'?.cX1 	ordeze bolouJ 	
11G, l' on LLnnGPOL to 

stOfl 
jnth NortQtOt 	

f3mily otho Govorflmm 

• . 	sorventdO3 not ocbmponY 	the 6ovo mt50rt will be poid 

on torfOr.,501?0 yfer transit poriod to 

join the post 0d .w1 bopmiCd to carry 
poonal0ff0Ct3 upto 

lt3rd dhicfltit1t3 	
vornmtP00t or havp a cgh oqUiVal1t 

of carrying 1/3rd0f his 	
titlrnt ortho difformco in

. woight of 

the personal 0ffoCtS h 	s.,3cta11Y• corryi9 and .1/3d of, his 	
titit 

of the costO trsp0rtati0n of bgG.' 

9 the cO may be, in 'lieu  

In COSO the Pily aCO 
npi( the Goon nrnont sorVnt on tr

3ns for, 

the Govetflmont servant will be 	
itl 	to th e oxisting 3dmissiblo 

•trvollthQ allowance including the cost o?trs0rtnti9fl of the 
0 jssibl0 

wciht '6P porooflal '0focth 'c6Ordin to tho tndo to 
	jch the 0fficar 

'boloflYD, ' 	rpoti0 Of tk 	oiGh t or i.tv bjç 	riottiniJ•Y carried.' 

The 0bovo proviSOflO wil 	
apply for Lha :uLUrn journeY 011 :trroOr 

back rr 	the North 	torfl 1ogiOn. 	 • 	- 	, 	 ' 
• 	

• 	
.: 	• 	• 

I 	

' 	 I 

' 	 - 	 ' 	

• 	' 	 0 	• 

4 	 - 
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tA. 
'A'. 	•' 	 '' 

(vii) 	 jfliq fot_rntporttiori of pors
.2m3 of f acts on 	1I 3r fL 

Int,rolaxition allorders below S.R .116, for transportation àf, porson 
ef'fcctson trsfer between two djffoxit s ttjor in the North-E3stom. 
region, higher r0to tbf allownco admiosiblo for transportation"in ! 
c1ras citi 	subject to the nctuil expenditure incurred by'tho ,Covornmmt 
serv 0qt will bmjssjblo,-   '. 	.•'-•' 	

. 

...9jr4flT&mo_with1o.i1 
I 	 C 	 1MvU1 1  

• 	 '1Iflo of Govoran,sorv 3nta, procaadingon..levo from 'a place of 
posting In North-.Estern region, -the porioU - P tr0vol'in excess "or two 
,dysfn 

 
thu station of. poBting to ouido thatrogion wi1l be'.troatod 

S joining time. Thoa,me concosoion,wjll be adrniooiblo'onraturn from 1 

ion 	 t 

A government servant who leves'his frni1y bohin at thà old 
duty station or another selected p13cc of t'sjdonCo and h ; .not availed 
of, the trans Per travcllinj allowance for the frnily will h1vo the 
'option to avail of the existing leave travel,concossion Of journey to 

• 	home totLn once, in a block 6ei1od'oP 2 'yooro, or in liou thereof, 
facility of' travel for himself once a year from the station of' posting in 
the North East to his home to,n or place whore the Pam5ly is residing and 

• in addition 1 the,focility for the family (rctrictod to his/er pOLO 

end twO: dcpdont, children ocily) also o travel once a year to visit the 
-H ampioyebet t1o'siation of posting in the North Eastern Region.: In ease. 

• 

	

	the option i for' thu letter alternative, the cost of travel for the 
initia1dto.  (400 kms./0 kms.) will not be borne by th e .pPfic r a VI 

• 	 Officers drawing py or Rs.2250/-'or above, and thir friii1ios 9  i.e. 1  
spouo and two dependent children (upto 10 yo ars'for boys and 24 years Pa 
girls) will be allQwbdair trvol between Imphel/Silchnr/Agortnla and 
Calcutta  and vico-vorsa, .hile performing journeys mentioned In the 
preceding paragraph.. 	• 	 - 	 . 	 • 	• 	 - 	

I 

()- jiren EdUcation !loW 	9/ostujv__• 	. -. 

iore tho children do not accompany 'tho Government Sorvit to  
. 	the NortEaatcrn Rog,ion, Children Educntion fllownco Upto lnss' 	- 

XLI will be adiniaojblo in ropoct of children uttiJying at ho ltt 
ctotion of posting of the anployoo concerned or any other stntiqn wboro 
ch1dren rcide, without any rtTict1on of pay draw-i by tho 

I 	 • 	 , 

- 	 -. 	 •' 	 - 	
-•, 

• 	

; 

- 	• 	 I 	 - 	' 	•,• 	
I, 



' 	

- H 
• 

H 

• Gornma1t 	orvnt. 	If childrtUdYifl3 in sohoO3 are put in hostOls 
the Govotnrncnt 

t tho lt ottion of po3tifly or any. othor 	ttiOfl, 

icto1 	jUU3idY withoUi 	othoL' rcxtriOti011a. 
•, 	•srob concerod.wiJlt? 0  giv 

Tho 	bovo order 	
axcopt in supoL'a (iv) will also mutatis mutandis 

Andamon and Nicobr 
PY toContral Govornmt 	ployo9 pstcd t 

•Ia lnd4 	• 	 . 	 •• 	;• 	 • 

'1 	 • 	
j•, 	

.5 . 	. 	- 	
.5 

Thoso brdes' will tkG 	ct ?ro 	1st 	ovofflbor, 	1983 and will remain 
1986. 

frco fo 	3period of three years upto 31st October, 
-in 

. 	 —• - 	- 

All oxisting special nllowllcoss 	foct1iti 	and concsiOflS 	oxtdod 

MinistriPar 	
of the'emtral Goverflmt 

by any spocial order b 	the 
in the -North E0stern RiO 	will be 	jthdra 	from• 

• to their oflplOYO 

th 	d3to of offoct of the ordor 	
contoirii in thia office Memorandum. 

3.ciporntO ordoro 
will bo jouod in roipoct 5 ?othor roconidatL0 

docioinfl 	'ro 
01 tho Cncniltuo roI'urrod to it 	pnrnrfl[)h 	I ro, 	id whon 

takol on than. by the Govornm 	
.• • 

In so fr'os th 	
porss soriflg in the Indian Audit and 	ccots 

jsuO 	consuiai0n.with the 
Doportmt 	ro conornod 	tho ordoL's 	after 

•' Comptrollor and Auditor Gool 	 . 

- 	
j 	• 

sd1 
• 

- 	
( 	

S.C. 	1!NAL1( 	) 
'5 	

:'.: 

• INT SECFET!\RY TO THE . GOVERNi1ENT OF INDIA 
5 

	

•- 	
• 	.., 

• 	

• 

• 

/ 	-, 	 .5 	 - 	
5 	 - 	 . 	S.  

•• 	.( 
-s 	•• 	

• 	t.- 

• 	- 	• 	.- 	.-.. 	.5 	 • 
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9 1 	INCENTIVES FOR SRVThIG IN REMOTE AaEAS 	565 

c costing subject to the condidon that the rental and all other charges 
.'.re paid by such officcrs. 

2. The above orders will also apply mutatis mwandis to the Central 
Ciiwernment employees posted in Andaman and Nicobar Islands and 

akshadweep Island. Thcsc orders will also apply mutatis niutandis to 
fcrs posted to N-E Council, when they are stationed in the N-E Region. 

. All existing special allowances, facilities and concessions extended 
by any special order by the Ministries/Departments of the Central Govern-
rn't to their own employees in the North-Eastern Region will be with-
drawn from the date of effect of the orders contained in this Office 
Mcmorandum, (viz. 1-1 1-1983). 

11 

Ig 

NOTE.—These facilities are admissible also to the Central dovern-
ni. 	servants deputed to serve under the Governments of Manipur and 

,7ripura...—See Cr0 (10) below FR ilL 

Cøtjfjctlo.—l. With reference to the Government of India, 
Mistry of Finance. O.M. No. 20014/3/83-E. IV, dated 14-12-1983 (vide 
ii. I in this Appendix), clarification received from the Government of 
itz Ministry of Finance, in thoir Department of Expenditure, U.O. No. 
39-p. IV/84, dated 17-10-1984, with reference to our points of doubts 
raicd in this Office U.O. No. 519-Audit/i 17-83, dated 21-6-1984 in the 
matter, are detailed below- 

Point 	 Clarification 

u) Tenure 	of 	posting/deputation 
I Pura. J (i) at the CM J: 
Since orders contained in O.M. No. The point sought to be clarified is not 
2(X114/3/83-E. IV, dated 14-12-1983, very clear. Para. 	1 (1) of our OM 
have 	a10 	been 	extended 	to 	the speaks of a fixed tenure of 2/3 years 
meiibers of All depending upon the service of the 
in ti,e Stafes 	irunion Territories of officer. Our ordcLLALLapplicable td 

r4orth-Eastern Region in terms of all Centra 	overnment employees 
para. 3 of 	 uoveFi 	of lna 

'nTrn3iiAffajrs, Department 
Of 	Pers(jnncl 	arid 	Administrative 

1-asterncgion 

Fehrms Letter No. 14017/21 /83-AIS. 
L, dated 3-2-1984, it is presumei that I 

rder contained in the OWL, dated 
-1933, wU also apoly to all such 

of 	appotm-tz/postings, 
Cr,.sfrz 	of 	CtriL 	Covernmnt' 

cyt 	frem 	i'.e 
c;ion 	Territory 	of 	Ncth-Eastcr-n 

ton to cincth 	of the Ncrt-2zserii 
(Thz ncie 	ca.tioi. 
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56 	 SWAMYS—UNDAMT/- RUIJ!S  

Point 	 Clarification 

As stated above, the ordtrs arc applic-
able to Central Government dvilian 
employees posted in the region in 
Cential Government offices and will 
not be applicable on deputation to 
State Government organizatioflS, 
Companies/Boards, cc. 

1.(9) Since terms of deputation and 
admissibility of deputation allowance 
are in relaxation of thb general condi-
tion of grant of deputation allowance, 
it is presumed that they will cover all 
cases of deputation of Ccntral 
Government employees to Central and 
State Government organizations and 
companies, autonomous bodies, in 

N-E Region even if their parent offices 

arc in that Region, e.g.. Central 
Government employees from AG, 
Assam office deputed to such 

~X'/2

. organization in the N-E Region. This 
may please be confirmed. 

 Special (Duty) Allowancc—t para. 1 
(iii) of OM ]: As already pointed out 
in our 1J.O., dated 13-12-I983 refer-
red to above, it is not dear as to wh 

ersons who m_ay not ave any All 

n i a trans 
re 	ctOSerVC in the N!On 

S OU 	C 

rpose 	of the allow- 

an  
ins g5crV,ç jr t1LL4 on. Further 

decision in this respect is solicited. 

3. Special Duty Allo%vance is de.scrbcd as 
a "duty" allowance and total of such 
allowance plus special pay/deputation 
(duty) allowance has been United to 
Rs. 400 p.m., but its treatment for 
various purposes, i.e., T.A., DA, 
HRA, etc., has not been stated. It is 
felt that this should be treated as 
"Special Pay" as defined in F.Rs. like 
Deputation (Duty) Allowance for all 
such purposes. Position needs to be 

/ clarified clearly in this respect. 

j4. Special Compensatory allowance 
purn, 1 (lv) of OM I: It is felt that 

special compensatory allowance 
should be treated as compensatory 
allowance for all purposes (including 
for calculation of "Emoluments" 
under F.R. 45-C and regulated in the 
same manner as applicable in cases of 
compensatory (city) allowance during 
leave transfer, suspension training, 

: 	 '1! 

•1 

The special (duty) allowance is to be 
treated as allowance and not as special 
pay. 

I 

I" 

! 	
i 

In our OM, dated 14..12-1983, oly the 	'I 

rates of the Spcclfll CompenSatorY 	
l 

Ailowance have bmt mevised im ccrt' 	. 
areas; the original orders laying down 
the conditions, etc., remain the SaIT1' 

In those orders, regulation of SCA 	. 

during leave, tranfcr, su&pCflSlOf' 

etc., has been provided. 

-- 'I  

,,. 4;.• 

It is a conscious decision to allow 
special (duty) allowance to only those 
who have All India transfer liability. 
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Point 	 Clariflcation 

etc., as well as in the cric of payments 
to staff paid out of contingencies. 

09 

,.A. on first appointment ( para. I (s') 
/of OM J: Grant of T.A. limited to 

/ ordinary bus fare/second class train 
fare for the distance in excess of the 
first 400 kin has been allowed under 
the OM (now admissible for the entire 
distance) in case of journeys for taking 
up initial appointment to a post in the 
N-E Region in relaxation of the 
provisions of S.R. 105 but it is not 
clear whether this concession would be 
admissible to all appointees irrespec-
tive of the station from which the 
journey to take up the new appoint-
ment is undertaken. Position may be 
clarified. 

T.A. for Journey on transfer ( para. 
I (vc of OM ]: It is to be clarified 
whether this provision will also apply 
to transfers from one Station to 
another station both of which are in 
the N.E Region. 

Road mileage on transportation of 
personal effects [ para. 1 (vie) of the 
OM ]: The higher road mileages have 
been prescribed under S.R. 116 only 
for application between places not 
connected by Railways. It is presumed 
that this condition would still apply 
while granting road mileage in terms 
of the above CM. This may please be 
confirmed. 

It is confirmed that this concession is 
admissible irrespective of the station 
from which the journey commences., 

This conccssion is admissible onlin' 
cases whcre the Government servant1 
is transferred from a station outsd& 
the rcgion to a station in the N(-E 
Region and vice versa,, the same is noc 
applicable from one Station (0 anoLbcr, 
staUon within the region. 

It is confirmed that higher rate of road 
mileage as for 'A' dass cities is admis. 
sible only between stations not 
connected by rail. 

B. 	Withdrawals of all the existing spcial This relates to special orders issued by 
allowances, facilities and concessions 

4 
different Ministries/Dcpanmcats, for 

extended by any special order by the their own employees posted in N-E 
Ministries/Departments of the Central Region, e.g., Ministry of Railways had 
Government, (J)ara. 4 of the OM): It - granted higher rate of compensatory 
is not clear which are the special allow- allowance 	to 	their 	employees 	in 
arces, facilities and concessions which Lumbding area, which now stancis 
have been withdrawn and what new withdrawn. 
benefjt. and concessions have been. 
given in lieu thcrefor to the employees. 
This needs to be specifled dearly. 

C. & A.G,, Circular Letter No. 908Audit/I 17-83, dated the I lth Dxcmbcr, 19114. 



• 'ç /r ". 	 I. 20014/3/83_E,.Iv j 	
Gov.nme nt of Tniii - 	

- 
.4 	

Ministry of Fi.fli1)ce 
~ . 	 Dp a rt inc t of fy, p n 1 i tu r e 

F 	 • 	S a a S 	

- 

Ne Delhi, the 29 th October, 1986 
• 	 • 	

•• 

I •, 	

' 	 OF10E MMOIIAN!jUM 

bject_Ajlowanres arj facilities fo civilian employee 
of tha Central Government serving in the States 
and Union Territories of. North-Eastern Region, 
An5.aman and Nicobar Islands and Lakshdweep. 

aSS.. 

The undersigned is ii.rec;tcd to say that the Special facilities extended to Central Government civilian employees 
posted to N.E. Region, Andaman and Niohar Islands and 

kshdweep vi1e this Ministry's 'Office 	kmnorndurn No.20014/3/83_ 
I, IV dated 14. 12, 1983 a6 amenJed from time to time ore to be 
reviewed a:a re6ult of reco mmenj a tions of the 	Pay .Fourt COinij 	an 	ovt 	ICiion treon. • rering such review the President 'is pleased to eftähj th5e or,5ery on the exIsting . terms 	canition5 for a period of six month 	.i.e.f,1 Q 11,i986 
or 1ssueof revised orders, whichever isearlior, 

. 	 • 

2 	Orders effective from 110.1986 rerding grant - 

	

Gernc 	• imnpi oy g 	r 	cinupr: 	, C & 	0 	
mri't

po. 	n 	Jh- 	I atas/u1, 	i.'F 
'• 

t-1ortl 	1ij Lrrm 	RegIoij, 	z im i 	 NiL 	i ; I 	I 	cli Ii!. LkI 	VtiO1) ha 	hei - 	 -. pa 	lrii 	has is of ieonme ndatioi' ' 'of Fourth Pay •. 
Commission and Goverirnent's decision thereon,. 	' Central  ~~ yernment errip 1 o'ees ofc 	 & p w o rR i6c,t thso State3/f7dj1) 	therefore, draw Specitil COniptnitory 

Of 	f1d 6rders w,e,f. 	11OT1986, 
i'sd for drwl of SoecTal 

S  
AlloJaco(Djsturhe 	Area Allowance) by Central 	overnnnt .' 

emp.1.o:..5 postd in Mizorom at existing rates pending its 	- rie; Iy the Government, 	 • 

3. 	 omoJ.oyees •ii]l conj.inue to draw S9CQ1O1' 
athe existing raLc tIiJ rovisca orders 

nJt ori 	C rourLy' 
decjsiothpreoji 	.Th 	e case of 

prwhoar chcrapou)Le to Group 'A' posL's on or after 
or initiafly recruited o6:ifter that 	t1iobiona1' - 

Y'yj 1EIve 	 n­t bej-  re-'Jsed sJebutfor 
sc1iou1rh takEn into ai.  or zlrawaj of Scc!al Compensatory Allowance, 

Contd • 

fr 

NI 



:2: 

4. 	 In ao fix as prsox)s servirg lu flam Indian Au1it anó 
Accounts Depn.rt2nnt, are concerned, tse orders isaue after 
CGflaUltFttlon with C. &. A.G. 

(L .SINTrA ) 
DIRCTCR (G) 

Tx 
All initric/Depnrtentr of the Co-rermient of In1it etc.etc, 
as per ata.nrd list of distritution. 

Copy also to: 
1. Department ofIrsonnel and TrtinIA.I.S.) 	FGI 

2 	1111k (States and liT Side) 	
no 5ary 

action. 
3 	11.tnistry •f Urban Development 

4. E,fl(B) &cti.n,IDeptt.1' Expenditure 

I. 



• , 

, 	M 

]V 

r; (_( Fin.nr: 
Deçrt.rnt of 

Delhi,. t1c 20th 	ri 1, 

\c  

197. 

'N 
PICE J'I-10PJDU 

Subjcct:?dlowancc' ari facilities for civilian Crr1oyee5 of the 
Central Governrnt serving in the States an3 Union Tern-' 
tories of orth-Eastern Reqion ani h.& H. Islanis a. 
i:, shaiecp 	iIfli)TOvmc nt threof. 

The urdc'rsignei is •iirecte.1 to refer to para 1(111) of 
Ministry of Fln:jnce, D.partunt of Expenijture O.. 1o.20014/3/83-
E. IV datel 14th December 1983 as arnenieJ vi5.e Office 1'morm3urn 
of even number-dated 29.10.1986 on the above subject, which is 
reprouce.1 ,bel:- 

l(Iii) 'peci.a1 (Duty) Allowance' 1 . 

': 	 j 	(Ji 	'1. 	I 	lIiI• 	 I 	I 11 	I .1411.1 .0Vi' 	W i ll i 	11. 1\' • 	1 1 - I 
tr nsfer liability w iii be yxi 	a snc'ciil  
at the rate of 25% of basic py subject to a coilina of 
Rs,400/._ per m'Dntb on posting to any station in thà 1'rth 
Eastern eciori. 	Speciil (ity) Allowance will be 111 3.i:1I 
tion to any special pay ani/or D2ition (D.ity) jd'lowanco 
airoay being ira,in subject to t1le con:Utjon that the total 
of such Special (D.ty) Allowance plUs special pay/puta_ 
tion (Dity) J1lotjance will not exceed R.00/- p.ui Sçecial 
Allowance like special compensatory (remote locality,. 
allowa nce, construction a 11oance a. Project Idlowa rice 
will be drawn separately". I 

2. 	Iflstnce5 have been hrciçjht to the notice of this .Minisry 
where special (.uty) Aliownce has been allowei to Central Gove-_ 
iez'± qmployees ser'ing in Iorth East Region without the fulfilnvt 
of the cordition of all Irdia transfer liability. This Is zair.st 
the spirit of oL3ers on the subject. [For the purpose of sanctio 
log speci11 (.uty) al1owcnce, the all Ir1ia ranscfliabflitv o 
tie 'n2m'xn. of'- j SeriE/Ca1re5f 	iibC 'ôC Tmn j36s/Eiruo i o5t1 	tbThe 	 b ar'ply't.nh €'e'ts of rcLFE 
. zOTTh 5utoixonzone otc,i.c w) L"?'6üitmcnb to. the 

aFiJ_thcr 
done on the basis oh 	un 

Plomot iTh3 	misent6ity for the scrvce/ci1rE/posLs 
1 	Thho-1e_Mer c1Iu 	lc'tIR'pp 	in;it orl: 	 in 

t1 Lhcrcc t aLnost all posts n the CPnt) l 	 at etc,0 
3 ibo t.oLIe Lfqre 

arIyt.ihrre In Inlia or q not iw'd- e him c) ijbJe for the cjL''trj O 
. si 	iTU6jy)ai 

 
•ç*• 	', j 	 nj 	il 

• 	 I 

/ • 	. 	
•. 	 .IJi__.*• 	 I 	 •• 	• 	 -• 



' 	 I ...  
2 	; 

5. 	Fintnci1 Av1ers of th niinistra.tiv Ministrie/ 
Deprtiients &re mquctd to r6vlew All such css whe 	apeciiL 
(duty) s1low-mm iae been atictired to th. Cntra1 Gvrmtt 

p1yeee seryinC in the v.ricW3 •ffices including those of 
nutjtsu rCani6Ltiorrn locateR in thm North East Ricri which 
are un.er ailministrativm ccrtrol of their Minitries/Dnrtenta. 	 4 

( .. t. sii 	) 
Directr (FG) 

TEL 3011619 

T. 	 . 

Finxtnciaj.. &visers of all 1thistries/Departhents, 

•1 



- 	I 
Govrirant of Ifldia 
Ministry of Finnnce 

• 	 Deptrtnmt of Expendituro 

fow Delhi, the ict Deceiber 2 198 

F icr j B  MUZ OID in 	 : 
Subject : 	proveent 1n facilities for Civilicn empl.yses of the ntrai 

G.vt.3erving in the States of Nsrth-astern Rogien,Axamn & 
Niceb.r Island and Lakshwadoep Q  

The urdersigned is directed to refer to this Ministry's (J,M, 
N..200141183.4.r dt.14th Dccer,1983 and 30th N.rch 194 on the 
subject mentioned above and to say that the question of 1dng uuitable 
i*?r.vemonts in the allowances &rd iEacilities to Central Govt. employeeS 

• 	poote1nN.rth.&storn Reien crnnprloing thc.Sttes of tht**,1e1Uaya 
unacrnl Pradeeh and Mlzorw* hu been ehgain 

• 

	

	the ..ttenti.n of the Govt. Acc.rdingly the ?rooiAent is new ?ieased to,. 
deci.de as. follows :- 

To'ure of Z2stinfJdpUtatifl 	 . 

'The existing provisions as contained in this MinitryTs O.M. 
datca 14.12.3 will continue. 

Wai ght&ge for Central dput\ition and trainina abrsoial 
ntiri .n conuiontial records; 	 •• 

* 	 The erttstlng 7,rovisions as contained in this Ministry's 0.!4. 
dtted 1412.3 will ccntinua Cadre autboritea are advised to give duo 
w&ihtage for 5tis1actory perfarmanco of duties for the proscribed tenure 
in the No -&t in the mattuor of proptien in the cadre posts, deputation 
to Central tenure post and courses of training nbroaL 

	

• 	 •• 
S2ecial (Dty) Afljance 

/ 	 Cetra.l.Gvt.CJivilian eployoes who have L1 Thdia Transfer 
•/ liability will be granted Specia1(Duty)Allwance at the rate of. 12 of. • 	

• basic psy subject to. a ceiling of Rs.1000/- per nenth ad posting to any 
• 	stat1n in the North. Eastern Region and/or deputation(duty)allswance alxedy 

• 	being 	subjssct:to thoc,nd1tien that the total of such Special 
• 

	

	(Duty) .Ul.wance plus special allowances like Special Ce*penaatyr(Rote 
Locality) All.wance,Construetion Allowrnco and Project Allowance will be 
ârawn aeperatoly 1 	 • • 

• 	:Tke Central Gvt Civilian e.pleyees who are oDtbera of 
• 	Scheduled Tribes tnd are ather*ise eligible for the grant of Spci.l 

(Duty)kU.wanoe under this park Üâ. are cxeptod from piyont of 
Incotr-Ttx under tho3 Thcorio Tax4tct will also drawn Spcie1(Duty)ta1.wnnco 

•• 	cialCopty Allowanm • 

	

• • The ro indtien of the 4th Py C.xdoeion have been 	• 
• 

	

	acopted by the Govt,and Special Costponsatery Allowance at the revised 
ratws have been made effective fra 

' Trivol ngAflow,uicc •ziIiret npeintment 

The present ooncosnianz as cnt&inod in. this Ministry's 0,t.dt 
14.1.2J3 will continue with the liboralicatin thtt on first Pppoirltnent 
T4.,ohou1d be r4mio3ible for the ttal distruice inscad of for the 
distance in exceSs f first 400 Ke,only. 	 • • 	 ( 

• 	 ivntrann for 

The existing prc'vision3 as contained in th Ministry's 0,14, 
dated 14,12.S3 will continue 

11 / 

I, 



i-:--4 
Lj 

/•• 	 •.. 	

• 	•: 

1 
I  

, 	2 

•• 
• fart 	sQfl •f 	ersonl 	t 

• 	 • 	• 	I 	• 	• entr&r3f!..., • 	• 

I 	 • 
The exioting 

I 	• 	. 	• 
provi3iQfl 	aS 

I 	 • 
contained. in this 	thiBtry'3 

O.M.dat4.12083 will C.ntiu6,, 	• •• 	 : 	•• 

(44ti) 3.irLri& 

• The esit1rig provisions a 

	

this 	iniStr1'$.. 
• 	• 	- 	-- * 	-- 	 1 • 	' +A • 	- 

P. 

	

/ 

/ 

• I' 

I • I 
U,M.aatea  

• 	 • 	- 	 • 	 . 	

II 	• 	. 	•• 	
1 1 	•• 	 .. 	• 	I 	 • 	•• 	•• 	I 	 •_ 	• 	' 

• 	
() . 	• 	Thave Travel ConU6ssion . 	 -I. 	• 	• 	 - •. • 	• • 

• 	
4 	 • 	-. 	• 	• 	• 	- 	-:--:•;-- 	- • 	• 	• 	I 	• •d 	1 I 	 I 	• • 1 •  •. 	I 

,- 	 * 	. • 
The existing concession as centained ,n this Mi istry 'S 

O.M.dcd i4.12.83 	 I 

- 	? - • 	
' t 	ficers dran pay of 	5tOO/_, or beve,'an&tb0ir \.. • 

itrniliec 	np.0 'and two d 	rc3on childrfl (UI,rt. 	y(UO ter • •. :' 

bo and 24 Jears fer irld) will be allowed air' travel between 
•' I 	II 

/Silcar/Artalfl/A.1ZaW1/1)5. and' Calcutta and 1viec-ersa; • 

• 1 betwecn I',rtbl4r ,  and Calcutta/Madras and vice-vor3a in'cse ãf. 
• pa in A. & N I1an&s, ansi betwccn K,ivartti and Ccchizt and 
• Vice..VDl13a in oaf3e of p.e3ting34in Lzi1-3haLwcp. 	. 	- • 

	' 
,I• 	 'I '  

(x) 	Cildrcn Edution 

•!her the children do not acceipanytle overntent sorv3flt 
to the .rth-Eaate1n Reion,Chi1drOfl ducaticn Allowancto upto Class XII -N  
will be adrissible in respect of children studying' at the last. station 
of posting of the e*pl.yaes conrnod or any other tnticn where the 
childrn reside. ,1fthilren studying In acools Ari put  in hstelS at - 
the last station of posting .r..any other st&ticn, the Governnent3erVant" 

• ,cncorneawiU be4ivcn hoste1.subidy.with,ut,0ther reotrictianS, 

I - 	The raa s 0hilen Educaton Alice/Hotel ubidy will 
be sT, in th Departcnt of Frsonnol & Training, OL1s.tiJi./875tt. 
(U.waneos)dt,3.l2.87. as o.mndcd froi tinx.to time. 	 - , 13, 

- 	. 	,, 	• 	 ' 1' 	•" 	••• 	
• 	I 	','*). 	•' 

	

- 	. 	- 	•• 	
'-' 	I 	••, 

Ccssion fe&rding grant of, Huo Rent ?J.lowane to off icer3 , 
• 	. 

- 	

posted In th State3 of North-Eastern Region, luithu n & 1 NicGbpr 

* • 	-• 	 ' 	• 	. 	*  bland nn LhadCp Islan t • 	• - •• 	:' • 
• 	•• 	•,, 	- 	' 	

I * • 	* 	- 	 I 	 * 	 . • 	* * 	. ,• 	•1 	* 	J 

• 	 The present concessiofl s contained In thu MinItrYi1 O.4.N. 
i.iO1G/1/.II{13)/84 dt29.3.84 ai v.jnen1ed ftoi tire to tin.will contiU 

• to be applicablO.,, • •. 	• 	• 	
:. 	• 	••• 

I 	• 	- 	
I 	- 	 . 	 ,•, 

	

(xii) 	•' TelehflC fciiitiesI 
	•:'• 	, 	9 . 	•• 	.9 '  

'' 	
.--.--:.---'' 	-: 	• 	 ,' 	• 	-, 	

• 

he officers whcaredUCiblC to have rosidntial tclophQflO  
• itty be alloecL to 'etain their t1ephcflC t their residence intbotr 
• la3t pLtce of the' etin& subject to the cnditiOfl that the r9tl - ar 

	

all ctber,ob'trC aropaid r such ofCic3rs. • 	 • 	I.  

	

• 	I 	''• 	'' 	•• 	,• 	• 	 -. 	' 	I 	• 

	

• ''' The ab3ve orders will alco apply ut tia 	 -the 	• 

• Central Govt.omplO )a Ip2t0d n-Adartan & Nicehar Iland and LtbadweeP 

Island. These orders ri1l Al 'apply 	-i2 to Off iC!!_P!t4. 
'1 

t N.E.!Q4,__whe they are st at iod in the 

• , 	Tbese ord,er iU takn cffcct frog the date of issuc 	,.' '• 

• 	
far th praonS uorviri the Indian Audit & 0oountS Dopt0 

ro concCrn tiese ore 	
iscac after cc1neultaLiofl with the Ceptr*l1tr 

I 	& AuUtt 	'Gfli if' nio 	. 	
-• 	 • 	• * 

	

idiverSi 	ef thistr ra i d LT iu 	ttchee - 	* -• 	• 

	

* 	. •, 	• 	 • 	
.: 	 •. 	. 	* 	• 	. 

* 	- 	
. 	 ' 	• 	

. 	
• 	• 	': 

	

- 	 (,A0 3R:U{ti?I ) 	 -• 

JCI::r SCRET/sR TO Tfli 0OVT 0 0F I?!t) 



- 	
lEG 

M051 lMMDlAlr 
Calcutt(Shi1 PM) 

	

Sub: 	
Special (Duty) Aliowanc0 admissIble to Central Gpvt. 
ci vilian empioyc; having All: India Transfer liability • 	 on tLci,r postiiig tà North Eastern Region 

	

Ref: 	Calcutta 	HO 	UOi 	No.CA.-0Io11(jv)/182 	dated 	6.1.91.  

Ministry 	of 	Finance 	(Deptt. 	of 	Expenclitt,1- e) 	ha 	clarj.fjd that Special (Duty ) Ail,owatic0 
may be givemi to Centr:il Govt offIcers 

having All India Transf0j- liability who get transferred to a station 
i the North East from out:sjcic the Region. The local [)Crsons bhlorig ij 	to 	No rtli 	Ias t 	R cion 	are 	mit 	en Li tJ.cd 	for 	getting 	thc hncfjt of Special (l)uty) AiJowanç 	JhJ 	has been made very clear i 	D.O. 	letter No.l( l)/R.Ji(fl)/i 	datad 	3rd OcL , 	91 	from ShrI S J. Vermn, Undo1- Secretary 

j'fy-
itt to Shri J. Valdhinat1;i, Dy. 

Drector (Admin. ) of the office of the l)evIoprneit Commissio,ler, 
 

Small 
Saie Imidustries New Delhi- copy endorsed vide bGM .UOI Nó.Gw_3poo(pT dated 2. 

l2.91. . Time judgement passed by the 
Hon' ble Supreme Court in their order dated 9.8. I in the cash of 
RBJ vs RBI Staff Assocjatjo,i in CA No.3107/91 is quite clear. 

.• Th 	local IMD staff buildn 
therefore eligible for dr 	 to North East Region are not, 

ava1 of Special (Duty)  point has 	been ignored 	by 	.C. 	
Allowance. 	Thic 

Calcutta while sendin 	thjr Comments to this offic0. 

Payment 	of 	Special 	(l)tit..) 	IU.ic)waflc 	to 	the 	local 	officers and mnOmhe 	of staff bci0'ipj n 	to North East Region nay be stopped immediate] v and 	houJd not: he ci - a wn from the 	n y of January 1992 on ward. 

Action taken in the matter may kindly be intimated to this office.

•: 	
R.rnAn) \•\ 	\ 	

/ 	 . 	 to r .1). 	G. 	 M. 
D l. UOl. N0 .GW - 30000(PT) Dated New ,D1hi-3 the 

 
- 	 -J 	 Copy for similar action to C.S.O. Shiliong. 

A copy of DGM UO1 No.GW-300t0 (PT) dated 27. i2 91 to 
Calcutta together with its enclosures are also sent herewith. 

DGM. UOI. N0.G.V-3000Q(p-j-) 

Copy 	to Vip.Cel) 
dat d 13.12.91. 

+ 
-'h-: 

( K. Raman • ) 
for 1). 	G. 	 M. 

Dated 	New I)el )ii-3 , the 	.1 .92. 
at 	H.Q. 	v.r.t. 	their 	140.V-0080215DA191 

( 	.Jir  Sinh Sniuj ) 



rGR

MS

AT

subs-. Special (Yuty) • M1dwane &nisib1e,.tb 
. •• Civilien Ep1oyèeS b7ing' 11 India Transer 

iebi1iy 	f . 

•. 	
.:: ,

pheir . poiflg to 	 Region. .... ..: . 	 . 

1.

dated 
Ij  

case 
W85 reviewed. It has b eenrdeCidedtt .contiflU p'yment 

of Special (puty)- Miowance ko all cetegries of officers 

of táf of': thisdePartm&lt postOd:cLflhe! Noz 
ding to: the ordes conaincd 	thfnist. of, inanC,e. 	 of 

EpenditU)e) O.M. No.2OO14/I/86/ 	i/_I1(B) 	ted,1.124988. 	I 

...... 	
in GM,U010.030000T) 

.Th 	,  
dated 14.192 erd t 	

UOI of even No. dated 23.d..92 ' 

(KRarnan) 
for D.G.M 

.uoI'O.GW_3OOQO(PT) dated NcWDlhi-3, the 2721992. 
DGMCopt'foWád f0 infórmtiofl nd furthet necessary action 

in SU)?GrSeSiotIb0 	
dated 14.1.92 and DIUOI 

f 	
shillong. 

(K.arnan)  

.. 	.,.. 	.. 	 . 	 for jj,G.M. 

D4OIINO,G3000O(PT) Dated N 	
Dlhi3, t11h1992, 

Qo. to'Vig. C11 at HQ. 	 .. 

...
......................................................... sngh saii) 

# 	it,14t. 	 , 

I 	
n 	

- 	 I 

/ 	
OcTUR?ENT 

DO}T/NT 

foU.owiN?tjofls.f0r .circlaUofl"t0 

all officers & rnatibers'Of staff poat th 	
is 

being tak'1 ±or ctinutiOfl ot  

	

S. A, tf M rcht92 	s4rds 'as per 

above th5t. 1.3CtiOfl. The €rrer3 fc..,Jafl92 & Fcb'2,iIllbe pid 

shortly. 	- 	 * 
i/P 

M .Os 	
/j1 rsugdVRPSh/' 

'Silàr/orth LahimpUr/KeiherQ Wui1
0 Blai/ 

P.0 r.TZp r/çooch b ar/S nbalpU r/P assigh 	erranJ 

. 	
. 	 .. 

F4Oa 	Bhh nesar/PtPa c 	tiJJ 	i1ri/SflSOl 	. 	.• 

Seismos 
RS.RW.*1T1Ch/S11i'i 	 I 

cDi't• 	ardip 	. 	. ., 	-. 	 - 2- 	•.i 

gromGgtok. 	• . !.';.' 	. 	•'.. 

	

a.-29DR.A...).:' 	, 

for 	 . 	. 
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SECTION 21 

NORTH-EASTERN REGION-ALLOWANCES AND 
FACILITIES 

103 
M.F., O.M. No. 11(3)/95-E. 11(B), dated 12-1-1996 

Speda! Duty Allowance for civilian employee_c serving in the Sthtc and 
.Union Tcrritori of 'North-Eastern Region 

The undersigned is directed to refer to this Department's O.M. No. 
20014/3/83-E.IV, dacd 14-12-1983 and 20-4-1987 read with O.M. No. 
20014/16/86-E. lylE. 11(B), dated 1-12-1988 (SI. No. 214 of Sivamy 1s

. 
 

AnnjiaI, 1988) on the subject mentioned above, 

The Government of India vide the above-mentioned OM, dated 
14-12-1983, granted certain incentives to the Central Government civilian 
employees posted to the N-E Region. One of the incentives was payment of 
'Special Duty Allowance' (SDA) to those who have 'Al! India Transfer 
Liability'. 

It was clariFied vide the above-mentioned OM, dated 20-4-1987, that 
for the purpose of sanctioning 1Special Duty Allowo_nce' of the members of 
any service/cadre or incumbents of any post/group of posts has to be 
determined by applying the tests of recruitment zone, promotion zone, etc., 
i.e., whether recruitment to service/cadre/past has been made on All India 
basis and whether promotion is also done on the basis of an All India 
common seniority list for the service/cadre/post as a whole. A mere cJauc 
in the appointment letter to the effect that the person concerned is liable to 
be transferred anywhere in India, did not make him eligible for the grant of 
SDA. 

Some employees working in the N-E Region ap'Sroachcd the 
Hon'b!e Central Administrative Tribunal (CAT) (Guwahati Bench) praying 
for the grant of SDA to them even though they were'not eligible for the 
grant of this allowance. The Hon'ble Tribunal had upheld the prayers of the 
petitioners as their appointment lcucrs carried the clause of All India 
Transfer Liability and accordingly, directed payment of SDA to them. 

in some cases, the dir:ctions of the Central Administrative Tribunal 
were implemcnted. Meanwhih, a few Special Leave Petitions were filed in 
the Hon'blc Supreme Court 5y some Ministries/Departments against the 
orders of the CAT. 

The Hon'ble 	Suprtne Court in their judgmciu delivered on 
20-9-1994 (in Civil Appeal No. 3251 of 1993) upheld the submissions of the 

El 
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Government of India that Central Government civilian employees who have 
all India transfcr liability are entitled It) the grant of' SDA, on being posted 
to any station in the N-E Region from outside the rcgion and SDA would 
not be payable merely because of the clause in the appOintment order 
relating to MI India Transfer Liability. The Apex Court further added that' 
the grant of this allowance only to the officers transferred from outside the 
region to this region would not be violative of the provisions contained in 
Article '14 of the Constitution as well as the equal pay doctrine, The 
Hon'ble Court also directed that whatever amount has already been paid to 
the rcspondeiits or for that matter to other similarly situated employees i' 
would not be recovered from them in so far as this allowance is concerned. 

7. In vie\v of the above judgment of the Hon'bic Supreme Court, the 
matter has been examined in consultation with the Ministry, of Law and the 
followingEdecsions have been taken: 

the amoUnt aJready paid on account of SDA to the ineligible 
perso;ns on or before 20-9-1994 will be waived; and 
the amount paid on account of SDA to ineligible persons afcr 
20-9-1994 (which, also includes those cases in respect of which the 
allowance was pertaining to the' period prior to 20-91994, but 
payn'ents were made after this date i.e., 20-9-1994) will be 
recovered. 	 - 

8. All the Ministries/Departments, etc., arc requested to keep the 
above instructions in view for strict compliance. 

I 
I 
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1(2) 19 7E I) 

vtii ui.:Iry of Fh.anc' 
vcp3in;ui1: of r;'itiditu' 

New Delhi, L)alcd duly 22, 1M. 

OFFICE MCMOflAItDUr.1 

Subject: Alto wnces and Special Facilitics for Civilian E,rployes of the Central Government 3einy in the Slates 
a,Id Union Teijilories of (he Noh.Eas1etn RcJoa in I in f/re fl,)d3mnan 6 Nicobar and Lakshiclwec/ G,oup5 

of l$l3fldS - Recomnrnencla(ions of the Fitttr Cmln(m! Piy Con vms 

With a view to attrerting ond retahing cornpelc'nI ofers tar swvice in the North'EasIcrn Regon, cornpriflg 

the territories at Arunachal Pradoh, Asa;n, Manipur, Meqhaaya, Mzoram, rJacjaland and Tripuro, ordis were 

issucd In this Ministry's O.M. No, 2001 4/3183.E.IV df rl Decenibcr 14, 1983 extending cerl3in alIownceS and 

other facilities to the CIvilian Central Govorrtmen emptoyecs scriing in this rcgiOii. In terms or paragraph 2 Uicreol, 

these orders other than those contained in paragraph (i) bid. wef also to apply mutatis rnutandis to the Civilian 
Centred Government employees posted to the Aivinnwn & Nicobar tslonds. These were further cIended to the 
Central GoverturneiM employees posted to the L3k&IHh'eCP Wanits in this l!ini1ry's O.M. of even number dated 
Mrcti 30, 1964. The allowances and (OcilitieG were turiher tjberatisi:d in this Mirustrys O.M. No, 20014/1606IJYi 

E,tl(B) dated Oece 
8_ were aIo exti (5thp lcrnrnent enpIôyocS posted to the North 

Eastern Couruil when slatined In hoTo1h'Ecitrii Re:n. 
_, Tho Fifth Central Pa? Commission have ina'te crlain recoriimc'nditiOnS sigges(ing ls,uther iuiprovenWl'IIS 

in the alloviances and facilities drnible to the Cr-" , 'i u1 Gc,curnc1,t esnpl'yncs including Qf cers ol the AD lndir 

Services, posted in tire North•Easlern Regio.t. They ha. L further rommenJecJ that these may also be e>tcnded to 

the Central Government employees, includng Officein cf the All india Services, posted iii SikkirjL The 
recommendations of theCommission have been conrderCd by the Governrnent ond the President is now pleased  

to decide e follows: 	- 

M.  

(I) Tenure of PotlnglDeputati0tu 
The pro'iisioiIs in regard to tenure of p 	ir.ç'dr'pi:t:i!k'n ccntined in this Ministry's C) M. No. 2001 4!3/83 

E.IV dated December 14, 1933, read wi:h O.M. 	20014116/136.E.IV/E.1I(0) dated Deceiriber 1, 1988, 

sho cantinuC to be applicable. 

(ii) ' elghtacje 

 

for Central Deputatioi%sfTrairiihj AL'mozld and SpoCtet Mention iii Con(ldnllril 11veciid 

The provicns contained in this MiriistrIs 0 M. No, 20 4'253E.l'/ dated Decerr.ber 14, 1 93. read withOM. 

* ,' "'' 
.J•' 	 1 !.OG 	rsi'tinuiP to be applicable. 

'j1Ji) 3pC(;ial (Duty) AlloWanCe 

/ 	Central Government Civilian employees having an 	[J n 	aagUiljy nd posted to the 5pciiid 

lerritciries in the No,Ih.EastCmfl Region shnit be anred Inc :perl 

LoLl 	asLQy.as proscribed intt,is i.1ni yO M No. 20014/16/86'E.tV/E.fl(0) dated December 1, 

1900, but without any ceiling on its quaflteiii In ritC( \VflrdS, the ceiling ( R. I COO rer month cuuenhly in 

' Force shalt no longer Lie applicable rvi the cond'.'' U' it Itu' irgle of the Spccil (Duty) Allowance plus 

Spriol Pay/Deputation (Duly) Alkiwance, i' any, JI  act ecr'd ils 1000 per n'niti shall tlso be dispensed 

viilh. Other te;ms Hnd 
conditIons go'iernrr th" orarl of this Allowance thall, however, continue to be 

plic.ahle 

In t'mmns of the orders contained in this Minrtr 	0 hI No 10022/Z'88'EtI(i1) dated May 24, 1989, Central 

Gn.ernrnerrt Civil:an atitployces having air 'At lrr'r 1 rantLr Liabiltf nrid posted to 	in the Andaninn 

I flcobar arid L shadvcep Gou,s cii 11iri'!' 	ptilty entitled to an Island Spccinl Allowance at 

varying roles in lieu of the Special {Dirty)A1:;.'ae admisit'ie in tlic NOUh.EOStOiri Region. 1 his Atlo,vance 
strait continue to be drriiible to the sper 'lied caleq.rj f Central Government employees at the same 

rntS as preserilied for the drttrrront spechct n:ae in lIre 0 M d.itrd t,tay 24, 1989,   but without any ceiling 

on ijs quurtum. This Allowonce 511MI also tincchcrh 'e lirrn'c! a Island Spcia1 (Du)) AhiowflnCo Separate 

ordcrs in regad to ths Allowance have been frud in this MiniStry's 0 M. No. 12(1)/98.E,ll(t3) datcd July 

17, 1998. 
Alteritiori is also invited in this connection Ic 	

e cteritic?.k1Y omders conlained iii this MiLs!Q 1  N2• 

\ 	
January 12, 199g. v;hih lu;hl continue to be applicabie not only in rcspect'flhe 

\ 'C,nrrlmal G 	nmc'ntcnuPloYCoSPo' 	
to 're i tIre tIc. hrEa;l(cr1 rlegiOn but CilsO to IhiosO pcsted to 

 lrlands 
servo in the Andarnor' & Nhcobar rin1 La 	rd.'.ei'' 	of 

Cf 
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Spoci:tl Curnpenatory AlIovircs 
Orders in regard to tevision of the rt 	ci •'r;ous Scii Cci perisatory Allowri:e.S, uch 	Ithmoto . 

LoclyAUowancc, Bad Climate A owre, Trih\& A!Iowa'nce, Composite HiI Cor pet 	tc'Allowtflcc 

etc., vhch aré';location-speciic, have ei:he been sc;ri:.iy issitcd or are utider issue bod oti thø 
Govcrrnent deciiohs on Ihe reccrnmci !at:'r.s c:f the Fihit CeiUal Pay Commission rCJntIn9 .10 llisø 
oltowa:cs. Thce orders shall pp!y t' if 	gble Cenu! Govirnmcn1 emptoyee pcislJ in the 
locahies in the North-Etern Pegion.Ar.d;mn & icotar Itands and Lakshadweep lslaiddeperding 

• on the area(s) of their posting and 5uhct to the ob;rtvance of the terms and COnditiPiS specified trein: 
• Such of those employeos 1 who are entitled to the Speit Duty] Allowance or the Jclal)d (Special Duty) 

AIIowancehall.atso be cntiticd, in adthlion, to the Special Cornpensto:y Atkwrce(s) as admis hie to 

• them in terms of these sepornlc orUr. 

Central Government emptoyees entitled to Special (ompei 	lusyAll'vances, separIe üudors in r&spccl of 
which are yet tobo issued, witi continue to draw stich lfowanccs at the exisliny iitos with reference to tho 
noticinr pay whkh they would have d:wn in lr.o pic:be pterevicd scaies of pay hut for the inliodution 
of the corresponding revised scatas 1l the reviscdccJers arc issued on the bask o(tlw ccomrnendahion ot 
the FiUh Cenirali Pay Comrhission and the Covn iiiior;t 4;ion ilioon. 

irvolUng AlloWance on First Appoiidrit 'it 

The existing concssions as provided in this Ministr/s 3.hli, No, 2001 4/3.'83-EJV dated December 14, 1983 
and fUrther 11beialisud in O.M. No. 20014f16E.1V0E 11(E) diIed December 1, 198, shell continue to be 
apptiahlc. 

Travollincl Allowano for Jot jrnov on Tranf'r I lnnt MIO) for ltifl11011.4tiOfl t Pflrti:d r-ff o Cj r.  
on Tr ,  arts for; J o ni rig lirtie with L ui vu 
The existing pOvision as contained in thu. ?.r/s 0 . 1 . 2C') 'L'3'83• El'.' dafed Cesembor 14 1 83 
shaH Cu'itiriuC to be applicable. 

(vii)II-Pavo Travel Concession 
In terms of the existing provsions as contamerl il: tI 	MiuiIiy's 0 M. No. 2C01 4/3!83•E.1 1/ dated December 
14, 1083, the (allowing Options are avaiLible to a government serrant who leaves his family behind at the old 
hcadquDrtes Or nnolhor selected place of rccJ.nCe. and v.ho has not availed ul u.n sfr trflvellirlU ulliv.nrtcrj 
I.': Iliv ii: :ily 

() Ii 9('v:n:flenI servant can aval of hn tenv travel C0flCISIQ(1 for journuy to the Home Thw: once ir,  
a block period of two years url'r tIme r:':'ri nut t.eavt Trivel Coticeion flulc: 

OH 

(b) in lieu thereof, the government seanu can avail of : . laility (or hicnscU/hotcIf to tw'iet 01CC a year 
from (he station of postir:9 to the Home To'.'.i or the place v. Iteic the family Is residing and fr 11 -tv fmiIy 
(restricted only 10 the spouse and two ciependeritcntldten of age up to 18 ye&s iii respect of sans and 
up to 24 years in respect of d,augh1ers at-io to travel once a year to vih the government iervurit ifi lti 
sLThon of posting. 

These speci:l piovisions shalt continue to lt applicable. 

In addition, Coritrctl Gove'nmertt elv:p(oyces arid their Idni'I,cS posted in 1I:ee tenilories shall be 01 tttcd to 
avai of (he Leave Travel Concession, in en egr:cies. on h'.o additionat occasions duriiy I!iei entire sorvieM 
car, This shall be termed as 'Emerency Pas.0 Cuiicssion andis intended to cr,Lle tho Ceritial 
Government employees and'or thoir famt:is fspovsO ar(! two depend, it cIiilri: en) to travel €ithcr to the 
home town or the station of posting in ar, emergency. 1 his shall be over a: id c4o'ie thu normal cnlittierit 
of the employees in terms of the 0 M. dated Oeccn;er 14, 1983, and the two additiQi:t lmssooes under the 
Emergency Pasge Cøncession shall be avaitd of by the entitled mcde and class of travel s8thrdsibte 
Ut ttj1 111V r :crrit:t Leve Travel Cu: ,C'5SiOfl RtJ1Q. • • • , 

FurTher in nmodi(ication of the orders contai:med in this Ministry's Q.t.1,  No. 2001 '1/1 b!L6• E.IV/L.11(t3) dated 
Docember 1, 1988, Oflicors drawinq pay o 1s I 3.V0 arid above (lid ii eir flrl:iIiet, i.e. pcu mid two 
depondnt chitdreri (up to 18 years in respoct Qi sonz and tip to P4 yezir Ii :epcct of daucj):tc.isj will ho 
pen muted to travel by air on Leave Tra'.t Co:mcts,on Oct-cen AjartaLt'Aizaw('lmpIviUtilabari/SlJclia: in 
thu North East aH'd Crilculta and vice versa: tven Poll Blair In He AnrThriiin & Nkobar k;hti)dS 
C aIimttr,1,dia S n1'td 	 ,,, I t 	V, 	i 	I., 	I 	ei,•,,,,.., i,l,u,,,1, ,,,1 	....... I 
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f Chijdrn Fducon Allovi3ic 
Th 	 t( • 	 Piii, 	 - - 	 . 	'vYIfl 	5 c)fl;flp(j in tt 	 'c:o n.'3/3. E tV dated LIOCCOt)C t  14. 1983 • • 	

• 	 shalt Cor'tinu:4 u 	. ,, ._ .,., • 	H'I'UiO, i ne tales c'; Ui,thn EJ,cioii Al',':iiic (111(1 HOiet $(1I)Sdy having been Vi5din Uie Dpartmont of Personiwi 	1 ratnin3 O.M, i'o, 2101 7/i/97•Esll.(AIovance) baled June 12, 1998 Pie AHuwnnce and Subsidy shau be payab! at lh' tcvised rnnthly rates of Hs 100  and  Rz 300 lptivey per child. 

(ix) fletriticrr of CJVVIIIWI,II A :Q:rt,Ocjrjt?(I tit thc Lo'u 	l:tlon of Potincj 
I he t€il;ty( sel&isIki of Goverr1mu! 	Cvi 'i'Odln l thc' last SlEiiOii f pC;tiOg by the Conlial Govwnmnt & ,plOyeepjsle(j to the pecif ted lCrtitorres nod whose tan ii;es continue to stay at that station is available I, uns ul the orders contnirjJ in hi ersiwhjie f fiShy of V/crks & Housing O.M. No. l2045I24fl7.Vf VI rJatU 

FuLiRinhy 12 18'i, o anie: 'J,d lriri tan: to tune. this facility shall continue to be avitahio to the 
eligible Cnl Govci meit inptoyes posted in the tionh.Etern Region, Aridaman & Nicobat tstanJs 
and L i1;iweep lind, In paniat tr:o(tiica;ic,fl Cl ttrese orctviS, LiconCo Fee for the acOomrnc,da lion so retained will be rccOve:LIe I tlr appli bfs irOr;njj r:il 	in cases hor the 	Cijiinxfac,n is below  the  typ to v4'icf tire en pioyee Is er1lätd to a: d at one and a I rat totes the appiicrb;e normal talus in C3os the aititled type of aCcoinrno'Jalion has 

been retained. The facility of tClCntion of Govettimeni 
occommodt;crs iI tire last station of j)Os(ing wilt alc h a(i:t:,btO  for  a period  of  three years beyond the normal pCffl'5Si(jt pericd for rc'ten{ion of c'vctit'sr::rt accommodaUo:1 prescribed in ih Rules. 

House pont AlIuv,r,ce for (thiploys ii: Occu1mt01 ott lieu P:iat Accommo'cThti0r1 
The od,s contained to this Ministty's O.M, No, l1016n/EliçLn/34 dated Marc.')  22, 984, and extended in Ibis Mirrk:ry:s GM. No, 20014/1Q/86.EIV/Eli(B) dated Dcnihr 1, 1 9. shalt confinu to b apiicable. 

(xl) eteittior )  áf Telephone Facility at the Last tatiori of Po'tiiq 
As provided In thl5Mir 1lt 	GM, Ito, 2o' I n 	E ilL) rjalerj Doccmh 1, 1900, Cent'ai Goyern:nent eriiptoyes Wiic: nrc eligible (or :eidri Ieltiharre fl) re permiued to retain their resIrJerl:aI telephone II reir lust Sllfrjtj of pesling, provided the cold aaJ 	ll:r.': chtg 	ac paid l"y ho 00000I ned ('Ii 1iO)'OCS thorn e s c:tv. 

(xii) Medical Foci ill0 o 
Fariiitis anc he eligibte deperidants of Ceitr'k Gc,crnmcrt employees who stay behind at tlio previous • 	statens  of  pisir:: Or the e:OplOyee ber. 	¶o 'e s::ocitecJ telt ioue Shall continue to e eligible to 3vI 1 of  CQHS facUes Ct slahiers t:rt such iacUj;j 	are 	 , Deta!;oci cjrcJe:s in this tjard will be issued bytl'ie Minklry of Hoirith 	Faintly \\'Cifwe. 
r c 	sJc 	1 i 	 erJ to i;iU 	.: Li. ''i:;. 	...,,.,, 	' 	 .' 	 . 	,, 	•.,•,,,, 	• ,, 	-' 	.•.•• employees posted in ihe Norlh:steri RegIon. 	a also be pptr;able II)utdts Inuland,s IC the Civilian Central Gove rnment Omptayecs, including Officers of the /:;t ;nrt bevces, Posted to S:kkim, 

4, Thcargjtit 	cIfe g 

, It: b fur aS pusuns Ccvit:' it: the trldia:rAuj, did c.ct:s L parmerl are Concerned these ciUe' issue alter corultatoo ,ith (he Coniplrotlerand Auditor Gnaeai ;( ttcci 
G. 	I Iirrdi version will follow, 

/cl~ 

(HtJnDEIi RAJAt'J) 
.eG'e(afy 10 (ItO OOVrnnirfl( ci Inda 

To 
,Alt Ministre/Deprtmnnt O f the Governrn&il of India lAs per 5rjniard Uhbution LislJ 

Copy (with usual rrumbr of spare ccpies( forizrr'Jed i U;A('. UPc. vic. (As per sindaru Enclorregr'ieni ListJ 
Copy also forWardd to Chief Scrcty, Andarna:: . I Ii':ct.ai isIa::js and Arjcniritrt:tor Lakshcd.\'eep 

,. 
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USHA MATHUR 	 GOVERNMENT OF1NDIA 
Joint SeCt8tB 	 . 	 MIN1STfY OF HNANE 

CEPATME.NT OF EXPENLTURE 

t 	; 	F/N'ow Delhi, tho:, 	.. 

DearShri'1 ).. 
 

Oased on a )un t of the Sipreme Court of India, the Mlnisty of Flnarico 
directed all the MlnistrisDepartrner s that Spci1 Duty Allowance (SDA) to the, I 

Central Ooveinment employeb3 po9t d in North Eas'ern Region may bo reolrlctedto 	,' 

the employees who fuilil the condtiot s laid down in MHtry of FInanc, Department 
£  

of Expenditure 0 M No 11(3)/95 	Ii B 	In short SDA is ruired tobô pjd t only 
tho& Govt servants who have ectu I ',Ali1a ir1nsfor 	cnd not simp y on 

r 	rans er 	has be 	mcn{{ond_In / 

fheii1llFTIntment 	)n th[ju qem?n 	a rTiotne1iTTg 
ias wavod and U)ereDIleI no payment on thI3 

account was required to be continue to ineligGa employees. 

It is obseed that In spite of th 	so clear insiru 	Lions, some Departments/Officea 
ave 	 uing topai ieir omployfip 	therwie malt 	ib e, poii 

North 	astern Region 	ncertain i1f: 	p1yrnent 	o noj 	Hbie empIis 
plea 	that plica(,os 	flied by the emoee ore 

V.
' 

~ _~_ATICOLjrt are 	pending 	or on 	oil r 	simUar 	rOiJnds As 	the Judgcrnent of the 

\ 
e 	ourl hap the 8 	ect o 	I 

CAT/Court should have been gt 
w on all 	india 	as s, the cases pending before 

employees should have been confir 
SG61Jrdi(]gly 

.ied, 
No payment to Ineligible, 

In order to ensure that ins (ru tions contairici irIhi MirilUy 1 c O.M. dt.1,2.196 
ibid are Implementgd uniformly, yo I re requested to Co1irpi that SDA in not being pa 	o 	em o 909 ho o no 	ecoriif3ioofli ii 	ii 1 urherthe etatls of pe ding CAT/cou I eases on the subject 1  If any, may 0 Iurnl9hed to this Mlnist 	vl, (I) No, of OWrit Petition, (II) name of the bench of j CAT/Court 1  (UI) names of parties arid (iv) br 	contents Of the claim 	nd latest position in case of an doubt 	s rna'tcr rny b 	referred to 1hi 	Ministjor I clarlflca(ion 	

oinotit_cm 	oor contiued th of the oflior conc 	ad br w t ong Iym0n( nhy tiavc to be fixed. The I  intormdl:ori Ird 	 by
ate

25 March2000 	. 

Yours &ncerIy, 
I.  

To 

Arlin 	 (Ushu Mthur) 3ha 	
r, 

P1 	Sw' 	 e.L,A' 
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INDIA METEOROLOGICAL DEPARTMENT 

	

ahiVTTVThJ— 	' 

	

Sub 	Specici Duty Al IOWOflCC(SDA) to the Central 
Government Employees posted InNortli EEstern 
Region. 

OST letter No.-3/97_CDN dated 2th March, 2000. 

Special 	Duty 	Allowance 	(SDA) 	is 	paid 	to 	all categories of officers and members of s  t  a  f f of this department Posted in the North Eastern Realon according to 
the Conditions ild down in t h e Ministry of Finance 
(Department of Expenditure) O.M. No.11 (3)I95E. 11(B) dated 12.1,96. and ciariflcatory O.M. No. 2001 /3/83_EI1 2 0.1907 as they have actual. dated 

	

liability'. 	 'All 	India 	Transfer 

Accordingly there are no pending CAT/ Court cases - ~In s o-far-as this dCparfmerit Is concerned. 

( S. NIRANJAN )- 
[), Director General of Meteorology 

( AdministratIon & St 
for Director General of Metor.oJogy 

DST (Shri Harmohinder Sinqh, 1).Sj. 

the 31st March, 2000. 

	

Copy to : 1, 	
DCM, RWC, Guwahat I (Shri Dhanna Singh). 

•2. Wet. incharge, CSO SKI i lone (ShrI S.C. Sahu). 3. DDCM RMC, Cnicut,ta, (Shri  

	

This 	is in cont Inunt ion 
 

t e d 27/30.3.2000 	
of 0CM UOi No.CW_30000(r)t) da .  

L 
MIR SINCH SA1Ni 
for D. 	C. 	tv. 

DCM UOI NO.CW-30000 	dt 	New DCIKH3; the 	
) March, 2000. 

f-L9 
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GUWAHATI (Dr. K a n t i * Pr s (JCJI 

MOST (('MEL) I 

REGISTERED 

Sub:- Special duty aHowance to Central Govt. Employees posted 
in N.E. - Region 

Ref:- i. 	RMC CHI U01 No.GHT-0090/6016 dt.11 .1.2002 

	

i'. Mm. 	of 	Fin.(Deptt. 	of 	Exp. ) 	D.O. 	No.11 (28)97-E- 
11(0), dt.15.3.2000(copy enclosed). 

111 .DGM U0l No.GW-30000(PT) , dt .28.1 .92(copy ,cnclosed) 

Apex • 	Cburt 's 	verdict 	dt.20.9.9 14 	gainst 	Civil 	Appeal 
No.3251/07/1993 	and 	Court's 	instruct ions 	on 	t h e 	subject 	issue 
reiterate provision for payment of SpL Duty Allowance only -  to the 
Js transferred from outside the N.E. Region and posted to N.E. 

Region and Ardaman & Nicobar lslandz etc. and would not be payable 
merely because of the clause "All I n d i a Transfer Liability". Ib. 
.D.A.J_s NotLpayable to the persons bcjiQ to that. req ion. 	As 

such 	persons,%nQtQfN.E.do1Y 	who, have been transferred to 
N.E. Region only getS'.D.A. 	• 

As such,1 payment of SDA made to all 	iriel iqible IMD officials 
prior to 20.9.1994 have to be condoned and waived-off and payments 
of SDA made to ineligible IMD officials after 20.9.199 1 1 nrc to be 
recovered. 

A c t i o n may, therefore, be iñi t iated to 	ccovei-  nrrears paid in 
the 	form of'SDA to 	ineligible 	R/D officials 	a f t e r-  20..94 under 
mt imat ion to this office. 

0. 	C. \ 	M. 

the 1\.11.2o02 
CL 	 REGISTERED 	' - 	

" 	 I  

Copy 	to: 	tlOs : M o h a n b a ri/North 	Lakh i:npu r/Tezpu c/Si icha r/Dhubri/ 

Impha 1 /Barapni/cherraDunjee/Dimapur/passighat/Lengpuj. 

Seismos: Imphal/Tura/Lokhapani. 

P.E.T: 3orhat for information. 

A. K.STAFFORD 
for DDGM, R.M.0 Guwahatj 

RMC Guwahatj UoNo.GH-E.00940/ 	 dated: 24 . 4 .02 
Copy tO: CB/RADAR/COMP/GS(FO)/AAS/FMO/IS/SNC/ .MB/VIG/GS(OT)/TS/TELECOM/ 

WBRT/PBO units for information. 

A. K. S TX FO RD )  
-i--- 

ItLI 	 I 
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To, 	• 

The Director General of Meteorology (Kind attention to Dr R.R.KCIKarDGM) 
India Meteorological Department 
Mausam BiTawan, Lodi Road 
NcDeIhj-1 1C003 

(T!kough Proper Channel, Kind attention to Dr. K.Prasad, DDGM) 

Sub:- Rquest fr review and Cancellation of HQ's rdcr dated 15-4-02 regarding 
recovcr/djsc011tj)Llatjoll of SDA to IMD officials scrvng h the N.E.region 
Ref:- ji. DGM Letter No GW-30000(1 )T)/2442 Dated 15-4-02 

2. Letter from under signed dated 2-5-02 
Sir, 

our kind attention is drawn hereby in continuation of earlier letter dated 
2-5-2002 from the undersigned regarding above mcntoncd subject. It contains a broad• 
perspectivein connection with SDA dcawn since 1983 by IMD Officials for their Services 
rendered in th NE region and the reactions among officers and staff under RMC 
Guwahati on rceipt of the above mentioned letter dated 15-4-02. It is a sinôere effort 
from the undcsigned to highlight all aspects in this respect so that this perennial 
problem can be solved and genuine IMD officials can continue getting SDA as per 
Government orders from time to time, 

1. 
Letter atcd 15-4-02 from HQ New I)clhi requrcs revlewal and thereby 
cancellatIon. 

Sir, your kind atcntioii is drawn again to highlight some facts stated below which seem 
not reflected in your above mentioned letter. 

(i) 	All IMD official Posted to N.E. region arc genuine eligible employees 
for availing SDA, as per existing Govt. orders issued time to time 
during 1983, 1988 and 1998.They have actul all India transfer 
liability and their promotions etc are also based on common all India 
level Seniority list, 

The Court Verdict dt 20.9.94 against Apex court cvi1 appeal No. 
3251 of'l993 cannot be the basis for declaring a particular group of 
1MD officials ineligible for payment of SDA, in which verdict, IMD is 
not concerncd at all and such verdict cannot be implemented in the 
Department. 

I Neither officers and staff nor the Department lia r1je(I any courtJCAT 
case in respect ofpamicnt ofSi)A till date. 
Once IMD officials are well covered by existing Govt. circulars for 
payment of SDA, the question of referring to CourtICAT judgement 
does not arise further and not required also. 
The letter has not reflected anything about the Govt., as well as 
Departmental orders which are in force allowing SDA. I-lowver 
departmental order cannot supersede any existing • Go'vt. order 
especially financial related matters. For this purpose a subseq uen t 
order froni Ministiy of Finance and department of expenditure is 
required specifying the related matter, 

a•J 4D: 
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As the letter dt, 154.2002 could not sUpCrCC1C the existing Govt. 
ordcr allowing SDA, IMD officials are still eligible. rflle question of 

recovery & discontinuation of SDA docs not arlsc at this stage, 
No Govt. circular contains the clause like " The SDA is not payable 
to the persons belonging to that region. As such persons not of N.E. 
domicile, who have been. transferred to the N.E. region only get SDA" 
as'referrcd in the letter dt.15.4.2002. 
For admnistrativc smooth functioning, for reducing Govt. financial 
involvements, and for public interest, Department may frame regional 
outlines , regulate its transfer/potin'g ctc, but it does not mean that the 
natIonal outlInes of the individual employee working in different 
regions will disappear or vary. 
Since 1983 to till date, no Auditor has so far objected to the payment 

• 	of SDA, except the recent audit of RIYIC Guwahati. dt. 19.11.2001 
wich has advtscd the Department to review the admissibility of 
payment of SDA to Staff only as per orders/instructions issued from 
time to time from Ministry. Till 1.4.1997, IMD officials posted toN.E 
region were under RMC Kolkata. Interestingly audit report of RMC 
Kolkati has not declared IMI) Officials posted to N.E. Region 
ineligible to receive SDA so far. 
The letter dated 15-4-2002 seemed endorsed toCSO Shiliong for 
similar action in addItion to RMC Guwahati, but was not endorsed to 
RMC Kolkata, It is not understood why SDA Is going to be 
dscontinued with recoycty of arrcar from 20.9.1994 from certain 
employees of RMC Guwahati, but not from any employees of RMC 
Kolkata posted to N.E. region. But during the period from 20.9.1994 
to 1.4.1997,the same set of IMD officials were working under RMC 

Kolkata. 
In certain Govt. deartmcnt , SDA is not admissible for certain Govt. 
employees whose certain service aspects are zonal in nature. IMD 
Officials posted to N.E. region do not posses such zonal character. 

• (xii) The letter could not ascertain the grief of officers and staff for depriv;al 
of such huge flnancial benefit ignoring their genuineness , where a 
question of violation of articI 14 of constitution, as well as equal pay 
doctrine may arise. 

It is therfore requested that Department should review and cancel this letter for the 
interest o;f genuine bcneflt givch by the Govt. of India to its eiviployccs. 
Sir, some kindsof misintellrctation of existing Govt. orders ,Court case/verdict, and 
rccentAüditor's report of RMC Guwahati dt. 19.11.2001 is seemed arised in certain input 
levels in your good office, for the reason of which such review of payment of SDA to 
IMD offlcials and recovery from them has came up . An m attempt is ade herewith to 

explain about the eligibility of SDA by,  ' all IMD officials posted to N.E. region 
considerng all aspects of Govt circular and court verdicts etc in the subsequent paras in 
support of your perusal. 
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2. Basic Clause for SI)A 
The SDA: was granted by Govt of India and endorsed by President of India .Thc basic 
clause related to payment of SDA is read as : "Central Government Civilian 
Emp1oyes who have All IndIa transfer liability will be granted a Special (Duty 

) 

Allowance at the rate of ....... .. per month on posting to any station in NE region 
. In all Govt circulars circulated time to time incorporating clarifications, the 

basic critria remained intact and nowhere it mentioned that the person on posting to any 
station ofNE region from outside the region will get SDA (Ref : MF &DE OM Np. 
200 14/3183-E-EJVI dtl4.'12. 1983, 20014/16/86.E-1V/E-1i(13) di l.12.1  988, 11 (2)/97-E-
11(B) dt .22.7.1998). The Posting referred here means either posting on initial 
recruitinjnt or on transfer from anywhere in India, irrespective of any particular 
zone/regiOn. Such posting is doiie in public interest as per requirement of the departthent 
Only: For employees, having All India transfer liability, such explanation like 'Posting 
from outsidc to the NE region" carries no meaning. 
IMD officials posted to NE region covers well by this basic clause for S1)A. 
3.Status of Central Govt employees :- 

Govt of india recruits employees for various Ministries/departments for fulfilling their 
rcquirnints and to cater to the needs of various services for a Particular region as well 
as nation as a whole. Accordingly Central Govt. employees can be classified in three 
categories. 

Central Govt. employees having all India transfer liability. They are 
posted either on initial recruitment or on transfer {o any station, of India 
and remain for a fixed period of time and are again transferred'to other 
stations. Their promotions are based on common All India' level 
seniority as per vacancyavailable in All Judia level.. 
Central employees on deputation to other department go for a fied 
tenure,. 
In certain department both All India level and zonal level employees 
work together Zonal level employees are in the lower cadres uptô 
certain scale of pay. Their service aspect, seniority, promotion etc are 
within the zone as jcr available vacancy within the zone. 

4.C.Iarification Regarding All Indiaransfer liability for PiYmcI1t of SDA  

In certaiii Central ' Govt. department, where both all india level and zonal level 
cmployec are working some confusion aro'se about all India level transfer liability. To 
avoid all uch confusion, Govt of India has clarified criteria regarding all India transfer 
labiiity, vide MF & DE 'OM No.20014/3/83-E-IY dt20.4.1987, that an employee will be 
considered having All India transfer liability for paymeit of SDA, only if the 
I)epartment has an All india level seniority list in the cadres/posts and l)101fl0(IoIi etc 
are based on such coinhIIàn all India level seniority list, 
IMI) Officials posted to NE region are also well covered by this clarification and 
are clearly eligible for d i'awal of SDA. 

e 
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5.Status of IMD official as All India level and eligible of SDA:- 

IMD officials posted o NE region have same service status as mentioned in para 
3(1) having actual all India transfer liability. Their promotins are álsb based on All 
India conithon seniority list as per available vacancies in different parts of India. As such 
IMD officia1s posted to NE region are genuine employees for payment of SDA. It will 
not be prqper if their services are compared with zonal •categories of ,  Central Gvt 
cmployeesjstated above in para 3(iii). If .SDA is discontinued and arreat is recovered 
from certain IMD officials posted to NE region , as mentioned in letter dated 15-4-02 
above, it will be a great injustice and gross discrimination shown, by the department to 
those employees who are working hard in their remote localities for which..Govt of India 
had to declare SDA. Perhaps a question of violation of Article 14 of the constitution, as 
well as eq'ial pay doctrine, will aris if one group of employees is well rcmunerated in 
the fotm of SDA, while the other group is deprived of such financial benefit when both 
group ai'c Working in same place and environment - with same service Status under same 
recruitment rules. 

In view of above, it is desirable that the department should not discriminitc its 
employees in this manner and payment of SDA be continued to all IMD officials 
posted n N.E.rcgion of India. 

6. Court Cases , conflicting clause and related court verdict for ineligible Govt 
employees for payment of SDA 
The conflicting clause "persons on posting to NE region from outsi(le (he region" has 
appeared ltcr on only, during court verdict dated 20-9-94 .agaiiist Apex court civil appeal 
No 3251 sated 93. It came in the judgement of court csc to explain ineligible central 
Govt employees who do not have all India transfer lial)ility and are drawing SDA iii the 
department . Such clause, have no meaning for the employee having acual all India 
transfer llability,.This clause is applicable in the department where both Zonal as well as 
All India levCl employees are working together and to make zonal level employees 
ineligible for drawal of SDA as per clarification givehin para 4 above. 

As per existing circular from MF & DE, such zónal based employees are not 
eligible for SDA. However, in tlib same department, the All India level employees 
are eligible and drawing SDA till thite. 

IMD officials Dosted to NEreaion cannot be compared with such employees 
having zojial character and as sucli the clause related to posting from outside the 
region caimnot be (he basis of pamncnt of SDA to IMI) officials, Moreover, above 
vem:dict is iot related to IMD officials . Even no CountlCA'i' case is pending against any. 
ineligible MD employees drawing SDA. 

7. Auditor's report of RMC Guwaliati (It 19.11.2001 regarding payment of SDA 
It is uñdcrstood that department has initiated recovery action of SDA from certain IMD 
officials based on .recent Audit report stated above. The auditor's report is also 
understood based on a particular clause Para 6 of Govt of India MF & DE OM No 
11 (3)/95-i-ll(B) dt 12.1. 1996, which is referred to Apex court verdict stated above which 
is again nat applicable to 1MD official. Such report is to be clarified by the department 
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only to the concerned Auditor, as because department only knows who is genuine 14D 
officials drawing SDA and whether any court case is pending against ineligible IMD 
officials or not. Since there is no court /CAT case rcarding SDA pending in the 
department, this particular clause is not to be applied to IMD officials, as 'JMD officials have actual All India transfer liability 

as per requirement of Govt of India, MF and DE 
circular in respect of payment of SDA. Auditors report cannot be the sole basis of 
withdrawing eiisting financial benefits available for the employees. Auditor's report 
highlighted some discrepancies as per their interpretations. But actual interpretation and 
thereby irnplcmcntat Ida of Govt. circulars will be best known only by the department . It 
is the Departrncnt to clarify such queries to Auditor and concerned office accordingly. 
The Department should clarify clearly that 

The SDA payments made to the IMD officials are not irregular. 
It is well guided by the existing Govt circular. 

• 	(iii) 	
'The court case does not require to support for eligibility of SDA for IMD 
official and no court case has bccn filcd by or pending in the department. 

'Govt. of Indiaj has given full authority to the different Mill istry/Departrilent to look 
towards the Iscrvicc aspects and requirements of the department to be 
franlcd/irnplemcrjted in I their respective Ministry/dcpartniej1l It is (lie individual 
department which will judge best for their rcquircmeii(s and service aspects while 
implementing Govt circular for financial l)aYment to their employees. Accordingly 
Auditors are to be clarified if they point out any discrepancies as interpreted by 
them. 

As ineitioned above, the auditors report based on court verdict for other 
department cannot be implemented in IMD. Dcpartniciit knows it well and should be 
able to explain better to the Auditors. J3ecausc they may not be knowing the all India 
service aspects of IMD and also that no Court/CAT cases arc pending in the dcpartncnt 
regarding payment of SDA to ineligible IMD officials. TheeligUillity of SDA for IMD 
officials posted to NE region are to be defined by the department only and IMD 
officials are already eligible for drawing SDA as per Govt. orders issued time to time Thus question of referring to Court/CjT verdict does not arise. Accordingly Auditor is to be clarified and hope that Department will do it for the interest to safe 
guard the finaicial benefit given to its cmployes by Govt. of liadla. The (lepariment 
Is aware that the court verdict (lated 20-994 staQd above, is not related to genuine 
eligible 1MD officials. Department is also aware that prior to the recent audit, quite a 
number of times audit of Ri\'IC Kolkata and RMC Guwahati were undertaken by 
different group of Auditors and no such dicrcpancjcs were ppinted out then. If this 
recent Audit report is to be considered correct, then all other earlier audit reports are to 
be considered incorrect) Interestingly the Audit report for the same period of RMC 
Kolkata has not apparently reported such irregularities. Othcrwisc lIQ could have also 
taken up the case accordingly, since Tripura slate also belongs to N.E. region and 
same Govt. circular is applicable there regarding )ay1nent of SDA 

As such Department should nullify the audi torts report accordingly and 
intimate the Concerned audit Office at Kolkata and Si)A should be allowed to 
COntifluC to all IMD offiCials as it has been paid for last 20 years Since 1983 onwards 
on the basis of eligibility criteria as per Govt. circulars 
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8. Decadaiproblem created for IMD officials .workingin NE.rcgion: 
(Question f paynient of SDA to IMD officials were reviewed time to time and on 

the basis of GóvL orders/circulars it is continued till date. But periodically the problcm is 
raised putting the employees posted in the region in mental strain' and chaotic situation. 

SDA was allowed by the 'department in 1984 afIer vigorous persuasion from 
Officers and tafi Posted here and finally implemcnlcd from the initial dale of 1983, 
paying 'all arr9ars at that time, in 1992, the point raised with 11131 court/CAT. Officers and 
staff of the region well supplemented their eligibility for SDA payment with facts 'and 
figures specifying Govt. circular, Department also agreed and continucd payment of 
SDA accordiig1y. to all IMD officials posted to NE region. 

ln'thc year 2000 also, department has clarified the matter to DST/ MF 
& DE and clóriy  mentioned about the eligibility of SDA of 1MD offiáial , as they have 
actual All India transfer liability and no court/CAT case is' pnding in the department in 
respect of payment of SDA to ineligible emp1o'ecs. This reply was referred to D.O. letter 
No,i1(2B)/91-E.I1(D)'dt 15.3.2000 from Usha Mathür. But quoting the.samc letter, the 
dcparl:ment vant to discontinue. SDA and recover the arrcar from 20-9-94 from certain 
1MD officials. Sir ,it is best known to you that this D.O. iettcr was issued only to 
ensure whether any ineligible Govt. employee is still paid SI)'A by any department 
and.If there i,s any court/CAT case pending hi the department in respect of payment 
of SDA to iieIigiblc Govt. employee, it is not the order to discontinue Si)A for certain 
officials who have similar all india level service Status and recruitment rules working in 
the samc.plape and environment. As. such it will be great generosity for the employees if 
this dccadal problem of 1MD officials is waived off by continuing SDA to all IMD 
official till now Govt. circular is received' from MF & 1)13 for discontinuationol SDA for 
all central Govt employees as a whole. 

9.Embryo of New Concept developed among 1MD officials working in NE region on 
receipt of the latest letter dated 15-4-2002. ' 

Sir, it may not be proper at this stage to highlight certain other aspccts'that has started 
growing in the minds of IMQ officials on receipt of your letter dated 15-4-2002. But for 
the gravity dl' the mattel' and the interest of the offl,e, the fact is brought to y6tir kind 
knowledge that 1MI) officials . posted to N.E. region have Starte(l feeling that 
department is going to really (1iscrininatc one group of IMD officials who are 
workIng hrd in the remote locality from the IMI) officials, of mainstream. The 
accumulatidn of their 'thoughts tlso reflects that if the. department really tries to 
discriminatá in this way by discontinuing their genuine and legitimate flnancial benefit 
in the foriñ of SDA on the basis of newly deflnd so called Local r domicile trhis 
which are not seen in any Govt. circular, then they will certainly raise for rai zonal status 
asking seniority, promotions etc within the zone of 1iE region as per available vacancies, 
in various cadres/posts. The posting of 1MD employees from outside to the region will 
not be req ircd then and in that case there will not be any financial involvements in the 
department and a lot of Govt. money will be saved.. 



However, department will look into all pros and cons carefully in this respect and will 
consider the humiliating injustice factor being imposed on bfficcrs and staff belonging to 
N.E.rcgion. If thir genuine financial benefit is not safe guarded, it may affect the 
present normal wrking environment in the region. 

lO.Conclusion ard requests for continuing SDA to All IMD official working in NE 
region :- 

The above fats are brought to your kind knowledge and consideration, based on aIF 
aspects of geruiness of the case and to the best of my knowledge and understanding 
on the subjct. 1 request you fervently, on behalf of officers and staff of RMC 
Guwahati, to i .eview the order dated 15-4-2002 accordingly so that all IMDofficials 
posted to NE region can continue their financial benefit in the form of SDA for better 
service to the cgin. 

Tlanking you, 

Youj ly,i  

K) 
Secretary, 

Ad-hoc Coiimiiltce for safe Guar( ling SDA 
For IMI) officials oIN.E. region 

Copy to: 

!. The President/Secretary, GOA New-Delhi for necessary action at HQ level. 
2, The President ?Secrctary, 1MDNSA, New-Delhi. for necessary action at HQ level 

The President/Secretary, GOA,, RMC Guvahati for n/a. 
The presidcnUSccrctary, IMDNGSA', RMC Guwahati for n/a. 

C 	 >2 
( H.PATHAK  ) 

Secretary 
Ad-hoc committee for Safe Guarding SDA 

For IMD officials of NE Region 
Central Office : RMC Guwahati 
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Sbjct:pecial Duty Allowance for civilian . cmployccs of the Ccnnai 
Govcrnmcnt ScHrn. in hc Sitc and Union FcmtOflC:; of Nni tb 

• Eastern Rcion including Skkim. 

The undcrsi;icci is'dircc.tcd to icfer to this Dcnart:ncnt s OM No.2001 'I3/3. 

E. iVdaicd 1 4.1 2.83 and 20.4. 9i7 read v.ili 0'vl No.200 41) 6/tt-E.I VIE. I .( 13) dn 

1 12 	, mU OM i\o 1 1 (" )'9 L 11 ,( 1  ) d 	2 i 1996 on tlic 'ub, L incntioi LU iho 

2. 	CcItainir1CCflhivCs wci c Qra;OcU to Ccnt'al Government cmployec . posted in 
• N icgion vide OM dt. H. 12.63. Spccial Duty Allowance (SDA) is one uI the 

necitivcs ianted to the Central GOvernment employee:; having M1 india i'tai n.l'e I 

Liabilit' , Thc necessary clarification for determining ihc All india Transict Liabi itv 
was issued vide ,OM dt.20.'i,S7, ia\'ing down that the All India Transfer Liabilit'. of 

the icnibc f.an) scrvicelcadie or incumbentr o nov posi/roup of posts has In he 
dccnuined b applying the tcss of rCCnjitalCnt zone, promotion zone etc., C., 

'scl rccçuitmcnt to . scr%';ce/cadrclpost has been made on All India basis and 

whether promotion is also done on the basis of an all India COITUYIOn seniority St OC 

the ervicc/cadrc/post as a whole. A mere clau:n in the appointment letter to the ellect 
that the person concerned is liable to be transferi ed anywhere in India, did not mike 

., 	fflic or;mnl Of St 	1)Uiv i'ilor.ancc. 

nic3 	t 	 i"i. 	Ci1)ii \VhO WCIC tOt clii tile 1imm 	rnmm' ot' 

S 10Cm I 	Al lowanee in aceom uaite \Vt lI 	IC OR Cl S I Stl CtI 	loin Ii ne to I in.' 
--. 

;itntee 

 

the issue ci i,ayinci 	0 • 
	peciaI 	 ttieimm beloic (AL, 

Cemitril Government flied appeals against CAT orders •whieh have bcn (Iceillell by 
of U01. The I'Ionblc Supreme Cowl in jtiJcmciit 

dchvfE on 20.9.9'i (in Civil Appeal No. 3251 of 1993 in the case of Vol and Oc's 
\17 Sh. S. \'ijaya Kumar and Ors) have upheld the submissions oI'the Government of ,  
India that CO. civilian Employees who havcAhl India Transfer Liability aic Ciiti(1d 
to the grant f Special Duly Allowance on bCiI) posted to tiny station iii tile Noith 

Eastern Region from on tsidc time re,pOn and Special Duty Allowance would not he 
payable mcrcly because of a clause in the appomntlilent order relaimn 11) All I mu a 

ira 
I 
 nsfcr Liability. 

• 	 4. 	ln a recent appcI filed by Telecom Department (Civil Appeal No.700') ci 
200 1 - aIismn oi of SLP No. 5d 5 of 1999), Supreme Court of India lm;ms ordered Oil 

• ' 5. 11)2001 that this appeal is covered by the Jud:clneltt of this Comill imi the case of 1. 1 01 
& I )rs vs. S. \'ijayaku:nar & Om:;. reported as 1994 (Supp.3) SCC, 649 and fuilo'..'ed 
in he case of UQI & Oms vs. Eaccutive Omccr' Associalion Group C I 9t5' 
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(pp. 	
) SCC, 7 	7. 	Thorcftre, Lbs 	is to b 	IOV,'cd in lavoul ,  oF 	ic UOi 	The 

-- 	 ii;t:. 	ticeri 	p:tid 	to 	itt -.- 
noi, 	in 	;n'' 	vnj, 	lcove( 	in 	the:: 	isp(- 

mT'ithM II 	has bcc::aHovd 

5 	n vic',' of' the afbr:;dd j:EdLte 	eiit. 	th 	c:ic: 	P'mCnt oF Special 	Univ 
as ii 	held b:, 	he Sup: ciii 	cciwi. 	s :ci:wucd 	:s 

'The Specin 	Dul. 	Allowance 	shaH 	be 	admissible 	to 	Central 	Go"ernntcj 
el)lOYCCS 	havi:ie 	All 	India 	Ii ,ti',c 	Liability 	On 	r0stint 	to 	oorlh 	astc: u 
rcion 	iucIuding Silim) Jo:u o:i:side the icnon " 

,\li 	cases 	ror grant of Sccil 	l)utv 	Alw.aucc 	mel 	din: 	tho"e cii All 	J:icii:i 	Scr'c,' 
run', be rcultcd striclv III accni dance with the above 	i:cntionci Criteria, 

AU 	the 	\lii: 	ries/Deparuneni; 	etc, 	lcyjcnIcd 	to 	kee; 	the 	;l:v' 
illUCticinS 	ifl 	view 	For 	tiict 	ciuphancc 	Furthe:, 	as 	per 	duetia 	cii 

up:c;uc Court, ii has :ihn 	been decided An - 

(i) 	The 	amount 	alrcaciv 	paid 	on 	accoum 	or .Spccial 	Duty 	Allowance 	to 	tin' 
persons not <1uali1*iiu 	the C: tie: in 	i 	nio::cd 	iii 	iil)Ove 	)l1 (Ii' belu: u 

0112001, winch is the date cii 	imigemeni or the Sun: eme Court, will 	1w 
waived. 	J'lO.VC\'CF, I CCOYCIICS, I 	any. Acady iflfldC iicãd not be rc;ui:ulcd. 

(u) 	Tho fli1)C)Uii 	p 	;d 	(1:1 ;lrcoi itt 	cit 	i.iw',\Hmvac 	to 	ineii:dith: 	cic: 
a fl::' 5, 1 02001 	will be 

7. 	These oi'dcrs 'viii 	be 	ipplic;tble 'I;;(l;',v 'nuIcij:ii.V fu 	fteUli1tin 	he claims 	of  
1lni:du Special (l)uiy) Ailow:wee wlu.i: I' 	Inlyably on the :nnlci;y oiSt'eei;l 	(Duy) 

to 	Cemi:d 	Gcvi'j::ni 	Civil:;:;: 	c:tipin 	Ce:. 	scl - villu 	in 	1110. 	A::da:n;u: 	: 
Nicobar and Laishadwcep Choups cii 1sa'nk 

13. 	in 	(heir application 	to 	employees 	ot 	Indian 	Audit 	/ 	Accounts 	1)epnr1:ncnt 
tlic:;e ordeit; issue in COnSuitatiomm with tIle (;omnpimcilicr:mnd Auditor Ciemc:ai of 	India 

(\.P. 	iitli) 
;:mft:' .t'.ci'Ct: 	iv 	in 	the 	(.J0'CI,'IiInCI:( 	of India. 

All IM i::is[m'ies/l)cpamiIci1(; of the UOVC:'tII;ICuI of India, etc. 

Copy(-xith ;lJ;:'e Copi('s) ((1 c,\U. 	}'S(, "I:. 	vr :t:utilaict ciirjorcmn::nt 
list, 
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Guwahat i (Dr .nnt 	ProcJ,DD(,4) 
/ 	.M.C. Nolknt.n (SlTTh.N. (Joldar, DDGM) 

4 	1. S U 	3h i 110110 (S'F( 	S ihi3Tcct o 
- 

• 
	

S u b : 	Spec i a I Dii I y Al I owun cc f or c i i I i on emolo vecs  t k 
crtra; 	Go v'o 	Serving 	in 	the 

Tro it cries 16 I 	North 	Ens tern Ren ion 	nc I 	i nc S4lckirn. 

Kihdly find enlcosed the copy of Ministry of Finance, 
0.0. 	No.li 	doted 29.5.2002 on th 	suhjct 

Thc case of Ornnt of Spcjl I)u ty Allowance to Indin 
Mc t core .1 oq I ca I IJcpnr tnicn t enip I oye s se rv i I n Nor th En I or n 
rcj ipn hen been consIdered by !he Govt . anch I t Is now dccl ded In 	ccordànce with Apex Coti( 's verdict and DOPT direct kes that - 

(I) 	The 	SOCC i 31 	Duty 	Al I owance 	will 	be 	admi s s lb Ic 	to Cenral GovL' Employees having Al I India Transfer Liohi ii 
on postinq to North Enst' - n region (including Siklcim) 	from OUTS1 0E TIlE RECON. 

A mere clause in the appointmcrt let ter to the effect 
that the person concerni is libale to be trosfered arvwher 
• in lindi a doc. not make him eligible for the grant of SDA. 
This 	superceden 	DCM I s 	earlier 	orders 	issued vcle 	o.Ct•V 30000(1), 	:dated. 	1iLi.1g92 	10.0.1992, 	313.2003 	and 15 . 'I . 2 0 C) 2 

i i ) 	Th 	amount 	already paid on account 	o( 1j5e°cIaI 	Duty A; lowance 	to 	the 	md I iqible 	persons 	not 	qbnl I lying 	the c r i te r i a men t on ed above on or be fore. 
5 . 1 0 . 200 1 , 	ma 	be wa i VCd. 	 y  

1 ) Tli c nine it n t pa i d o ii a cc on n 1 o I Spec i a I 	)ii t y A I I own ii cc t o i no I i i b I e persons after S ,1 02 001  may be recverçI for tiwi I h. 

Off i c in Is under your j u r I sd i c t ion be aclvi s ed to r e  f rn in fromnizjjcing Special Duty Allowance an issue as their action 
will not only be aainst the Govt.. . direct Ives but also 
d)splav contempt of Apex Court. 

• 	. 	 . 

/ 	 L_J< S. A l'A ) 
I / 	 DyDirecto, General 
/ 	(Adinis(rtio .ri\& Stores) 

/ for Dior Ccnral of\Metccrolocjy 

P(,.. 	0I 1.10.Civ-30000 (1'l),. 	l)atod Nw l)el1)i-3; 	the 	).7/2002. 

	

I . 	• 	, 	..,, 

- 



Su[b:- Special 	Duty Allowance 	(SDA) 	to 	Central 	Govt. Employees. 

Ref:- CSO 	Shillo9 	UOI 	No.A-270111/i/02/1195 	datec 2 8 , 8.2002. 

Reuest of staff members of CSO ShilIoñ 9 is Cofljdcred syrnpathei ica I ly. 	It has been stated t M i n i s try 	of 	 h a t the orders issued by i 	Finance 	(Deptt. 	of 	Expenditure) 	O.M. No.F.N6.11(5)/97_E_ll(B) 	dated 	29.5,2002 	i. Supreme Court 	judgement hive already 	
consequence of 

been circulated and stands implemented 	In casestaff still 	feels dissatisfied they a r e free to file a fresh pêtitjón in Supreme Court of India. 

,(Y.P. SINCH 
for 	D. 	C.. 	M. 

0CM U0l No.Gw_30000(PT)/Dated New Deihj3; the 
	.9.2002. 

- 

13 



'IWMED lATE 

Ao\ ~ - 
FAX MESSAGE DATED 3.10.2002 

/ 

'c: CIJWAHAJ 	
!?. S.iPHADIRECTOR !_ACD OF DDGM) 

• 	H NO.CW - 30000 DATED 3 .lO. 2 QQ2AAAKDL REF YOUR NO.CHE- 
1.10.2002 AAASDA PAYMENT OF ALL OFFICERS/STAFF 

WHO B ELONG TO NE -REGION 1NCLUDING S1KvjM 1S TO BE STOPPEtJ RPT 
STOPED IEDIA1FLY AM START RECOVERy OF SDA PAIL) ALTIR 511

. 1 
OCT 001 lOHNELLICIBLE OFFICIALS IMED1ATLY AAA ALL THOSE 

OFFIdERS AND STAFF WHO BELONG To OUTS NE-REGIUN ME 
£LLIaIBLE FOR DRAWL OF 

SDA MA ELLIGIeILITY FOR SDA PAYMENT 
iS Td,  BE, ASCERTAINED FR SERVICE BOOK AM KDLY SIGNAL ACTION TAKEN 

(.) 

• 	 ('• 	t• 
ASTHANA ) 	

(oo 
Drector (Adrnjn) 

for Director Cenert of 

DGM New Delhi Fax message order, 
1 officers and staff belonging to N.E 
w.e.f Salary ofOc.tober,2002. 

officers and staff not belonging to 
to draw S.D.A. 

S/Sri 

I. Vivek Sinha, Met.Gr.1 	2. Chattar Singh Met.Gr.] 
3. S.O.Neifl S'hawMet.Gr.iJ 	4..G.K'uarMetGr.J1 
5.A. D. TatheMet.Gr.II 	6. P.N 	H'ansda AM.Gr.JI 
7. Mohan Prasad Lab.Asstt. 

GB may please t a k e necessary actIon as above and 
compu;te the overdrawn S.D.A after 5.10.2001' onwards i.r.o 
inelligible officials for recovery in suitable monthly 
instalments to be decided in consultation with'H.Q. 

Go n t d . . .... . . p / 2 
• 	 .• 

H 

As per above 
payment of S.D.A to al 
Region is to be stopped 

The following 
N.E Region are eligible 



( 	2 	) 

11 
All'fficers and staff are hereby requested to receive 

the order cain,y with restraint and in spiril. of scvice. 

.( D. SINHA ) 
Director 

L..A.C.D, 	D.D..M 
Regional Met. Cent re G uwa h a tj 

RMCGuwahatj UO.NO . GH-E.00940/ 	 dated:4.10.02 

Copy to:- 

H 	1. DGM• New Delhi for information and requested to 
suggest equa] monthly instalments for recovery of overdrawn S.D.A. 

2 M.O Mohanbarj I MO North Lakhimpur / MO Tezpur 
/ M.O Dhubrj/ M.O Silchar/ MO Imphal! MO Passighat/ MO Barapani/ 
MO Cherrapu.njee/ MO Dirnapur/ MO .Lengpui/ P.E.T Jorhat! Seismo 
Imphal! Seismo Tura/ Seismo Lekhaani for information and 
necessary act:ion. 

3. D.D.O, RMC Guwahati for information and n 
eCessary action. 

. FMO/ GS(FO)/ AAS/ Despatch/ iS! SMC/ MB/ VIG! GS(OT)/ Security! Telecom! TS/ WBRT/ .PBO/ Welfare units for 
information ahd necessary action. 

B. B. DAS) 
rs r.,'  i-UI ULAJIVI, RMU (,UWa:bati 

RMCGUWahatIUO..NO.GH_E.00940/ 	 ... 	 dated: 

d 

it ° 
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• IN THECENTUAL!ADMINISWATIVE TRIDUNAL H : 	A (;'UWAI IATI RENCI I 	 r q-~T  

f '7 () 

OrIIiiat /\II)IIcutIou No.7 of 1999 

	

Dote of decisIon; FhIS the 2nd (In)' of Nuvonibor 2000 •.. 	 • 

..:.. 

	

1. 	
•_ 

I he ,Uon'i.Iu Mr Ju tica U.N. Chowdliury, Vice-Chairnion 

Shri Tushor Kaiiti'.PauI,j' 	
. I. ,  

AIstunt Accounts Officer, 	 : Ragloiiai Pay and Accounts Ouuicer(NI I) 	• 

Mhilstiy of Surface and TrunporL, 
(JoverrIInuI)t of India, 
Gt1%IntI. 	.• 	I  
By Advocate., Mr S. 'All uud Ms'N,D,'UyuIf,i, 

.7-.. 

• ,.t 	1.M. • 

1 

	

. ,, . • I 	 . 	 .,. 	, 	. 	
.1 	 , 	,, 	,. 	l • , 	 •. 

- versus •- ' .• • 	• 	
. 	. 	 I.  , 	

I 	 • 	 • 	 • 

i 1 	I he Uiiio,i of Indin, rcI)rectltLd by the 	 I 	 ( I 

SecroLory to the (JovCrnnlcnt of india, 	 . 	j 	,' . 	•••,• • . 	. . -•.•• . • ;i 
. I)epartzuunt of ExIeIlditure, 	. 	 . ' ., 	I 	-:• 	•! :. i:. , 	; 	. 	 • . 

,t •  

MInIstryWi Finunce, . 	 • . . . 	. 	 . . 	. 	,. 	V 	

• ' I . 	• 	 ' . (. 	'VI 	
ft 

. 

 

Now DuIIii.T; 	I. 	• : 	, ' 	 .i .H 	".'-•' 	

'' 	 ' • 	,, 	
I. 

	

• 	I 	, 	 I 	 , 
I 	I 	•' p, 41#1,jjr_.( 2 	The Chief Controller of Acuunts,  

, Ministry .01 Surfucb nnii i'runsport, • 	. 	 ,., •• 	 ç; z • ; • I..t. 	, 

I 	7 	I) A IJuliding J oniiiogor, 	 i- - 	
Ic-I 	 "  I 	

•' 	

SiioIiJoIian Road, Now Delhi 	I 	 i t • 	I 	
l 

I 	 • .I 	i  T 	I 	•14?. 	' 	Pt 	t 	• 	 I 	 .. 	
, 	

i 
I 	• 	r 	, 	, 	? , 	 z"iz iç 	p,' Roglonpi Pay and At.counts, Officer (tH),  Ministry of Surface Trunspuf t, 	 I , 	

i 	, 
	

' ' 	it 	II 

4 	1  

4 	ShrI Puiinn Ltd Doy,  
Regionul Pay and Au_uunts Of IILU (NI I),  

I Guwohutl, ' 	
I 	

t 	
1 	

I 

5 	1 ho Pay nnd Au_ounta Officer, 	 I 	 i 

GeologiculSurvoy of India, 	- 	 . 	
•••.• 	

. .. 

... ••; 	. 	. North Lnern Region, 	 ' I 

- 	 Slil I long 	 I 	 I 	• 	.l(cpoiicJeiits  
• ,9y Aouito Mr, A. Dub 'Roy, Sr C G S.0 	 I 	 I it 

I 	I 	 • 	1. 	I 	t 	I 	
Ill, 	t I 	 ,. 	5 

" 	
'' 

•> 	

I 	

41 	

i!J ' 

: 	• : Hoe,  w,  
/ 

•;:.J 	 ' 	t i i 	i4 	I 	7-' 	
i 	 •. 	

I 	 i , 	, 	I  

OR I) LR'(OR.Lj. 	
'I 

• 	• ,1 j 	•. 	': 	 • • 

I 	 I 	

: Cl IOWI)I IURY J,_ 
 

• 	 The legitimacy of the direction issued by' Lho Rgioiia1 Pay .' 	 • 

- 
•1 	

' 	.: ':'': A' 	•,,' 	
• 	. 	. 	I - 	 . 	,• 	• 	

" ,I 	

:- - 
• 	I 	

• 

	

and Accout 	,Officcr(Nfl), vide lottur No.PAO(G)NII• I(25)08'J9 'doted 
• 	

• . 

	

• 30/31. 12.1998 Is tho ubJcct riiottcr of thlS aPi;llcutor) 	 '.;• 	 :1gii 
I 	 . 	 ., 	 •I 

 Zj 

to 

I  "I0  
We 

'j •;.I 	
- 	 -- • - •- 	7- : - 	 ; 

	

I 	 • 	-' 	 •.r • 	.I t 	 It 
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II 	

2 	
Thu oppt1Cflt ulOIlSWI 	

tOfl ULIC1b u%rUOr prccIU((I nfl npptICI1LI 	
' 

	

I 	

U 	

bIt"  t 

S S;4 	 • 	

boloru thiR 'tribunat,' uiidor Socitun U ol tho AdmItrutIVO TrIbUi1U 
	Act,' 	 • 	 S 	 • 

	

•555,55 	• S• S 	.. 	 '' 	I 	
.\ 

ngIflB .L%O 	
rupQ9dOIt$. ThO LOI uppUeulLs hi aIoreIUItt0fl 0  ' • 	' S 

	 • 	
tj' 

, # 	

I 	

Ij 	' j'j> 

.' 	
.5 	

ppUCUtIOfl uoflgwUh tho pr$Cnt 	
ppUCI1t wught for 	

' drootOfl (or : • 	. • 	 S S 	
• 	( 

	

I 	
. 	

SS 	
•'L•5 	

"(.,. 	
L: 	. 	

• li 1 St 1'(t Il• 	S  

	

t I 	

grout 01 Sopelnt (Duty) AllowBflLO (SDA (or short) whICh waS gruntod tO 
	

I 	 I 

t' 	

S 	 .. 	

•.*,SS. 	 .••t 	
• 	-- 	' 	 • 	 . 	

:L; • 	.: •

• 	
• 	

• 	• 	
; ',•, 	

'': 	• k' -' 

	

S • ••; 
	 • 	

alt Central Oovernrncllt • empLOYO°5 eorvflg 
	fl the 	utth 	D6tCtfl 1,Rugt0 •  : • '- " • 	 ':• 

• 	
: 	 . 	

••: 	• 	•: 	' ' 	' 	
y • • 	

• 	• 	• 	• 5 ' 	 S  

	

. : 	
carrylflg 	un 	MI 	!fldI 

. TranfOt5 ilabifity. •I•c 	IribullUl 	(Lf I 0tdortng ' • 
	qv •: 
	 •. f; •S ¶ 

	

: 

	

tS, 	$

S 	 - . 	 --- 	 --.-.-- 	 - 	 •,• 

	

i OSO2OO14/3/EBtLl 	 I 	

I 	 r 

tits 

	

I 	' 	

t 

I 
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Ig 

IS 	
• 	S 	 • 
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	 • 	

• • 

und Lho rospofld0l 	nover 	D uongod tho o1or8utd jugIUOUt of the

461 

S 	
TrWURUL In Dfl 	

Court. 	rcpotdaI 	
flc()r dIIgty pU 	SU 	to 	 • 

	

S 	

01)pLlCUflt5 of the ur6rc5od O.A. tU' recoipt of tho tiWuS"1 urdor •. 
	

S 	 I 

	

thedLCd 3O/3 	
2 99B by tho rospQId0ItB 	

ccordtflg to  the rospOfld0flt though 	
I 

the 	ppttC01t tS subject  to AU lndt 	
I rDnsICt ltnb1ItY ho le nut cI%LttlCd 

	

'oil 

to tho bcflofttO( SDI moroso 
	

tn view of tho 8$QqU0nt,dCflt

3034. 1993 

/ L 	

\\ 
\\ Mr 

 S 	
curi1od Sr CowieC fur 	

o nppucunt BUl)IflIttod thut 

	

S • . 	
• •' I 	•1 •( th 	

rb4nai has ntrcodY pa8ed an ordor Dud that ordor.att01I 
	IIY5 • ' 	\ 	

•:: 

	

t 	 I 	
• 	 ' 	, 	

s7 

	

S ' 	
• S 	

)he 1tttY S 	vaUdttY 01 5 tIio ordo 	Wfl 	tovor Undcr 	
':... 	• 

	

' 	
.5 	',S••-••• •- 	• 	'f' 	, 	. 	. 	

S 	• . 	 . 	 S 	• 	

• 	S • 	
, 	

•• 	• 	: 	

• 	• 

	

. . 	
,. 	sIl••, 	

>ctfcuIfletI1COI tho reIpOfld0It$ are not entRied to qu0aton51tho,,go!tX/ S . 
	• 	 • 

• 	• 	S 	 ••• 	. 	
• 	• 	S 	S 	• 	. 	• 	

S 	• 	 S 	 • ' 	

• 	• 	S 	• 	• 	• • : 	

•;•4 

--- 
or 	

eom on tho strength of tho dot5tQfl of tte Apex Court In eubuqu0ctt 
	

s 

	

1 	1 	 •• 	

I 	 I 	
•• 	 I  

S 	
S c0508• Mr.AIt, tn Buppurt Of ht contentt0 

	QO roforred to ' OIfl 	
nrttor 

	
Lt.:$& 

S 	
L 	.... .. 	

" ; .5 	• 	. 	• S 	• 	' 	' 	•• • • 	

S 	• 	• 	• 	I 	•• 	• ' 	
• ••• • 	
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.5 	j'•: 	., 	I' 	• 	• 	
&•••-t 	

I 	• 	
•• 

• I 	i 	
decision' . of ,thO TrWuflfll 	

fl rebpOCt ,of thO 	tIIC 	UJCCt inottet ,  . fl uld . ••' • 	
: 	

'•14 

	

'S 	 S 	• 	

• 	• 	

S . 	• 	• 	 I 	• 	 • 	• • 	
• . S 	J : 
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:-- 	
• 	

of h(s , submissiOn, Mr AU reforrod to the )udgmOt mid Ordo. of thte . • 

	. 	• 
: 

	

•& 	I. 	
t1 	 I 	• 

1 rtbuflot poe5Od In 0 A No 208 of 199 on 8 2 1991 iho Ionrnd COUnSCI 

	

I 	

It 	

I 	I'I 

	

submItted that the nIOrOSUtU judgIflOIt of the 1 rIbUttul dutd 82 1901 WO, 

	 (' 

	

I 	

I 	
I 

,chntoU4 11n the Apex 1 
 Court by the ro5pUItdOntS of the 

sold cdee 
by filIng 

I 	 'I 	

I 

SLP 	

o 938 I92 nd the utd SLP was reIutcd by tho Apex, Court by
,  
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Order 	duted 	23.7.1992. 	Mr 	AU 	further 

Tribunal' dimtciI.B'2' 199 I 
0rd6r of the 

set 	nsldø end " Lu 	time 	cirCUI8tU1mCQS 	ti 

Pay 	and Accounts 	Officer 	IIrC 	contra 

and thorofore, not binding. 

c0usldcr1ng, 	I 	the 	usliccU 
4. 	; 

.i.. 	1' .. mi,,inril 	ImLiB 	dread: 

of, 

millico umu 

/ , 	
I" 	i'l• 

í/'' 	
'hu1lti1iig the • 1 .wtodpmo 91 that, 0 

1/. " 	"'••' '.• 	,"   

( 	' 	'.•' 	

•, perfl1l0. '. In 	tim 	circurilsturICO S  

• 	3Oi31'1'2. 99, j 
	not1idig end UI 

• •:; 

•_. 

. 

uhnitttcd thut thu 1 udgment t  end 
J. ?'• " 	' I 	', ' 	' 	

' l, 	1. 

in 0 A No 208/91 hns ot )Ot boon 

ic d1rCtlu1I8 giveil by th 	
e e Rogiofll I 

ry 
to the decisionS of this Tribunfli '' 	

' ' 	,• 	".': 

e 	 ' 
.1 	 •, 

I 	 I  

of thu i,iuttcr, I am 	of the' view 	' 	. 	

,

kk 

'• 
pasod tin order, Limo quO8tiOil of 

.,• 	
, 

rdcr by the AdmulnIDttDttOhl Is nut 

the Impugned comnmunI1i0n dci 	

: 

'I 

)erotivo ud the seine Ii horet'' 

' I 

The ppUCQU0n IN 	
order 	 '' 	 . , 	 I 	• , 

, 	
' 	 .. . 'I. 	• 	

••, I 

• 	 ... d/viL 	ckIM1uI,,n 	•' ,• 	. ...-' .• 	:'' 
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O.A. No. 342/2002 

 

Shri Abhit  Kr. Raha & Others 	 .. .Applicants. 

 -Vs - 

Union of India& Others 	. 	.. 	.. .Respondents. 

(Written statements filed by the respondents). 

The written statements of the respondents are as follows: 

That a copy of the above noted application (referred to as the 

"Application") has been served in the respondents. The respondents have gone 

through the same and understood. the contents thereof. 

That the statements made, in the application, which are not specifically 

'admitted, are hereby denied, by the respondents. 

That before traversing the various paragraphs of the application, the 

res,pondents beg to state a brief resume to the facts and circumstances of the 

case and the basis for entitlement for payment of Special :Duty Allowance 

(referred to as the "SDA") as under: 

(a) That the GOvt. of India, Ministry of Finance, Department of Expenditure, 

New Delhi, 	vide 	Office Memorandum No. 	20014/3/83-E.lV. dt.14.12.1983 

brought out a scheme thereby extending certain facilities and allqwances 

including the SDA for the civilian employees of, the Central Govt. 'serving in the 

NOrth 1Eastern States and Union Territories etc. This was 'done to attract and 

retain the services of officers in the region due to inaccessibility and difficult 



terrain. A. bare reading of the provisions of the said O.M. itis clear thahhese 

• 	facilities and allowances are made available only to those who are posted in the 

region from outside on transfer. 

• 	 A true copy of the said O.M.Dt. 14.12.83 is annexed as ANNEXURE- 

Ri. 

(b) That after some time, some departments 'sought some clarifications about 

the applicability of the said O.M. dt.14.1'2.83. In response to the said 

clarification, the Govt. of India issued another Office Memo. Vide 

No.20'01 413/83-E.IV dt. 20.4.1987. The relevantporton of the, said: O.M. is 

quoted below: 

"2.. lnstances have been brought to the notice of this' Ministry where Special 

(Duty) Allowance has been allowed to Central Govt. employees, serving. in the 

North 'East Region without the fulfillment of the condition of all India Transfer 

liability. This against the spirit of the orders, on the subjedt. For the purpose of 

sanctioning special (duty )allowance, the all India transfer liability of the 

membrs of any service/cadre or incumbentsof any posts/group of posts has to 

be determined by applying the. tests of recruitment zone,. promotion zone, etc. 

i.e. whether recruitment to the 'service/cadrefp:osts h ,as been made on all India 

basis and whether. promotion is also, done on the basis,of the all-India zone of 

promotion based on common seniority for the service/cadre/posts as .a whole. 

Mere clause in the appointment order ( as is done in the case of almost all 

posts in the Central Secretariat etc) to the effect that the person concernd is 

liable t4 be transferred anywhere in 'India, does not niake him eligible for, the 

grant of special (duty) allowance." 

A true copy of th'e. 'said O.M. 'dt.20.4.87 is annexed as ANNEXURE-

R2. 
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(c) 	That the Govt. of India again brought out another Office Memo, Vide 

F.No.2001 4/1 6/86'/E.IV/E.lI(B) dt. 1.12.88.  By the said 0M. the special (duty) 

allowance was further. continued to the, central Govt. employees at the rate 

prescribed therein. 

A true copy of the said O.M. dt.1 .1 2;88 is annexed as ANNEXURE-

R3. 

• ' 	'(d) 	That in the meantime, several cases were filed in the' court/Tribunal 

•  challenging the: refusal of grant of SDA an'd some of such cases went to the 

Hon'ble Suprem.e Court. The Hon'ble Supreme Court in Union of India & others - 

vs- S.Vijoykumar & others (C.A. 'No.3251/93) upheld the provisions of 'the O.M. 

dt.20.4.87 and also made it'clear that only those employees who were posted 

on transfer from outside to the N.E.Region were' entitled to grant of.SDA on 

fulfi!ling the criteria as in O.M.'dt.20.4.87. Such SDA was not available' to the 

local residents of the N.E.Region. The Hon'ble Supreme Court also went into the 

obj,edt and spirit of the O.M.dt. 14.12.83 as 'a whole. 

A true copy of the said judgment dt.20.9.94 'is annexed as 

AN N EXURE-R4. 

(e) 	That the Hon'ble Supreme court in another decision dated 23.2.1 995, in 

Ca No.3034/95 (Union of India & ors -vs-Executive Officers Association Group-C 

) held that the spirit 'of the. O.M. dt. 14.12.83 is to attract and retain the 

services'of the officers from outside posted inthe North-Eastern Region,, which 

does, not apply to the officers belonging to the North-Eastern Region. The 

question of attracting and retaining the services of competent officers who 

belong to North-Eastern Region itself would not arise. Therefore, the incentives 

granted by the said O.M. is meant for the persons posted. from outside to the 

North-Eastern Region, not for the local residents of the said defined reason. The 

Hon'ble Supreme Court in this, decision also held that the spirit of ,  the O.M 
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dt. 14.1 2.83 is to attract and retain the services of the officers posted in'The N.E 

Region from outside and therefore, application of these provisions to the local 

residents of N.E.Region does not arise. 

A true copy of the said judgment dt.23.2.95. is annexed as 

AN.NEXURE-5. 

(f) 	That the Hon'ble Supreme court in another judgment dt.7.995 passed in 

Union of. India & others -vs- Geological Survey of India employees' Association & 

• 

	

	others (CA No. 8208-8213) held that theGroup C and D employees who belong 

to the N.E.Reg'ion and whose transfer liabilityis restricted to their region only, 

• 	they do not have, all India transfer liability and consequently , they, are  not 

entitled to grant of SDA. 	: 

A true copy of the judgment dt. 7•9•T95  is annexed as ANNEXURE- 

That after the judgment of the.Hon'ble supreme court, the Govt. of India 

• 

	

	brought yet anpther Office Memo.. Vide 'No. 1 1'(3)/95-E.11(B) dt.i 2.1 .96 and 

directed the departments to recover the amount paid to the ineligible 
• . 

	 employees after 20.9.94 as held by the Hon'ble Supreme CourL 

A true copy of the said 0.M.dt.12.1 .96 is annexed as ANNEXIRE-

R7. 

That in another case vide Writ petition No.794/1 996 in Sadhan Kumar 

Goswami & others -vs- Union of India & others,' the Hon'ble Supreme Court 

again put reliance on the earlier decision as in S. Vijoykumar case and held that 
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the criteria required for the grant of.SDA is same for, both group 

officers as in the. case of. Group C and D,- and there is no distinction. By the said 

judgment, the said Hon'blecourt alsO held that the SDApaid to the ineligible 

employees After. 20.9.94 be recovered. 

A true copy of the judgment dt. 25.10.96 is annexed as 

ANNEXURE-R8. . 	. 

(i) 	That the ,  Ministry of Finance further in connection with query made by the 

Directorate General of Security, New Delhi gave some clarification to the 

questions raised by some employees regarding eligibility of SDA. This was done 

vide I.D. N.12041E-ll(B)199 and .which was duly approved by :the  Cabinet 

Secretariat I U.Q. No.20/12/99-EA.1-1798 dt.2.5.2000. According to that 

clarification, an employee belonging to the N E Region, posted in the N E Region 

having all India transfer liability as a condition of service, shall not be entitled to 

grant of SDA. But if such employeeistransferred out of the N.E.Region and 

reposted to N.E.Region on transfer from outside,. in that case such employee 

would be entitled to SDA. Hence, the applicants in, the insta.nt case have no 

cause of adion to agitate in this Tribunal. . 

A true copy of the said.clarificatiOn of Cab. Sectt. .Dt. 2.5.200Q is 

annexed as ANNEXURE-139. 

That in a recent decision dt; 5.10.2001, in Union of India .& others 

-vs- Nàtionál Union of Telecom Engineering Employees Union & others (CA No.. 

7000/2001) the Hon'ble Supreme court once again clinched on ,  the vexed 

question ofgrant of .  SDA'to the central govt. employees and by relying.on the 
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earlier decision of S Vijoykumar held that the amount already paid t such 

ineligible employeesshou!d not be recovered. 

The true  copy of the judgment dt. 5.10.2001 is annexed as 

ANNEXURE-Ri 0. 

(k) 	TFat pursiant to the said judgment passed in CA Nd. 7000/2001. the 

Govt. of India, Ministry of Finance,. Department of Expenditure, .brought out 

another Office Memo. .F.No. 1 1 (5)/97-E.Il(B) dt.29.5.2002 and thereby directed 

all the departments .to recover the amount of.SDAalready paid to such ineligible 

empioyebs with effect. from 6.1.0.2001 onwards and to waive the.amount upto. 

5.10.2001 i.e.. the date of the said judgment. 

I 
	The true copy of the O.M. dt. 29.5.2002 is annexed as ANN EXURE- 

Now, froii the above facts and circumstances of the case and the clarifications 

made in the matter, it is very much dear thatonly those employees irrespective 

of their group in.A,B,C or D, shall be entitled to grant of SDA if they fulfil the 

criteria as underlined in 0 M dt 20 4 87 and such employees are in fact posted 

in the North-Eastern Region actually on transfer. Therefore the amount paid to 

the ineligible employees upto 5.10.2001 would be waived. However, the amount 

paid after 5 10 2001 should be recovered This aspect of the matter is clear as 

indicated by the Hon'ble Supreme Court in its all earlier decisions also 

According to the Hon'ble Supreme court, as stated above, the provision for SDA 

is to attact and retain the services of the officers from out side the N.E.Region 

and therefore, payment of the SDA to the local residents.of N.E,.Region does not 

arise. 	i . 	. . 	. 



7 	 I.  

That with .reqàrd to the statements made in para 1, the respondents state 

that the payment of SDA has been stopped and recovery is being made in terms 

of the Hon'ble Supreme Court's decision and guidelines issued by the 

Government. . 	 . 	. 

That the contents in para 2,3 and 4(i) need no reply. 

6.. 	That with regard to the statements made in para 4(u) and 4(iii) the 

respondents state that these being'matter of facts/records. They need, no reply. 

7. . That with regard to the statements made in para'4(iv),thé respondents 

state that these are matter 'relating. to records:  only.' Therefore, nothin9 is 

admitted which . is not supported by such' records. In this connctjon the 

respondents crave the leave of this Hon'ble Tribunal to allow them to support 

such reèords through the statements showing the transfer. and posting.of such 

applicarts in this application These statements are prepared in the basis of 

Service Book/personal files of the applicants The statements would indicate 

that soiiie of such applicants are 'transferred. and posted in the 'North-East 

Region from outside while majority of them were posted in the North-East 

Region initially.and are continuously serving in'the department in North-East 

Region only without any transfer to outside of North-East Region.or reposted to 

North-East Region from outside. These statements'máy be treated as a part of 

this written statements;  

These statements are annexed as Annexure -Ri 2(Series). 
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That with regard to the statements made in para 4(v), 4(vi), 4(vii).,(viii), 

4(ix) and 4(x), he' respondents reiterate and reassert the statements ,rnade 

hereinabove in the written. statements. 

That with regard to the statements made in para 4(xi) to .4(xv), the 

respondnts state that the. SDA was paid like some other departments by 

misinterpretation of the provisions required for grant of SDA Such mistake can 

not be lealized. This has been clarified as stated above. 

• 	10 	That with regard tothe statementsmade in para 4(xvi) to 4(xxiii), the 

respondents state that as indication above, only the employees/officers who are 

transferred on posting to North-East Region,and who are not local' residents of 

North-East region are' only entitled .  to SDA and accordingly steps are taken by 

the Government to stop and recover SDA  

to the ineligible employees. This is done strictly as per Hon'ble Supreme Court's 

order.  

11 	That with regard to the statements made in para 4(xxiv) and 4(xxv), the 

respondents state that the facts and ciraimstances of the Annexure-23 order 

dated 2.11 .2000 is different from the present sets of facts and circumstances, 

hence, the said order 'has nothing to do with this instant case. 

12; That with regard to the' statements made in para '5(i) to 5(xi), the 

respond'nts state that the grounds show to,suport the claims of the applicants 

are no grounds in view' of th.e,legal provisions as stated hereinabove and hence 

the application is liable to be dismissed with cost as baseless and without any 

merit. . 
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1 3. That with regard to the statements made in para 6 and 7 t h e 

respondents have no reply to offer. 

14. That with regard to the statements made in para 8(i) to 8(iii) and 9 the 

answering respondents state that in view of the facts and circumstances of the 

case and also the legal provisions of the matter, the applicants are not entitled• 

to any relief whatsoever as prayed for and the application is liable to be 

dismissed with cost. 

In the premises aforesaid., it is, therefore, prayed that Your 

Lordships would be pleased to hear the parties, peruse the 

records and after hearing the parties and perusing the records, 

shall also be pleased to dismiss the application with cost. 



VERIFICATION 

I, Shri 	. K. HAMDIQ 	 , at present working 
as me4eorcoIo0 6m .. I at Guwahati, who is 

taking steps in this case, being duly authorised and cmpetent to sign 

this verification, do hereby solemnly affirm and state that the 

statements made in para i, g - i4.. are true to my knowledge 

and belief, those made in para j - being matter of 

records, are true to my information derived therefrom and the rest are 

my humble submission before this Hon'ble Court. Ihäve not suppressed 

• 	any material fact. 

And I sign this verification on this 3 th day of Februaty. ,2003 at 

Guwahati. 	 • 	 • 	 • 	 V 	 V  

DEPONENT. 
g oa' 	8t.*t 
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ANNEXURE: S 
CI\'IL EFFEAL NO ..'k.... .O 	195 	 •. 

cut cf 	.L.p. 	Nü. i67j?-j 1994: 

LQfl 01 Iflala
.....ADe11nts 11 

Vs. 

Eecu7cive 	 Associaon 
i'oUof 	

•....Respondents 	:. 7,  

3 U D 3 !l Ei T 	 • 

.1 

Faiz.. - Uddir,. C. 	 • 	 . 	 •• 	• 

• De1v cc.ndonea. • 	-. 	 .• 

Leave oranted. Tnecounseir oartie• are . 
earc. 

This aoaj ns been ridirectedby •• the 

apo9ifl5 aainst the 	l.uaofrient datea • May 28. 	1993 

Ds2Q by the Central 	miflistrative T"jbuna1 	6uwanati 

Eenct (nrriafter referred to as iriounal, in O.A. 	Na. ..... 
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172 of 	1972. E:v the Saio 	d3mentte irioL(rl he1 
that the reSQ0nuents a r e entjtj 	to Special Dut 
llowance in termj of O+f 	hemorandum dated December 

14. 	
93 with effect from the• date 	soecifically 

indicated in the 
said Offic hernorandum ana diredted the 

aoPel1ans herein, to Day a 	clEar the Soecj Duty 
llotanc e.  to the respOndefl t .erej within 91) oav 	from - 

the date of recejDt of 	
zf the judmct in rep 

of te arrears oue and to reiease tne current Special 

Duty Alld(ijance with effect from the monTh of June, 1993. 

V 4. 	
The responoent 	an 	soc1ation of 

roup (C, 'oector,  of Cus 	
and Cenra1 E;cise unDer 

the CO!leCtorzte of Customs and Centr 	E>;cjs. Shj)ipnc. 
and rercflCer.t Nos.2 an 	

are its FreSjden 	and eneri 	Secretary 	respectvejv 	The 	resopnden 

aPProached tfl TrjoL,naj claijnQ5oQcjaj Duty Allbwanc' 

on tne 	
rencjth of Office herandum No. 

Dated Deeber 143 1953 an 	fle Office hemoranum No. 

datec December i, 1988 issued by 
the 	

!p1stry of Finance. oiernment 'ojndia
. . 	The 

res0nQe7,t4ociat ion claie that tsmbers have all 

transfe liaoility under the Cers.rajE;cjse and 

Land Cuto 	Deoar-rnen 	OUO •C) Pots Recruitment 
Rules. 199 wh1n 

Were aQolica1e t'tEnsDrnber 	flO 	in, - . 
Fursuarice of which tnre 	of is members had been 

/1 



t 	 - 

ALI- 

• tran --ferrecj and one Sm*t. LisaL. Fvnjcn of Cr.11onc hc 

been posted at Goa unner the said recruitment Rules and, 

therefore, theyare clioible and entitled to claim 

special Duty llowne. The r

aopellants berin coposed 

ano contested the aoresaid c1am of the respondents 

oefore -.hv Tribunal. The aopeilants too.tn aefence by 

satjn 	tha,t the Office Memorandum No. 2')0i4//BZ.E/lV 

oated 	ri1 20, 1907,/had clarified that the EDecial Duty 

Al1owarc, is Davable only to those officer5. incumbents 

Of rcC) of posts who are havinu all india transfer 

1ablitv defined in tne said OHice Memdrandum i:eeoin 

n view the crjojnai Office ilernorandum dated March 14. 

'93 	and that the conditLons stiulatec 	in 	the 

• r,. ecpuicmnt Rules. 1979 referr90 to aove cannot be 

ta:er asos 	for saodlno the resoondents or it 

	

• 	 iemDers wih all India tranfer labiiity and consequent 

ovmen 	of Soeii Duty 	iowane to "them. 	The 

aozieilants also took the piea that all lnia transer 

1b 1' ii 	of the- members of any servlce,caore 	or 

incurnoent 	of any posts/Grouo of pOsts is • to 	be 

	

H 	 • 

determred by applyinc the tests Of recrLitment to the • 

Service/care,post made on all India basis and that mere 

clauses in tne • ecreitment R•uies'puointment 	Oroer 

Stioulatino all India transfer liabilitydoes not make 	• • 

him/tnern eliojbje for cirant of Loecial Duty Allowance 

:n 	terms 	of Office Memorancum dated .December 14. 

• 	:. 
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• 	 : After considerinç 	the 	rv 	 tr? 

Tribunal observed that the contents of Ofice Mernorandum 
• 

dated 	April 	12. 	19,84 	as 	'iell 	as 	the 	letter 	P4. 

Seutember, 28. 	19 	have 	been 	fully 

• discussed ov the Full Bench. Calcutta and held that 	tne 

real 	test/criteria 	for determinat-n 	is 	urther 	all 

Indiatr.ansfer 	li.abilityeists 	arts 	cint?d 	that 	i',ithout 

recailino 	the 	Office 	(lemoranaurn :ssued 	in 	1963 	the 

concernec, deoartments had no reaEcr. to derv the 	benefit 

Of m2orandLlm avaijaDle tocrtajn'•c2.ssesof 	empiovees 

and 	to 	witnoraw, jts 	aplication 	to 	certain 	other 

classes. 	Slvino 	on thesaic E.encr 	acision 	of 	the 

• Lentral 	Administrat.v,e Trinunal. 	Cajcutta. 	the 	Tribunal 

a]lnwa 	the 	a0o1ict:onof 	the 	esoonents 	by 	the 

mpuoned 	1udrmnt and 	raned the 	relief 	as statea above 

aainstwn:cn 	thispeai has been creferreo. 

6. 	- 	Learned counse •lfor the 	aooellarts 	submitte ' 

that 	he 	TribUnal has failed to 	apreciate • the 	true 

L 	• ..meaninc. 	intention ana spirit behind 	the 	term 	a11 	India 

transfer 	liabilityY wnichoccurrec 	in 	the 	Finance 

Ninistrv 	Off ,.ce 	hernoranourn referrec 	to above 	and 	has 

tnus seticusjj e r-recj' in ncldi 	 The members of 	the 

resoonrt-5socatior1 are 	entitled tc the Special 	Duty 

-illowancc 	ie 	Tu"er suornitted t-at the 	acaoe 	01 

incentives contair1ed..in.trer;inistrv.s Office 	tiemorandum 

- 

• 

U 

• 	 .-. 



dated December 

/ 

14. 193 asamenoec) in based 

recommendat ions 	of 	ths comm.ttee to 	review 	the 

facilities are alloflC adnissibls to Central 

Government Employees in the torth-Eastern Region ane it 

was witri a view to atract and retain 
izers  

sery icp. in the States ahd,Union Territor12 in the 

North-Eastern Reoion that the overnment,of. I n d i a on the 

rczmmenoations of tne committee mace theDroviSion for 

E,Decial Duty \llowance. to be oad tcsuch officers who 

come on oostir.ci ana deputation to vJort-Eatern Re.ion 

from other Reior.s. Itwa, therefcre, stkbmittP6 that 

since the memb.rs of the resoon nt-Association belonged 

to tne orth-East.?rfl Reiorr;itself.LJh0 were recruied 

and oostea in tne name Re ion, they were not en;itled 

for Secial Duty AYowar1Ce. • 	 . 

7. 	 The main__source for .ciaimino tre Soecial Duty. 

 14, 
A1ou.kIrIc 	as the Office iemorandUm dated Dece,moe,r 

1983 the very first oaraoraph cf wnich rends as under: 

The 	need 	for 	attratin9 	an 

retaining the services :of comoetent 	'. 

officers for service in the .Nortn 

EasternReciion comorisino the.States 

of 	Assar. 	eor.alava, 	Ianiour.• 

Naalano anc T r i: oura and ­1 th er, a Union, 
T€rratories of .ArunaChal.Prade5a 
1i:oram 	have oeen enoaing 	..the,. 	S  

attention of theovernnientfDr somC 
times The Government-Math ap:boilte.d. 	, 

• a Committee under the Chairmafl5hP 
of Secretary. Department of PersonflPl 

Aernanistrative Reforms. to review 

the 	e:astinq 	llowances 	and.. 

on the 



1 ,0  
to 

,J_,çT 
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facj1jtj5 	miasiLiD 	t= 	tnq vrjQ,9 	catcoories 	of 	Civi1an Centrai Govet'nment emioy 	sel'vino • 	 in 	this reoiofl anu 	sUoe suitable 	imc'ovements 	The recommendations 
of the Committee 

have been carefiifl' conslderDd by 
the, Governrr.ent and th eidc 
i 	n.j 	Dieaseo to 	decjd 	as 

S • • • • • • 	S a..., ••_,,,,• a. a a. • • • • • , • • 

B. 	 care ful ocPsua1 cf thp oefljno Dart o 	the 

	

Memoranduni reoj'odL(ced above 	show that the '
Government 	had 	aoonted a Corimjtteo 	unoer 	the 
ChairmanhjD of 

theSecraryDØt 	of Pc-ronne1 
and 	10cnjrjstratjve Reforms to review the 	e:jtjn 
ai1ow?r. 	and 

facl lities, admIssib le to the various 

cateoop15. of Civjjja 
Centrai overnmeñt Em.piove es  

Servir 
 

in the Ncr E te 
• tnat cctent 

off IL:er=--,, mav be atra:ted . afldrQt : jfled in the Fjr'th-
Easterh 

ofworos attractjr.o and 
re - 

 
axninr. 	in sery..cn are very rnucn 

. sionjfjcar.t which 
only SU 	 thatit •means zheornoent oljers 
be1onrjno tc th Reoion'other th-n *thC 	rth-Eaterp 
Rejon. 	

The ouestjcn ofattractjno ana retainino the 

seryirps of Comoetent.offjcers wh3 blon. to N•jrt -  

Eastern .QQjon itself wO i ijd : flot arise. The ihtenton of 
- • 	

.- 	 ..--...... ..- 

tne Govrnrnent and SOirjtbhjnd the Office Memranoum 

to 	
an iflceflttv 	and attraction to the 

...... ....-

. ... comtr.t
:~ elor to the Reio 	o t h e r that-. 

........ 



., 
.si j 

- 

the. NorthaSte1'n reiofl 	.tb coe and srv. in. the 

It. can hardly be oisuted that 

H 	
theeraPhi, climatic; livin9 and..foaG conditions 

of pe.00ie livinç in North -eastern ieion ancl 	States 

	

comprifl 	therein are different rct ctner 
eiOflS of 

the country. The Nortn_Easterr Reoo iscOnS 	ed. to 

oe 	narc zone for various reasonS and 
it aearS that 

-it'i 	for thee r2ason that th' 	ornrnpt,t.rovied 

H 	certain etr a liawnce. , bneitS anc cthr 	aciiitieS 

ro at'.c 	comoeten 	otiiccrs 	tre r'.o'tn-Eastern 

eifl at 	east for two,  to th'ee 	ea-rs of tenure 

The inirys Office Mernorandu 	n cuetiofl 

	

jr-c

came u 	'for ccn ioration berore t 	
:n Chief 

ner 	Inaci?r 	(Teiecorr.) 	
t1 	 E.Rt.ieflCeT' 	C.H. 

& Ors.. C T 195(1)'5C 4- 	which 

	

qnattaz-xrjee

as a:d by u s., ti v 	cment'datedaflLarY 	195 in 

which t.s Court took the view that the said, Off ice 

rara 	ar meaflt for attrattin ano retaining the 

servicsz of competent officers in the 1thEa3te 

	

F9iofl 	rom other farts of the country and not the 

	

oeron 	belon3ino to tnat recion 
where the>' 	were 

..... 
aO2Qiflted ano ooteC. This was also the view expressed 

by this Court in yet another- casE reoorte ir -.T. 195 
/ 

-jon of In aVs. 	
in 

k,'i 	 KUm.ar (Suora) the point for ccnsdr310fl was 

	

exact1y identical 	with reara to te entitlement to 

S ------ ---- -

. 	
. 	 . 	

. 

T but>' 	
iowaflCe to tnoQ emooyeeS10fTtc'S who 

	

SpQL 	
. 

I 	 - 
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are .r1aents of North—Eastern Recion itself 	After 

consider'n a the memorandum uated December 14. 1983 and 

other relae Office tiemorandw 	indicated aoove, it was 

hid that the puppose . 	the allot,anc was to atract 

Persons from outsjoe tre North—Eastern 	ior to wori in 

the North—Eastern Reoin because of inacceEib,ujty ana 

diffiuji 	trrair%. 	In the facts ano circumstances 

aoov th View taken by the Tribunal cannot be 

upheld znd aserve to ue set asiciE. 

9. 	
For tc- reasons svated above the aooeai is 

aIio&'c. 	Tne impuonc oroer Q 4  tne t'ibunal is set - 

aside a:v 	the aPplication fjld oy th 	reponents 

oefor.'.;ie 	 for c.rat of SDOCial D u 	A iiowance 

• 	to tnen 	
oismjsseo. In the facts and circumstar)cps of 

cas. e maize no order as to costs. 

- 	 V - 

V ... 
4 

.................. 
 

V 	

: 	
( 8,C. Açrawa1) 

/ 	
• 	 V  

V 	 V 	 s 
(Fiiz&n Uddin) 

New De1 	. 	 V  

Fbpuarv2 	1995.  

V 	 V 
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• 	Delay Condoned 

Leave granted  

I- ' 

\/ 

IN 'I III SI 1 	Ifis (t itII F ( H (lvii. AIi'i 	V. 	 • n 

Cl VII. APPfjAI NOj2W - 1Q13 

(Arising out of SLI' Nos. 12450 - 55/')2) 

Union of India 1X. (iittç 

Versus - 

(.Jcol 	ic;i I Sin 'cv (1f I ud ia 
Empioycs' Asr.ociati(,Ii 	Othc 

R i)F I 

At)pCIIflls 

Rc.sIx)tld;mtc 

A4NNEXURE; R6• i! 

I' 

K. Goswami, Learned Senior Counsci appears for Geological Sucy of 

India Employccs Assocjatjo11 and Mr. S. K. Nandy,Advocate appears for the 
 lCSj)Ojj1fl lit nil the matters 	 other 

I leard lcm iied, sels for (lie 	u1 
lies. It ap ,ea s. to us that ahlilnugli the cmploycs Oi 	gical Survey of India 
were initially appoiitc with an All India 

lue  

UoverI,i,ieu( of I tidin Ii anied a policy that Class C and I) 
hOt 'c 

trnflsfcitd outside lite Region in which they are CmplOycd 
FIeip All india Tansfr liability no longer continues in Icspcct of 

GtOUJ) C and .0 
S 	)lp1oys In 

that view ol' the matter, the Special Duty Allowa,,ce payable to the CcntrtI ( 	Govcij11 emiipioy 	fl!lvilig All India 'lrntisi,r Jibili 
C and Gioj 	 ty is n 	 th ot to be paid to Ru Group 

p 1) employees of Gcologicai Survey of' India who arc residents of tue region 
in whth 

they are posted. Wu may also indicate that such question has bee:i 
consi(ICICd by 

this ( out liu Union ol iid otIt s Vj 
ijity I & olin tS (l994 (3) S( C 649 

Accoidiugf3i tlic llllpugzicd ozdu is 	t ti5!d 	
We IIOucct that the nppehin,11 vjll 	 WC C1 dmint 1n 	iI!tIv'(f In ICCiIVCF ;mny i" !'I' :llueiIt of S 	1)11 pecial 	1)' Allowaiicc . already 	to th nith 	e Cofleerned 	
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ILt, . 

No .A ] C/Coord/I4/99 	L1 
' Directori1t0 Conorni or 

(CubIz)L 	(i0A'ot'jj 1) r 	.. 	
0/0 The Director, • 
Etta tBlOckv R Puraw  

t 	
( 	 New De11 - ,  110066, 

Av 
it I 	 Datod, tlio 	c 	coc 

• 	• rr 
Uiu,uj Douma 

ubJeLt . pecia1 Dut3r Allowance f or  
the 	 C1V111Q ANNEXURE P employees or 	Central Covoroit sejfl In the States & Uni 	Terrjtors 01 North Eastern fleion Regarding 

A copy 01 CQbjt Secretrjat U.o. No.20/ 
dated 0 2.5.2000 Ofl th abovp 5Ubøt i so 	herewith. £oi' inorntjo an necessary action. 

I 

( 	

/ 

ncl 	as above, 	 VD 	AI
AS STT DI1I1 1R(r0) 

To 

A.D.(A)/(B)/(c)/) o1AIC H 
The Ao., ARC Hqrs. 	

qrs. 
 

)-Tho A.D.(A), ARC, C1/DODoOJ]a/r. 
(4) File copy. 

ta 

eC'  

N. ETT/D/SDA/_II_ 
ARCS 	m Doemn  

0 tr the, Cj V/ ?7fl 	
pa 

• 	Copy fouard,d to thei Ac'cc,unis Orricr, ARC, Doom Docmz 
rQr inforQtion 2nd flC33iry action. 

2. All Unit Fkcls. 	
( 	''•- 

'.•• f\ 	1 	 ( R.N. C UAKhAjJUh {'( j io - 	 ))• nY) I)o\ 	 ECJ-I1N OFFICZ.R 
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'JIdcJementdeljvercd on 	26.11.96 	in . 
Writ Petition No.794 of 	1hl1 

•. . 	. • that civilian employees who have 
• 	

• All lnia transfer liability are 
entitled to the grant of SDA on 

. . • being posted to any station in t(i 
• 	.. . 	N.E. 	region from outside the 	ryicu 

and in the following situation whether 
• a Central Govt. 	employee would be 

eligible for the grant of SDA 
• keeping in view the clarifications 

.ssued by the Ministry of Finance 
vide 	their UO No.11(3)/95.E.II) 
dated 7.5.97. 

A person belongu 	to outside N.E. i'.iion 
but he is appointed and on first eppoint- 
mont posted 	in the N.E.Regon af or 
selection througk direct recruite'nt 
based on the recruitment made on .11 
India basin and having a cotnmcn/.ntrn- 

• Used seniority hot and All 	Indi. 
.Transfer Liability. 

(b) An employee hailing from the 	i 	j.ion 
ae1cctd bn 	the 	baui.s 	of 	an All 	li'li.m 
rcruitme.nt test and borne on the Centra- 

cadre/seivice cc.mmon seriiorty on 
first appointment and posted in t1v 	N.E. 
Region. 	He has also All 	India Tra eter 

IC. 	. 	. Liability. 

11/ 
j) An dmployee bo).ongs 	to N.E. 	Re7 lou 	war. 

mppointr'd an Group 'C' 	or 	1 W 
....................... • sod on Jocal 	recruitment when there 

. were no cadre rules for the post 	(prior 
to grant of SDA vide Ministry of 	ii uiance 
OM No.20014/2/53-E.IV dated 	1..J2.03 	and 

(Sc) 
AN 

V 

•: / 

t 

No 
	 . : 

I. 

No 

	
IF11! 	('iT) 

	

Subject: Special Duty Allowance for civil Ian 	lcyeee of the 

	

Central Government nerv.inq in the 	I:;i(:ee mci 
• 

SSD Directorate may kindly refer to Aheir UO 
No. 4 2/SSD/A1/99(l6)_2369 dated 31.3.2000 on the uubject tuei1tionc 

• above, 

	

2. 	The points of doubt raised by SSD 	•i their UO No. 
42/SSB/Al/99 (10)5282 dated 2.9. 1999 hive bc n examined in 
coltation with our Integrated Finance ;cd Mi nietry of Finanr; 
•Deptt. of hixpenditure) and clarificaticu to the poi:tu of doubt 
is given as under for information, guidance nd necessary action: 

i) 

 

The (lon'ble Supreme Court. i their 
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iii) 

.j: .  

-.. 

204 ,4)1 4:'( with 0!') 	n['14/U',/11r,, E, 11 (H) 
cIat:(2(.L 	.1 	).:. 	4)44) 	Iut 	i14l)'.(u.44I'.l y 	t.l' 	_;t./ 
Cat) LC V.'*fl CCnt i•a 1. i iJc() with ,'OfnIno1) re n - 
on ty I lat/piottiot 1011/h) 1 1 tul ia 'i'rnnvi f.r 
Liability etc. cm his cantluu)iw; (ii the 
NE RegiOn tmqh they c - au be tran:forrcd 
out to any place 0t5ic 	the tIE Re(.1ion 
havuly All India Traiu, Cr Liabi 1 ity. 

An emplOyee belony to 	iqi on and 
subsequent I ' pos ted os tide tIE Req ion 
whether he will be elioible for SDI\ if 
pooted/traneferred to 	Rcgion. tie 
is also having a commea All india seni-
ority and All India Tra:ser Liability. 

I ES 

An employee hailing frcm tiE Region, 
posted to tIE Region initialiy but 
nubsequently transferred oit of tIE 
Region but re-posted to tIE Region 	 1E8 
aftersometime serving 'in non-NE Region. 

The tioF, 	Deptt. 	of Exodr. 	vide their UO in cane tile 
No.11(3)/95.E.II(13) 	dt.7.6.9.7 	have 	clan- employee 
tied that a mere clause in the appoint- hailing from 
merit order to the effect that the person lIE 	Rcgi- 
concerned is liable to be transferred posted with- 
anywhere in india does not make him in NE Region 
eligible 	for the grant of Special Duty he is not 
Allowance. 	For determination of 	Lite cmi: iticd to 
admismlibili.ty of 	the 	S.D.A. 	o any SDA till 	" 
Central Govt. 	Civilia; Employees having is once ti- an 
All 	India Trinof.c'r biility will be by sEemed out 
applyi.nq 	tCtn 	(a) 	whu then 	iecrI .itmrtht of 	that 
to the Service/Cadre/rjst ha; been made Region. 
on All 	India basis 	(b) 	whether promotion 
is also done on the bosis of All India 
Zone of promotion baseci on common seni- 
ority for the service/Cadre/post as a 
whole 	(c) 	in the case of 	SS!'/PGS, 	there 
is a common recruitme;:: system made en 
Al 1 	india 	ban in 	and 	p' 	Inn!: I r'imn 	are 	al rio 
(lone 	mim 	time 	b;msin 	of 	A 	1. 	1 mid I a 	Coiimc:i 
Semi' -'rity 	basis. 	L)asei 	on 	the 	bovc 
cri 	- na/tents 	all 	employsei 	reci:uited 
on 	. .me 	A) 1 	India 	has it 	anm 	hay incj 	a 
com;;'n seniority lint 	of All 	india basis 
for promotion etc. 	ac- a' eliqible 	for 	the 

m:rnit 	of 	SPA 	i mrsnpecciv e 	of 	the 	fact: 
t:Ima (. 	the 	employee 	ha ii 	I r'imn 	HE 	Roqicn 
or posted to HE Regioa from outside 
the 	tIERegion. 
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vi) 	I3nEIed on point (iv) above, sone of the 	it hir 

V. 	Unitri of ssuNGS have auhorjI,r,(( 	yimt 	au eroly • 	of 3LP. tu Lii 	 hz i 11 ng I loin NE 	bccn ci an - Region and posted with i. n the 	Pj inn 	Ii d by / 	 I 	
while in Lh c,e of oLiir 	h PAc , 	r10 tht have Obcctcd payment ofDA to s 	t-2re,  ci 1ur I 	
hilix1y from NL Region and pcsted uirhin 	in Lhe / 	
the NC Region liLespective of th 	i 	

ppoi
e fct 	nn tiei 	order kj 

 

that their transfer libilit1 i All 	 regarding 
Vk Iudi Triisfei Liability or OLwi 	 All mdii In such cises what should be thc no in Loi 	ii in[ei 

payment of SDA i e on fulfilling the 	I libility 
criteria of All India Recruxtent Test & 	does not 
to promotion of All India Coion scnioriey 	mike him 
basis havinq been satisfied a e ill the 	eligibl 

)41 
employees eligible for th giiiL of SDA 	fo giant 

of SDA. 

-V vjj) 	Whether the payment made 'to some employees 	The payment hailing from NE Region and posted in Nr 	nude to Region be recovered after 2O/9/19n11 e 	employees • 	the date of decision of the Hon able 	 hailing • Supreme Court and/or whether the payment 	from NE V I 	 of SDA should be allowed to allemployees 	Region & including those hailing from NE Reqion with posted in 
effect from the date of their appoil)tuiient if NE Region 1 	they have All India Transfer Liability and 	be recover- H 	 are promoted on the basis of All India 	ed fronu _the k, 	 Common Seniority List. 	

c1tc of ito 
p.aynent. ft 
thay also be 
added that 
tue payment 

-:  made to the ineliglI)le  

employees 
hailinq 
from NE 
Ryioii an d 
posted in 
NE Region 
be recover- 	 ( 
ed from the • 	

date of 
Payment or 
after 20th 

whichever 
is later. 
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094NNEXURE  t1 

IN  

Ministry olFinanc.c 

l)epnrtriicnt ')t Lxpcniliturc 

New DcIhi dated the 29'h  May. 2001, 

) J/ CE t I E I OR1 I Al) UI ( 

" 

	
Subject 
	

Special Duty Allowance for civilian ernploycc 	U 	(lie Ccutral' 
Government Serving in the .Statc and union Terlilorics 'if North 
Eastcrii RCginfl including .Sikkiui. 

The undersigned is dircctcd to refer to this Dcpariiiicnts OM No2() I 4/3/8.1. 
C IV dated 14 1283 and 204 1987 rc8d with OM No 2014/1lj/8(.L lylE ii (El) (ir%tctI 

• 1, I 2.88, iuid OM No. 11 (3)/95-E.I1.(B) du. 12.1. 1996 on the sut)jcct ri;crilioticd above. 

2 	Certain Incentives were 8ranted to Central Government employees posted in 
• Ni 	rcgiàn vide OM dL 	14J2.8J. 	Special Duty Allowance (SDA) is one of the 

in'cntivcs granted to the Central Government empioyccs having 	All India Transfer 
•.• Li;tbility'. 	The r1i.ecessnry clarilication for dcter,nininR (lie All India 	rrarisrer I .iabiIitr 

WliS issued vide OM 	I1Q.!LaJ, laying down that the All India Transfer Linlility of 
the members of any service/cadre or incumbents of any post/group of posts has In he 
dercrmind 	by 	applying 	thecstsoLtjuj1jitcrnzc 	pronmnliori 	ZOs1C 	etc. 	i c 

. whether 	rcciitriin to 	scrvice/cadrelpost 	has 	been 	made 	on 	All 	II1.cj 	airti 
vlmcthicr promotion is also done on the basis of an all india couhinon selmnirity list b'r 
the servicre/post as a whole. 	A nicrd cIauc in the appointulcat lcttcr to the cllcct 
that the person concerned is Iiab. le 	obetInn5frrcdflriywhicrc in 	liidin, (liii 	lint 	iiink c H Ititit cliSiblc \ Ior the grant OISpCCiaI Duty Allovia,icc 

3. 	Some cmployccs working in NE legion who were not cligildc for ji tntit of 
Special Duty Allowance in accordance with the orders issticd llniii time In timc 
agitated the issue of payment of Special Duty Allowcc to Iliciti bcrule CiVF. 
Ouwahati E3cnch and iii certain cases CAi ephicid the prayer of employees ]hic 

Central G.overnrnen( filcd appeals against CAT orders which have been ticcudcd by 

Suj;rcmcCourt of India in favour of UOI. The Honble Supreme Court, in judgcnmc,mt 
delivered oil (in Civil Appeal No. 3 25 1 of 1993 in the case of Uol and Ors 
V/s Sh. S. VijayaKuinar and Ors) have upheld (lie subwisions of. (lie (iuvcrnmuicnt of 
india that CO. civilian Employec,3 who have ,ll India Transfer Liability are cffliticcl 
to lie grant of Special Duty Allowance on being posted to army station in the Noit Ii 
Eastern Region from outside the region a nJp! Duty Allowance would not lie 
piiicr,y 	scc1c in the 
LE.iisf.eLL1abitrty. 	. 

4 	lil a recent appeal tiled by Tciecormi liepaririment (Civil Appcal No 700() 
(1f 2001 - aising out oISLP No.5455 of 1999), Supreme Court of India has ordered ni, 

5.10,200 :11 that this a)peaI is covered by (lie juderncrit of thIs Court iii the case of UO1 
& rs. vs. S. Vijayakumar & Ors. reported as 1994 (Supp)) SCC. 649 arid followctl 
in the case of UOl & Ors vs. Eccutjv OfTiccrs' Association Grotzi, C 1995 

I 
- 	,• 

...................... .
• 



i 

(Supp. I) SCC, 757. 1 licrc1orc (his appeal is to he ahIw.cd in lavinir oh the it 
I lon'bhc Supi ciiic Court further ordered that jIaJcv(:r-amuuIItjjj'; b 

CcII Imid I Cm j)IOyCcs by way ()1 St)A will nut, in airy (veIrt Ire icv 	1niu Ihein iusjrice tI 	nI jhuij Ihii;13El l 	 - .............- 

5, 	lii view ol (he 	 qffid judciuciiis (lic crud in hri Irayfficul oh !pcciat Dii 
Allnwniicc, M tiplichl hy.Ihc Supicinc court, is rcitcintcd as wRlcr:- 

"llie SpeCial Duty Allowance 3 1 1 .1 11 l)C flhlIiIissild(. to (cirIinl ( 	irIiIc,it 
ciidtiyces Iiaviiig All lndin• liansle, l.ialiiiily nit p'rsliirg to N1,,l, la -.ici,i 

	

n' 	 i'cioii (inciudiii Sikkiiii) hum outside (lie te0ioU" 

	

Ii 	•. 

All ensca for grant of Special Duly Allowance i lic i tic li lij, , those of All I nilin Scrviet 
ornccrs tny be regulated slricUy in accoidai,c will, the above 

uiicii(jOiICtl csi(dtja. 

All 	(lie Miilistric.s/()cpnrt,,ici,tc dc. arc scjitcslcni to kCCp (lie rIh'nIve inStruc(jo,,5 in view for sliict COmIIinCC fui Ihucr, as per diicctin,iu 1)1 I Ioii'l,lc Suprciii Court 1  it has BISO bc:i decided that - 

(i) 	The ninunlil' ahenuly 1iiuI w neeuui 	of .Special I luiy Ahlrrw;ui,ce In ih, 
ineligible hiusnuic not jualifyiiig tilL ulicria mentioned in 5 nluo c oui or h.lnn c 
5. 

 

	

ISL-ZQU 	vliicl, is. Ilic (late of jud1tciutciit ol (lie Si'pciii 	(inhlt. will he --------.. 	.---.-..-- waived. hluwevcr, ICCovcIICS1 ' [na,r cady iiindc riced tint lic tcIuiii(IuI ................ 
Tire rniunuIr j)niI on liccotiult of Spccial Duty Alluwnuec to iuuchi1ihIe ;iersnui 
Oct-  5. IU.2001 wflJ)crccQ,c(.cd 

111c 
	ri dci s will he nhrplicable flm((,l,.v IIfllhl'g/j for r CIIInI iiq I lie 'claiiiis (tt 

	

- 	I sin nds Special (l)uiy) A IlOwnulce winch is l)urynblc urn tire niuilnrgv of Sjrecinl (I )uil v) • ...... 	Altownnc 	to Central Uovei :iiitci 	Civilian diliployces Scrvi lug inn lIre Aiulnuii:i,r& 
Nicobar and Lnkshindvc1, Groups ur lsia,n(Js. 

• 	 ", 	B: 	lii, their application to Cuill)luyeCs of liidiaui Audit & Acconunis 
IkIiaI (uncut. these ord&rs issue iii conisuh(ntj0ti with (lie Coruijr(ruUcr and Audilo, 	e:ici;if ul iiidi; 

-..... 	I 

- 	 . 	 . 	 . 	 .•. 	 0 	

. '•. 	.. 	 . 	

.. 	 (NP, :Siuiplu 
Uniter Sccrc(n,'• Ii, file (nfl'cu uinuci( (if India. 

•r'i'; i..All Miiii,s(rjefl)eirni'turrci,tc of (lie Unvertuuricuul ol hurulia, c(c. 

Cn;py(whh rare cupie) to C&AU (It'S 	Cic. ns per sI*n,itn,, ii CIRIOr !lflhliOrIt 
• Il&t. 	- 

----'r"-- 	 '. 	c
"1 	 - 	

• 00 

- 	 -.'. - 	 --.-,. - 	 ,-•-,-'- -.--- .-.-- .- 	
. 44q 	
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ANNEXURE k 2 

STATEMENT OF OFFICERS AND STAFF OF RMC GUWAHATI SHOWING THEIR TRANSFER AND POSTING IN THE NE REGION (DEFINED AREA) SINCE THEIR INITIAL 
APPOINTMENT 

(O.A No 342/02 Dated 10-10-2002) filed by Shri A.K. Raha & party versus Union of India regarding stoppage of payment & recovery of SDA 	 f 

SN Name & Initial Appointment If transferred from outside NER If transferred from NER to 
Designation outside &re-transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident 

ddate  of NER Remarks 
Date Place  From To From To Yes/No 

1 S/Sri D. Sinha, 2/3/70 Bhubaneswar, 9/11/73 Bhubaneswar Guwahati 7/8/1989 Kolkata Guwahati Yes 
Director PA (UPSC) 11-10-82 Ranchi Guwahati 

2 H. Pathak, Met-I 20-2-74 Guwahati as SO 
20793 New Delhi as 24-2-95 New Delhi Guwahati No No No Yes 

Met-I I 

3 V. Sinha, Met-I 30-1 -91 Agartala as No No No 30-8-97 Patna Agartala No 
Met Gr-II 23-8-01 Patna Guwahati 

4 D.K. Handique, . - 	...... 

Met-I 5/9/73 Mohanbari No No No 

. 

No No No Yes  
5 

M.L. Sutradhar, 
- Met-I 31-12-73 Guwahati No  No No 16-4-86 Jalpaiguri Guwahati Yes  

6 
C. Singh, Met-I 	1 19-7-83 chandigarh 191-01 	l Chandigarh Guwahati No No No 	l No  



SN Name & Initial Appointment If transferred from outside NER if transferred from NER to 

Designation outside &re-transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident 

d date  of NER IRemarks 

I_From 	{ 	To  From 	To 	I Yes/No I Date Place 

7 D.D. 1 1/5/1971 Bhubanes Guwahati 

Chakraborty. 20-10- war Guwahati 

- Met-I 30-8-65 Guwahati No No No 2000, -do-  Yes  

8 G. Kumar, Met- Guwahati as 
- II 22-6-99 Met-Il No No No No No No No  

9 A.D. Tathe, Met- 22-6- Guwahati as 
- Ii 99(AN) Met-li No No No No No No No  

10 SO Neil Shaw, 19-9- Mohanbari as No No No No No No No 

Met Gr-li 97(AN) Met-Il 

11 B.B. Das, AM-I 5/8/65 Rupsi No No No No No No Yes 

12 
H.N. Das, AM-I 2/8/72, Guwahati No No No 13-2-96 Kolkata Guwahati Yes  

13 15-1-97 Kolkata Guwahati 
A.K. Stafford, 26-4-83 Koikata Guwahati 

- AM-I 11/12/67 Guwahati No No No  Yes  

14 M.C. Sarmah, 
AM-I 17-7-65 Mohanbari No No No No No No Yes  

15 G.C. 
Bhattacharjje, 

- AM-I 	' 	' 22-6-67 MOhanbari No No No 	' 28-12-76 New Delhi Guwahati Yes  

16 J.C. Rabha, AM 
- I 15-3-76 Pune 17-4-76 Pune Jorhat 8/6/95 Gaya Guwahati Yes  

17 H. Malakar, AM- 
- I 22-7-73 Guwahati No No No No No No Yes  

18 A.T. 
Bhattacharjee, 

- AM-I 24-7-72 Guwahati No No No 	, No 	- No No Yes  



2,b 

SN Name & Initial Appointment If transferred from outside NER If transferred from NER to 
I 

Designation outside &retransfered 

Date Place Re- Re-transferred Place Whether 

- transfere - resident 

d date  of NER Remarks 

From To From 	To Yes/No  Date Place 

19 G.K. Mech, AM- 
4/7/69 Mohanbari No No No No No No Yes  

20 R.C. Kachari, 
- AM-I 1/11/71 Guwahati No No No Sep-88 Jaipur Shillong Yes  

21 S. Kalita, AM-lI 24-5-73 Guwahati No No No No No No Yes 

22 G.N. Gogoi, AM Jhersugad Mohanbar 

- II 10/9/64 Mohanbari No No No 25-1-74 a i Yes  

23 A.K. Raha, AjA 
II 13-2-74 Guwahati No No No 1/2/80 Carnicober Guwahati Yes  

24 P.K. Saikia, AM- Gerakam 

II 17-5-76 Guwahati No No No 23-4-85 New Delhi ukh Yes  

25 T.R. - 
Rajbangshi, AM - Mohanbar 

II 24-4-76 Guwahati No No No 6/4186 New Delhi i Yes  

26 
- I . K. Sinha, AM-Il 11/2175 Guwahati No No No 4/5/91 Patna Guwahati Yes  

27 S.B. Baulari, AM 
- II 11/4/79 Guwahati No No No 11/6/93 New Delhi Guwahati Yes  

28 Mohanbar 

- P. Sonwai AM-Il 9/4/79 Mohanbari No No No 16-5-92 New Delhi i Yes  

29 B.K. Das, AM-li 13-3-75 Guwahati No No No No No No Yes 

30 D. Choudhury, 
- AM-li 2/6/76 Guwahati No No No 615/91 Jalpaiguri Guwahati Yes  

31 B. Hore, AM-Il 26-5-75 Cherrapunjee No No No No No No Yes  

32 U. Das, AM-Il 8/8/77 Guwahati No No No 2/5/88 Varanasi Guwahati Yes 
(BABATPU 

\rc 
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SN Name & Initial Appointment If transferred from outside NER If transferred from NER to 
. outside &re..transfered Designation 

Date Place Re- Retrar1sferred Placel Whether 

transfere resident 

d date of NER Remarks 

Date Place  From To From 	To Yes/No  
I. 4 

33 W. Rahman, . 
- AM-lI 27-12-73 Mohanbari No No No No No No Yes  

34 K.M.C. Singh, 
- AM-IL 12/3/75 Imphal No 	. No No No No No Yes  

35 K. 
Bhattacharjee, - 

- AM-U 3/3/75 Guwahati No No No 13-1 -97 Jalpaiguri Guwahati Yes  

36 P.C. Kalita, AM- 
- II 11/7/74 Guwahati No No No 7/5/97 Patna Guwahati Yes  

37 D.C. Tahbildar, 
- AM-Il 13-7-73 Guwahati No No No No 	- No No Yes  

38. R:K. Bailung, . 
AM-Il 19-5-75 Mohanbari No No No No No No Yes  - 

39 P.C. Baishya, Chandigar 

AM-U 28-4-75 Mohanbari No No No 16-5-89 h Guwahati Yes  

40 
- S. Pathak, AM-lI 15-5-73 Guwahati No No No No No.. No Yes  

41 M.K. 
Chakra borty, 

- AM-Il 2 1-4-73 	. NLakhimpur No No No No I
NO No Yes  

42 B.C. Barman, .. 
- AM-lI 14-5-73 Guwahati - No No 	. No No No No Yes  

43 N. Islam, AM-Il 15-1068 Mohanbari No No No No No No Yes 

44 P.N.Hansda, 
- AM-Il 11/7/90 Asansol 22-11-96 Bankura Mohanbari No No No 	. No  

45 T.R. Karki, AM- 
- II 15/3/85 Guwahati No No No No NO lNo Yes  

\r6 



SN Name & Initial Appointrnnt If transferrEd from outside NER If transferred from NER to 

Designation loutside &re-transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident 

d date  of NER Remarks 

Date Place From To  From To Yes/No 

46 
- O.R. Singh, SA 8/3/91 Tezpur No No No No No No Yes  

B.C. Das, SA 27-4-84 Pune 29-5-84 Pune Jorhat No No' No Yes  

.48 
R. Ghosh, SA 26-11-84 Guwahati No No No No No No ' Yes  

49 A. Dasgupta, 
SA 6/1/82 Guwahati No No No 4/5/93 Jalpaiguri Agartala Yes  - 

50 T. Banik, SA 5/3/84 Guwahati No No No No No No Yes 

51 N. Das, SA 23-3-82 Guwahati No No No No No No Yes 

52 A. Choudhu, 
SA 23-3-91 Guwahati No No No No No No Y,es  - 

53 M. Goswami, 
SA 20-11-91 Mohanbari No No No No No No Yes  - 

54 D. Dey, SA 9/9/91 Mohanbari No No No No No No Yes 

55 N.C. Bhuyan, '' Mohanbar 

SA 23-8-82 Guwahati No No No 5/8/94 New Delhi i Yes  - 

56 N.K. Debnath, 
SA 	- 16-10-81 Tura No No' No 7/919.1,,, - Chandigarh Guwahati Yes  - 

57 
J.P. Sarma, SA 19-12-85 Along No No No No No No Yes  - 

58 M. Ghosh, SA 7/12/81 Guwahati No No No No No No Yes 

\L - 
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SN 	Name & 	Initial Appointment 	If transferred from outside NER 	If transferred from NER to 

Designation 	 outside &re-transfered 

	

Date 	 Place 	Re- 	rRe-transferred Place Whether 	 H 
transfere 	 resident 

d date L 	 of NER lRemarks I 
Date 	Place 	From 	To 	 From 	To 	Yes/No 	 H 

59 .  
- K:C. Sarkar, SA 13-2-88_ N'Lakhimpur No 	No 	NO 	NO 	No 	No 	Yes  

• 	60 D:C. Das, SA 	1119/91 Cherrapunjee No 	No 	No 	No 	No 	No 	Yes  

• 	61A.H. N0 	Yes  
- Choudhury, SA 3/6/85 - Guahati - No 	No 	No No 	No  

62 C. Das. 

	

Choudhury, SA 31-12-81 Agartala 	No 	No 	No 	No 	No 	No 	Yes  

63 S. Chakrabort 31-8-87 Guwahati 	No 	No 	No 	5/8/96 	New Delhi Moharibari Yes 

SA  

64 Jagdish Pd. 
- Sarma, SA 	13-2-82 Cherrapunjee No 	No 	No 	No 	No 	No 	Yes  

65 S.K. 	 14-10-77 Guwahati 	No 	No 	No 13-5-92 	New Delhi Mohanbari 

15-3-87 	Jalpaiguri Guwahati 
Bhattacharjee  Yes 

No 	No 	No 	Yes SA 	 ____ ____ ____   
 

66 S. Dutta, SA 	30-8-91 Shillong 	No 	No 	No  

67  
S.S. Debroy, SA 28-4-84 Guwahati 	No 	No 	- No 	No 	No 	No 	Yes  

68 	
Ahmedaba 

	

J .
C. Sarma, SA 28-12-82 Guwahati - No 	No 	No 	19-6-96. d 	Guwahati Yes 	_________ 

69  
- L. kalita, .SA 	12/6/75 lGuwa h ati 	No 	No 	No 	3/12/87 	Gangtok Guwahati Yes 	_________ 

70  
P. Au, SA 	1/8/77 	Mohanbari 	No. 	- No 	No 	No 	No 	No 	Yes  

71 
C.K. Bhuyan,  
SA 	 29-5-85 1Guwahati 
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SN Name & I Initial Appointment If transferred from outside NER if transferred from NER to 
Designation outside &re.transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident l Remarks a date  of NER 
From 	To  From To Yes/No 

 
- 

. Date Place 

72 R.N. Saha, SA 6/11/84 Guwahati No No No No No No Yes 

73 D.K. Barthakur, 15-5-85 Guwahati No No No No No No Yes 
SA  

74 R.K. Goswami, 17-3-82 Guwahati No No No 9/9/91 Chandigar Guwahati 
_SA  h Yes  
75 R.C. Debnath, 9/8/90 Lekhapani No No No No No No Yes 

SA 

76 T. Patowary, SA 25-11-85 Roing No No No No No No Yes 

77 B. Barman, SA 31-1-78 Mohanbari No No No No No No Yes 

78 M. Das, SA 27-11-84 Mohanbari No No No No No No Yes 

79 
P.K. Das, SA 3/9/90 Guwahati No No No No No No Yes  

80 
B.C. Roy, SA 4/12/81 Mohanbari No No No No No No Yes  

81 
S. Chanda, SA 15-11-81 Imphal No No No No No No Yes  

82 -. 

- 

K. Hazarika, SA 17-1-85 Mohanbari No No No No No No Yes  
83. S.K. Roy 

- 

- Choudhury, SA 15-981 	-Agartala No No No 15:6:01 New DeU]i Guwhtr Yes  
84 P.K. Mahanta, 15-11-84 Guwahati No No No No No No Yes 

SA 

 85 A.C. Sarma, SA 85 r Shillong No No No No No No Yes 



SN Name -& Initial !ppointment if transferred from outside NER If transferred from NER to 
Designation outside &re-transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident 

d date - of NER Remarks 
Date Place From To From To Yes/No 

86 N.B. Singh, SA 13-5-68 Imphal No No No No 	_No No Yes 

-87 C.D. Barman,  
- SA 16/9/74 Guwahati No No No No No No Yes  
88 B.K. Barman, 

SO 24-1-91 Guwahati No No No No No No Yes  
89 

D. Talukdar, SO 23/2/98 Guwahati No No No No No No Yes  
90 B.C. Nath, SO 1112/95 Guwahati No No No No No No Yes 
91 

R. Saikia, 50 26/6/95 Tezpur -No No No No No No Yes 
92 B.K. - Nath, SO 16-1-98 Tezpur No No No No No No Yes  

D.C. Das, SO 20/4/98 Tezpur No No No 	- No No No Yes 	- 

94 K.R. Ramchiary, 31-10-94 Guwahati No No No No No No Yes So  

95 S.R. Paul, SO 8/1/91 Mohanbari No No No No No No Yes 
96 

T.K. Boarh, SO 24-9-97 Tura No No No No No No Yes 
97 J. Ganguly, SO 1/8/90 Rupsi No No No 17-10-95 Chatra Silchar Yes  
98 A.C. Sarma, SO 25-7-78 Guwahati No No No No No No Yes 

99 
N. Das, 50 4/9/91 Tezpur 	- No No No 	- No No No Yes  

100 J.K. Sarma, 50 30/7/96 Guwahati No 	- No No No No No Yes 

101 S.K. Choudhury, 
SO 18/9/96 	lGuwahati No - No No -  No No No Yes  

102 
R.K. Das, 50 7/4/98 Rupsi No No No No No No Yes - \q)- 



SN Name & Initial Appointment If transferred from outside NER 	If transferred from NERto 

Designation outside &re-transfered 

Date Place Re- Re-transferred Place Whether 

transfere resident 

d date __________ ofNER Remarks 

Date Place  From To  From 	To Yes/No  

103 
- P. Ghosh, SO 7/4/98 N'lakhimpur No No No No No No Yes  

104 
B.C. Sarkar, SO 7/9/9 1 NLakhimpur No No No No No No Yes  

105 
D. Chetia, SO 19/1/95 Mohanbari No No No No No No Yes  

106 
- S.K. kathar, 50 18/3/96 Guwahati No No No No No No Yes  

107 S. Das, SO 9/3/98 Guwahati No No No No No No Yes 

108 A. Choudhury, 
so: 

11/12/89 Guwahati No No No No No No Yes 

109 B.K. Dutta, SO 5*11*90  Guwahati No No NO NO No No Yes 

110 D.C. Sarkar, SO 7/4/98 Barapani No No No No No No Yes 

111 S.K. Gogol, SO 5/8/97 Passighat No No No No No No Yes 

112 
U. Borah, SO 23/2/95 Lekhapani No No No No No No Yes  

113 A . C. Roy, SO 20/2197 N'Lakhimpur No No No No No No Yes  

114 
- 

SmtK. Komuni, 
50 6/10/89 Imphal No No No No No No Yes  

115 
M. Sarma, SO 23/2/98 Guwahati No No No No No No Yes  

116 
P.H. Roy, 50 11/4/90 Guwahati No No No No No No Yes  

117 C. Kalita, 50 4/11/94 IGuwahati No No lNo No No lNo lYes I  

118 S.H. Singh, 50 5/9/87 Imphal No No I No No No [No Yes 

xll~ 
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SN Name & 
Designation 

Initial Appointment If transferred from outside NER 

outside &re-transfered 

pate 	Place 

Date Place Re- 
transfere 

date 
I 

Re-transferred Placel Whether 
resident 

 of NER Remarks 
From 	To I 	_From 	To Yes/No 

119 YB. Singh; SO 31/10/91 Dimapur No No No No No No Yes 

120 B. Chakraborty, 
so 

6/4/93 Guwahati No No No No No No Yes 

121 

122 

P. B. Gohain, 
SO 
K. Baidya, SO 

5/8/95 
10/9/92 

N'Iakhimpur 

Mohanbari 
No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

Yes 
Yes 

123 C. Patowary ,  
SO .  

23/2/98 Guwahati No No No No No No Yes 

124 

125 
D. N. Das, SO 
A. Borah, SO 

1/1/91 
7/8/97 

Guwahati 
Dimapur 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

Yes  
Yes 

126 B.L. Mandal, 
so  

30/9/93 Cherrapunje No No No No No No Yes 

127 G.K. Adhikar-i, 
SO  

5/12/81 Mohanbari No No No 18/4/89 Malda Moharibari Yes 

128 

129 

130 

131 

B. Gogoi, SO 

D. Gohain, 50 
B.B. Sarma, SO 

Smt R.B. 
Gayari, SO  

22/8/96 

5/12/94 
4/9/91 

23/8/96 

Mohanbari 

Mohanbari 
Imphal 

Guwahati 

No 

No 
No 

No 

No 

No 
No 

No 

No 

No 
No 

No 

No 

No 
No 

No 

No 

No 
No 

N o 

No 

No 
No 

No 

Yes  

Yes 

Yes 

Yes  

132 
.So 

133 
L....... S. 

	

K.C. Brahma, 	12/8/96 

	

Tiwari, SO 	17/3/90 

Guwahati 

Mohanbari 

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 	jNo 

No Yes 

________  

Yes  
\\) 



L 	

resident  transfere 

 

Date 	Place 	
4d date 	 of NER ERemarks 

135 
H.C.Gogoi, SO 18/9/96 Guwahati No No No No No No  Yes 

136 

137 

B.P. Mandal SO 

S. Saikia, SO 
Smt. D. Haloi, 
SO  

17/1/91 

10/7/92 
5/12/94 

Rupsi 

Passighat 
Guwahati 

No 

No 
No 

No 

No 
No 

No 

No 
No 

No 

No 
No 

No No Yes 

No No Yes 
No No Yes 

138 

140 

B. Sen, SO 

P. Sarma, SO 
S. Choudhury, 
SO  

1/1/82 

17/2/97 
18/1/88 

N'Lakhimpur 

Passighat 
Agaitala 

No 

No 
No 

No 

No 	- 

No 

No 	- 

No 
No 

9/1/92 

No 
No 

Kolkata Guwahati Yes  

No No Yes  
No Nb Yes 

141 M.P. Luitel,SO 13/8/87 Guwahati No No No No No No Yes 
142 

143 

145 

B . K. Deka, SO 

M.R. Das, SO 

A. Bhuyan, SO 

P. Das, SO 

7/3/98 

29/9/82 

30/7/96 

20/1/98 

Silchar 

Guwahati 

Guwahati 

Imphal 

No 

No 

No 

No 
146  

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 	- 

No 

EoEIN 

 

No Yes 

No Yes 

No Yes 

o Yes 

147 

148 

D.K. Sarkar, SO 

S. Deb, SO 

G. Hazarika, LA 

6/5/97 

12/10/92 

15/7/75 

Lucknow 

Guwahati 

Mohanbai- j 

28-4-92 

No 

No 

Lucknow 

No 

No 

Guwahati 

No 

Nb 

6/3/02 	I Lucknow 

7/10/02 

No 

New Delhi 

No 

Guwahati 

Guwahati 

No 

Yes  

Yes 

Yes 

149 

150 
R.C. Nath, LA 
M. Prasad, LA 

1/3/77 
15/12/83 

Guwhahatj 
New Delhi 

No 
17-5-99 

No 

New Delhi 
No 

Guwahati 
No 
No 

No 
No 

No 
No 7 No 

Yes  



/ 

SN Name & 
Designation 

outside &re-transfered 

Date Place Re Re-transferred Place Whether 
transfere resident 
d date of NER Remarks 

Date Place From 	To From To Yes/No 

I . S. Gogoi, LA 20/7/74 Mohanbari No No No No No No Yes 152 S. Choudhw-y, 

No No No Yes 15 
LA 

A.R. Mali, LA 

1/9/8 1 

10/9/75 

Shillong 

Guwahati 

No 

No 

No 

No 

No 

No No No No Yes 

No No No Yes 155 
A. Nongrum, LA 9/3/81 Shillong No No 
B.C. Konwar,  No 

No No No Yes 156 
LA 17/9/73 Passighat No No No 

157 
H.K. Das, UDC 27/7/72 Guwahati No No No 

12/2/1990 
8-1-99 

Kolkata 
Kolkata  

6/6/01 Kolkata ]EE 

 

_____ 

158 
S. Das, UDC 27-886 Guwahatj No No No 

11/11/91 Kolkata Guwahati 

______ ____  

Yes 159 
A.R. Kalita LDC 1/8/73 Guwahati No No No 

160 
M.C. Das, LDC 25/2175 Silchar No No No No No ________ No Yes 

No No No Yes 161 
D . K. Das, LDC 
B.Choudhury, 

2917/93 Kolkata 9/6/97 - 

 

Kolkata Guwahati 

No No No Yes 162 

163 

LDC 

J. Borah, LDC 
A.C. Rabha, 

11/4/94 

29/12/97 

Kolkata 

Guwalhatj 

9/6/97 

No 

Kolkata 

No 

Guwahatj 

No No No No Yes  

90 New Dhi Shillong Yes  
- 

164 
Mech Gr-f 
B.K. Dutta, 

1 19/80 Guwahati No No 	- No 

tNo 

No No Yes  
- 

165 
Mech Gr-f 
P. Dutta Mech 

25/5/66 Mohanbari No No No 

No No Yes 
- Gr-fl 28/4/88 	IMohanbari No No No 

~4 



fere 

1661H:C.Barman 
i.rrom lo T eSINO 

 

I 
- (Driver) 	

- 28/2/94 	Guwahati No 	No No No 167 S:N. Sarma, No No Yes   
R/M 	 13/2/73 	Guwahati 

R. Saikia, 
No 	No No 3/12/82 New Delhi Guwahati Yes 

IM 	 22/1/98 	Guwahati j No 	No No No ________ Nil Nil Yes 

iK. Borah, R/M 16-1-98 	Guwahati No 	No No No 
 Teron, RIM 	23/2/98 	Guwahati No 	No No 

NYes 

KPatgiri, RIM 	2/3/98 	Guwahati No 	No 

- 

No 

No No No Yes 

D. Saikia, MA 	23/9/72 	Mohanbari 
- 

No 	No No 

No No No Yes 

1 73 P.C. Saikia, MA 29/9172 	Mohanbarj No 	No No 
No No 	- No Yes 
No No No Yes 

A.K.174 	 Paul, MA 	14/2/81 	Passighat No 	No No No No 
175 D.C. Das, MA 	22/3/73 	Guwahati No 	No No 

No Yes 

176 No No No Yes 
T.K. Das, MA_ 11112/85 	Guwahati - No 	No No Nd No 177 D. Rajkhowa, 	11/9/87 	Gerakarnukh No 	No No 3/9/91 New Delhi 

No• 

Mohanbar 
Yes 
Yes 

178 Md. Alauddin, 	22/2/8 1 	Imphal No 	No No No No MA No Yes 
179 B.R. Deka, MA 	26/10/73 	Guwahati No 	No No No No No Yes 
180 K.T. Thangkhul,  

MA 	 19/7/83 	lrnphal 
181 

No 	No No 17-7-89 Gangtok 	Imphal Yes K.C. Das, MA 1 22/5/87 	Guwahati No 	INo No 	INo No No Yes 



SN Name & 
Designation 

Initial Appointment 	if transferred from outside NER 	FIfransferred from NER to 
tside &re-transfered 

Date 

Date 	Place 

7P Iace 	Re- 	Re-trarisferred Place 
transfere 
d date 	_____  

 To 	 From 	To 

Whether 
 resident 

of NER Remarks 
Yes/No 

182 

183 
S. Konwar, MA 
P. Mahiti, MA 

129/8/73 
13-10-97 

Mohanbarj 
Guwahati 

No 
No 

No 
No 

No 
No 

No No No Yes 
No ____ No ____  No 

Yes 184 
JO. Das, MA 25-11-64 . 

Guwahati 
No 

______ No No No No No 
Yes  185 K.N. Bora, MA 

S. K. Roy, MA 

23-11-73 

22-2-92 

N'Lakhimpur 

Guwahati 

No 
No 

No 	- 

No 

________  

No 	- 

No 
No No No Yes 
No_ -  No No iYes 187 S. Thankhiew, 

MA 7--3-92 Barapani 
No No No No No No 

188 R.K. Bhakat, 
MA 25-1-92 Rüpsi 

No  No No 

HE

Yes 
No No 

Yes 189 AmilOh. Das, 
MA 3/9/93  Mohanbari 

No  No No 
________ 

 

No No I Yes 190 
B. Baruah, MA 15-2-82 . Guwahati No 

_____ 

No 

__________ 

No No ________ No No 
Yes 191 

192 
- 

S. Moral MA 
Aditya Kr. Das, 
MA 

22-9-79 

29-9-92  

Gerukamukh 
Tezpur 

________ 

No 
No 

_________ 

No 
No 

__________ 

No 	- 

No 
4/11/91 Patna Guwahati Yes  
No No No 

Yes 

B.O. Gogoi, MA 6/8/78 Teapur 
No No 

__________ 

No No No No 
Yes 

Md. J. Au, MA 3/10/97 Mohanbari No No No No No No 
Yes  M

193 

195 Apurba Kr. Da 
MA 	 20-10-73 Guwahatj 

No No No No No No 

SBhuyan, MA 	26-8-72 . 

Guwahati 
No 

Yes  
No No No No No 

Yes  197 
MA 
MukulOh. Das, 

26-4-83 
No No No No No No 

D 
w

198  
tu;~~No~~ Gogol, MA 	15-9-97  



SN 	Name & 	Initial Appointment 	If transferred from outside NER 	If transferred from NER to 
Design2ltion 	 outside &re-transfered 

Date 	 Place 	Re- 	Re-transferred Place Whether 
- 	 transfere .. 	 resident 

d date 	of NER Remarks 
Date - 	 Place 	 From 	To 	 From I 	To 	Yes/No 

199 L.I. Singh, MA 15-12-76 Imphal No No No No No No Yes  200 Ajit Oh Das No No No No 	7 No No 
- MA 16-4-75 Guwahati Yes  201 Arun Kr. Das, No No No No No No 
- MA 3/12/93 Imphal Yes  202 A . K. Singh, MA 1/5/91 Imphat No No No No No No Yes 

203 B.C. Konwar, 17-9-73 Mohanbari No No No No No No Yes MA  
204 No No No No No No R. Bordolol, MA 18-8-97 Dimapur  
205 
- M. Das, MA 26-8-72 Guwahati 

No No No No No No 
Yes  

206 
- H.N. Das, MA 28-5-84 Guwahati 

No No No No No No  
Yes  

207 S.F. All, MA 22-4-91 Rupsi No No No No No No 
Yes  
Yes 

208 M.P. Yadav, MA 26-2-97 Dimapur No No No No No No Yes 

209 
Khagen Oh. 
Das,MA 10/8173 Guwahati No No No No No No Yes 

210 
R.K. Paul, MA 6/4/73 Silchar No No No No No No Yes  211 D. Baruah, 

- Peon 31-7-98 Silchar No No No No No No Yes  212 T. Deka, Peon 6/7/98 Guwahati No No No No No No Yes  213 
K. Baishya,MA 9/7/98 Tezpur No 	I No No No No No Yes  

~\A~ 
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SN Name & Initial Appointment If transferred from outside NER 	JlftransferredfromNERto 

Designation outside &retransfered 

Date I 	Place Re- Retransferred Place 
Whether 

transfere resident 

d date of N ER Remarks 
 

- Date Place From 	To  From 	To Yes/No 

- 

214 
S. Das, MA 3/7/98 . Guwahati No No No No No No Yes 

215 Anil Das, Peon 3/7/98 Guwahati No No No No No No Yes 
216 M:Baruah, MA 3/7/98 Imphal No Nb No No No No Yes 
217 

S. Talukdar, MA 22-5-98 Guwahati No No No No No No Yes 
218 N.K. Baruah, 

peon 2/7/98 Cherrapunjee No No No No No No Yes 
219 

R. Das, Peon 24/12/98 Guwahati No No No No No No Yes 
220 G. Barman, 
- Peon 24/12/98 Rupsi No No No No No No Yes  
221 P.K. Das, Peon 24-12-98 Mohanbari No No No No No No Yes 

222 20-12- 
- N.C. Boro, Peon 2000 Guwahati No No No No No No Yes 
223 C.D. Das, Peon 27-6-94 Guwahati No No No No No No Yes 

224 N. Talukudar, 
- Peon 25-5-95 New Delhi New Delhi 22-10-96 New Delhi Guwaháti No No Yes 
225 R.C. Konwar, 

Peon 4/10/79 N'Lakhimpur No No No 4/9/9 1 New Delhi Guwahati Yes  
226 K.. Hazarika, 
- Chow, 23-4-77 Lèkhapani No No No No No No Yes 
227 R.C. Boro, 

Chow 28-4-98 Imphal No No No No No No Yes 
228 S.R. Dalu, 
- Chow 27-5-75 Tura No No No No No No Yes 



11. 
1 

I 

SN Name & Initial Appointment If transferred from outside NER if transferred fron -i NER to 

Designation outside &re-transfered 

Date - Place Re- Re-transferred Place Whether 

transfere resident 

Date Place 
d date  of NER Remarks 

From 	To  From To Yes/No  

229 Smt K. Bsfore,  
Sfwl 	 15-4-94 Guwahati 	No 	No 	lNo 	 No 	No 	No 	Yes  

230 K. Harijan, Sfwl 	9/2/88 Guwahati 	No 	No 	No 	No 	No ' 	No 	Yes 

Certified that above data are based on the service book / Personal file / Bio data 

of the officers and staff concerned. 

D . SINHA)H 

( Corn iled by ) 	 ( Checked by ) 	 Director, & LACD, DDGM  
Regional 	Met.' enre, 

It4I1wi3D2fl°(IAdmjn. Officer 	 Guwahati: 781 015 _ 	U 0GM 
Regicnat Met. Centre, GuwahetL 	 egIonaI MetGOrOIO9tt Centr. 

Guwahatt 

Gu,vjhatl airpOrt: 781 010 
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BEFORE THE CENTRAL AD [INIj IJ1NAL GUWAHATI 
UT. 

BENC H : GUWAHATI 

H 

Q411 

O.A. No. 112/2OO2, 

Sri. Abhjt Kurnar Raha & Ors. 

•s s Applicants, 

-Vs- 

Union of India & Ors 

Respdarts 

IN THE 'MATFER OF 

A rejoinder of the applicants 

to the written statenionts filed 

by the respondants, 

The applicants beg to submit their 

rejoinder as follows 

	

1. 	That, the applicants have received a copy of the 

written statements filed by the respondants, they have gone 

through it and understood the contents thereof. 

	

• 	That, Sri D.K.Handique who has signed the verifi 

ation annexed to the written statement is not duly authorised 

o sign the same according to law s  Although he has used a esignation seal as Neteorologist, Regional Meteorological 
ntre, Guwabati in fact there is no such post in Indiag 

Contd 	.2/- 



a 	 v 

Meteorological Dept.(I.N.D.). The meteorologists in I.}i.D o  

j l are always designated as Meteorologist-I or Meteorologist...II. 

Moreover said Sri DJ.}iandique also being a 

member of the I.M.D. Gagetted officerAssociation, his name 

was included in Annexure..I of the O.A. with his consent and 

as such he is not in a position to sign the verification on 

behalf of the respondents in the present case. 

3. 	 That, the applicants have no comments as regard 

to the statements made in paragraph-i & 2 of the written 

statements filed by the respondents. 

That, the statements made in paragraph-3(a) as 

.:regard to the scheme adopted by the Govt. of India vide O.M. 

No,20014/3/83_E.IV dated 141283 extending certain facilities 

and allowances including the S.D.A. for the civilian employees 

the central Govt. serving in the N.E. states and Union 

erritories is correct but the statements made therein, that 

bare reading of the provisions of the said O.M. it is clear 

that these. facilities and allowances are made available only 

I to those who are posted in the region from outside on transfer 

is not correct and it is denied by the applicants. 

That, the sttements made in paragraph_3(b) of 

the written statement is true and it is the vital order issued 

by the Govt. of India on the basis of which all the members 

of the applicant unions are entitled to S.D.A. The applicants 

Contd,..,3/- 
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reiterate that on the bascs of O.N. dated 20-487 the 

Central Govt. civilian employees who are having actual All 

India transfer liabilities and those who fulfill all other 	.L.. 

All India Characteristies of tleir service condition as 

stipulated in the above memo they are entitled to S.D.A. 

and all the I.LD. officials tb& having fulfilled the above 

critoria they are entitled to S.D.A. 

6. 	That, the statements made in paragraph_3(c) of 

the written statement is also true and all the I.LD* officials. 

working in N.E.region were accordingly getting the S.D.A. 

7 	 That., as regard to the statements made in para 

graph_3(d) of the written statement the applicant beg to 

state that the employees involved in that case were not 

having actual all India transfer liability and other all 

India Characterjatjes in their service condition as stipul.. 

ated in the O.N. dtd. 20-4-87 for which they were not given 

the benefit of S.D.A, but the members of the applicant 

Associations before this Hon'ble Tribunal, rather all the 

I.M.D. officials working in the N.E. region having actual 

all India transfer liability along with all other all India 

Characterjstjces of their service conditions as stipulated 

in O.M. dtd. 20.4.87 they can not be debared from the benefit 

of S.D.A. 

Contd,..4/_ 
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8, 	 That, as regards to the statements made in para- 

graph-3(e) of the written statement it is stated that the 

employees involved in the C.A.No.3034/95  were also not cons-

idered to have fulfilled the service conditions as stipulated 

in Govt. of India's O.M. dtd, 20.-4-87 for the entitlement of 

the S.D.A. for which those employees were denied the benefit 

of S.D.A. but the members of the applicant Associations having 

all India transfer liability and they having fulfilled all 

iother all Iüdia Criteria of service condition as stipulated 

in Govt. of India 0.14. dtd.. 20-4-87 the members of the appli 

cants associations can not be denied the benefit of S.D.A. 

90 	That, the statements made in paragraph-3(f) of the 

H 	written statement is true and admitted by the applicant Asso 

ciations, Applicants further states here that the judgement 

dt, 7-9.95 passed in C.A.No,8208-8213 by the Hon'ble Supreme 

Court of India made it clear that the S.D.A. is payable only 

to those central Govt *  óivilian employees who are having 

actual All India transfer liability and posted in N.Lregion 

but it is not payable to those central Govt. civilian emplo-

yees who are not having All India transfer liability in their 

services condition although they are posted in N.E.region and 

as such the applicants reafirmed that in view of the judgement 

dt, 7.-9..95 passed by the Hon'ble Supreme Court India in C.A. 

No.8208-8213 all the I.N.D. officials working in the N.E. 

region are entitled to S.D.A. as they fulfill all the criterias 

as stipulated in Govt. of India 0.14. dtd. 2O-487. 

Contd...5/- 
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10, 	That, as regard to the statements made in para- 

graph-3(g) of the written statement it is stated that in view 

of Govt. of Indias O.M. dtd. 12-196 as referred therein also 

the I.M.D. officials working in N.E.region were considered 

eligible for S.D.A. and the Govt, continued payment of the 

same to the employees. The elligibility of the I.N.D. officials 

posted in N.E.region was confirmed by the Director General of 

Meteorology vide his letter dtd. 313.2000 (annexure16 of the 

OA.) to the Govt. of India Deptt. of Science and Technology. 

	

11. 	That, as regards the statements made in 3(h) of 

the written statements the applicants beg to state that in the 

judgement dtd. 25-10-96  passed by the Hon'ble Supreme Court of 

India in writ petition No.794/96 it has been made clear that 

the S.D.A. is payable only to those employees who fulfill the 

conditions laid down in Govt. of Indias O.M. dtd, 20-87  and 

accordingly it was held by the Hori'ble Supreme Court of India 

in the above referred judgement that S.D.A. was payable to 

group A and B and it was not payable to C & D as they were not 

having all India criteria in their service condition including 

all India trnasfer liability. Therefore, the members of the 

applicant Association can not be denied the benefit of S.D.A. 

in view of the aforesaid judgement also as they are having all 

India criteria of service condition in all aspects including 

actual all India transfer liability, All India recruitment zone, 

All india seniority as well as promotion on All India common 

seniority as stipulated in Govt. of India O.M. dtd. 20--87. 

Contd,.,6/- 



12, 	That, as regards to the statements made inj para- 

graph-3(i) of the written statement the applicants begs to 

5tate that the order issued by the Cabinet Secretariate vide 

their No.20/12/99-EA.1..1798 dt. 2-5-2000 clorfyirig the ques-

tions raised by S.S.B. has not changed the admitted position 

of the fact that S.D.A. is applicable to those Central Govt 

Civilian employees working in N.E. region who fulfill the All 

India Criteria of service conditions including actual All 

India transfer liability as stipulated in Govt. of India 0.M. 

dtd. 20_1 _87. To speak more clearly a reference may be made 

to the reply given against the question no,2(vi) of the above 

order in which it has been confirmed that a mere clause in the 

appbiiatment order regarding All India transfer liability does 

not make one eligible for grant of S.D.A. which implies that 

those who are having actual All India transfer liability 

fulfilling the conditions laid down in Govt. of Indias O.M. 
w 

dtd. 20-4-87A  and as such all the applicants having fulfilled 

all the criterias as laid down in above O.M. they are entitled 

to S.D.A. and they can not be denied the same in view of the 

above cabinet order also. The statements made in the above 

paragraph of written statement stating that according to the 

clarification given in cabinet secretariate E.0.No.20/12/99-

EA.1-1798 dtd. 2-5-2000 that an employee belonging to the 

N.E. region, posted in the N.E.region having All India Transfer 

liability as a condition of service shall not be entitled 

to grant of S.D.A. is not correct and is denied by the applicant 

The interpretation made therein that if such employee is trans-

fered out of the N.E. region and reposted to N.E. region on 

trnasfer from outside, in that case such employee would be 

Contd, .,7/_ 
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H 
entitled to S.D.A, is applicable only in case of the Central 

Govt #  civilian employees who are having only zonal charac.. 

teristices in their service donditions and who are not having 

the service conditions as given in the Govt. of Indias O.N. 

dtd. 20..4.-87. Moreover applicant respectfully beg to submit 

here that if the Govt. wants to discriminate the similarly 

situated employees in the manner as stated in the above para-

graph of the written statement it would be violative of Art.14. 

and 16 Cf the constitution of India. 

13. 	That, as regard to the statement made in parag- 

raph30) of the written statement the applicant respectfully 

state that the Hon'ble Supreme Court of India has passed 

their order dt. 510..2001 in C.A. 7000/01 only stating that 

the appeal is covered by the earlier judgements reported in 

(1994) 3  S.C.C. ag,649 and ( 1 995)i S.C.C., 757 and no other 

new findings have been,by the Hon'ble Supreme Court of India 

The applicants respectfully submits that they are eligible 

for S.D.A. in view of the above two judgements passed by the 

Hon'ble Supreme Court of India also and the Govt. of India 

also considered them eligible and continued payment of S.Ji4. 

accordingly. 

lit, 	That, as regards to the statements made in parag- 

raph-2(k) of the written statement the applicants beg to 

state that the respondents can not discontinue the S.D.A. 

payable to the members of the applicant Associations on the 

Contd,.,8/_ 
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basis of finance department O.M, dtd, 29-5-02  in view of 

the facts and circumstances of the case already stated by 

the applicants. Moreover the Ministry of Finance,Deptt. of 

Expenditure 0.14. dtd. 29-5-02  is not having the consent of 

the president of India and as such the respondents can not 

withdraw the S.D.A. on the basis of the above 0.14 *  as the 

S.D.A. *as granted in persuance of Govt, of India, Ministry 

of Finance Department of Expenditure 0.14. dtd, 1-12..8Ø 

(Annexure..k of 0.A.) and 0.M. dtd 1 	(Aflnexure..10 of 

06A.) and 0.M. dt. 22-7-98(Annexure..14 of 0.L.) all of which 

were passed with the consent of the President of India and 

as such the applicants have challenged the validity of the 

0M. dtd, 29..5-02 itself in the present applicantion.Regar.. 

ding the other statements made in the above paragraph the 

applicants reiterates that they having fulfilled the crite-

ria as underlined in O.M. dtd. 20- 1I_87 they are entitled to 

the S.D.A. It is further submitted by the applicants that 

for the said benefit the applicants need not be posted in the 

N.E. region on trnasf or only as they are already having actual 

All India transfer liability. The applicants are entitled to 

S.D.A. on the basis of their own service conditions and the 

said allowance is permissible to them in view of the judge.. 

ments passed by the Hori'ble Supreme Court of India from time 

to time, Respondents can not make any recovery on account of the 

said allowance already paid to them, 

15, 	That, as regard to the statement made in parag.. 

raph-Zi of the written statement it is stated that the respondents 

have illegally stoped the payment of S.D.A. to the members of 

Applicant Association. The recovery of the amount already paid 

has been stayed by this Hon'ble Tribunal vide interim order 

dated 10..10-02, 

Contd..,9/_ 
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4,  
That, as regard to the statements made in para-

graph-7 of the written statements the applicants reiterate 

that all the members of the applicants Associatiob being 

recruited on All India basis, their promotion being done on 

the basis of the All India Zone of promotion based on common 

seniority for the service/cadre/posts as a whole and they 

having actual All India transfer liability all of them are 

entitled to S.D.A. in view of the decision matie by the Govt. 

of India, Ministry of Finance Department of Expenditure O.M. 

dtd. 2O_4_87, 

That, as regard to the statement made in parag.. 

raph-9 of the written statement applicants beg to state that 

S.D.A. was paid to the members of the applicants Associations 

lawfully as per decision of the Govt. but now the respondents 

is trying to inisinterprete the provision which was already 

settled. 

That, the statements made in paragraph-lO of the 

written statement as regard to the entitlement of the S.D.A. 

is not correct and denied by the applicants. This interpre.. 

tation is not applicable in case of central Govt. Civilian 

employees who fulfill the service criteria as laid down in 

Govt. of India, Deptt, of Finance G.M. dtd. 20..4_87 and who 

are serving in the N.E.region irrespective of the fact wheatber 

they are local residents of N.E.region or not or wheather they 

are transfered on posting to N.E.region or they are initially 

appointed in the N.Lregion, The respondents plea that S.D.A. 

Contd,,.IO/-. 
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is payable only to them who are not local residents of N.L 

region is itself contradictory to the cabinet decision issued 

vide Cabinet Secretariate U.0.No,20/12/99_E.A. 1-1798 dated 

2-5-2000 (Annexure R 9 of W.S.). 

That, the statements made in paragraphs-il & 12 of 

the written statements are not correct and those are denied 

by the applicants, 

That, the applicants respectfully beg to state 

that the Govt. of India, Ministry of Personnel, P.G. and 

Pensions(Dept, of Personnel & Training) vide their 0.14. No, 

21015/5/99 Estt(AL) issued in the month of June,2001 has 

re-affirmed that the Central Govt. Civilian Employees working 

in the N.E.region who fulfill the all India Service Criteria 

as laid down in Ministry of Finance 0.14. dtd. 20-1-87 are 

enUtled to the benefit of S.D.A. The Govt, vide their above 

0.14 *  has further taken up the prayer of the Central Govt 0  

employees of same Depth serving in N.E.regions who are even 

locally recruited and also called for the required informationo-

likely financial implications for the same from the concerned 

Ministries/Departments. The applicants respectfully submit 

before this Hon'ble Tribunal that the above U.N. clearly 

proves the intention of the Govt, to extend the benefit of 

S.D,A* en to the Central Govt employees working in the 

N.E.region even without having all India criteria of service 

condition also, Hence, the impugned order for withdrawal of 

Contd,,, ii/_ 
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S.D.A. in respect of the members of the Association who 

are having all India criteria of service conditions in all 

espects as laid down in Min'istry of Finance O.N. dt. 20--87 

is illegal and liable to be quashed, 

(A copy of the above memo is annexed as 

Annexure-A) 

21, 	That, a clarification regarding eligibility of 

S.D.A. has also been published in BJfftI HANDBOOK FOR CENTRAL 

GOVE1NMENT EMPLOYEES - 2003 on the basis of Govt. C.M. dtd, 

1 3-6-0 1  and it has been clarified that there is no bar in 

eligibility of special duty allowance for the off icers belong 

ing to the N.E.region if they satisfy the criteria that 

their appointment in service/post is made on all India basis 

and the promotion is also done on the basis of all India 

Common Seniority. 

(A copy of the above publication is annexed 

as Annexure_B) 

Contd.,, .12/- 
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That, the members of the applicarrs Association 

although belongs to the N.E. region they are recruited on 

All India basis, their promotions are also made on the 

basis of All India Zone of Promotion based on Common Seni 

orit, they are having condition of actual all India trans. 

fer liability in their appointment letters and as such all 

of thorn are entitled to the benefit of S4D.A. Many of them 

were transferod outside the N.E. region from time to time 

mid reposted in the N.E. region. 

That, the respondants have committed wrong 

in proposing to withdraw the S.D.A. from the applicants 

through the impugned orders superceding some of their 

own earlier orders and as such the impugned orders are 

liable to quashed. 

Contd,. 13/_ 
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VER IFIC AT ION 

I, Sri AJ.Raha, son of Late Satish Oh. 

Raha, aged about 52 years, Assistant Meteorologist 

(Grade.II) R.M.C., Guwahati being the Secretary, 

Gazetted Officer Association R.M.C., Guwahati, do 

hereby verify and state that the statements made in 

paragraph 	 t 	 of the accompany 

ing rejoinder are true to my knowledge which I believe 

to be true and rest are my humble submission before 

this Hon'bj.e Tribunal, I being one of the applicant 

have been authorised by other applicants to sign this 

verification on behalf of all the applicants and I 

have not supressed any material facts, 

And I sign this verification on this 

ij th day of February,2003 at Guwahati, 

gk 
SGGNATURE 
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14. kroject Aflowance__ 

Project allowance isa special kind olallowance. It isgrauted to employees 

working on major Projects either funded by Ccntral Government or Autonomous 

Bodius/Corporations in undeveloped areas to compensate theni for lack of basic 

Civic unenitics such as housing, school, hospital, trnsport tc. The allowance is 

withd a'vn in a phased manner as and when these amenities become available it or 
near the project site; 

The Project Allowance at the following rates shall be admissible: (effective 
from 1.8.1997). 

Par 	 at . Range 	 R 	of Project .4/Iofl mu e ,cr month 
- 	(Basic Pa.+ S.!. + N.P.A.) 

Rs 
Below Rs. 3.000 p.m. 	 ISO 
Rs. 3,000 p.m. to Rs. 4,499 p.m. 	 700 
Rs. 4,500 p.m. to Rs. 5,999 p.m. 	 450 
Rs. 6,000 p.m. to Rs. 8.999 p.m. 	 600 
Rs. 9,000 P.M. and above 	 750 

Note : Employees of other Departments whose offices have been located in the 

project area not specifically for the work of project authoritics. shall be 

allowed Project Allowance at 50% of the above rates. 

In case the new rates are not beneficial to an eniplocc, 'ho has been 

continuously drawing the allowance since before J.8. 1997, the project allowance 

will be allowed at new.ratcs and difference will be treated as personal to him which 

he will continue to draw till the employee becomes eligible to draw allowance at 
higher rates. 

[1i1.F.. (Depti. of E.rpr.). O..tI'., No. 6(6).'97—E. li(S), dated I.4.199S.1 
is. '(Special (Duty) Allowance—. (1) is admissible at the rate of I 2Y per cent of 
basic pay plus S.I.plus NPA to civilian employees having All India Transfer Liability 

on posting to any station in North-Eastern Region comprising the States ofAssam, 

Mcghalaya, Manipur, Nagaland, Tripura. Arunachal Pradesh, Mizoram and 
2 [Sikkim. Also admissible to ofTiccrs posted in N.E. Council. when they are stationed 

in North-Eastern Region. The allowance is not granted to Group 'A' & 'B' Officers 
belonging to N.E. and posted to NE Resion. [O..f. dated /3.6.2001.] 

sCIarification—Therc is no bar in eligibility of Special Duty Allowance for 

the officers belonging to the NE region, If they satisfy the criteria that their 

appointment in service/post is made on All India basis and the promotion is also 
done on the basis of All India Common Seniority. [0.31. darea 13.6.200/.] 

(2) This allowance will be iaddilion to any special pay andior Denntntion 
(Duty) Allowance already being drawn. 	 - 

1 [Amendcd provisions are effective from 
to attract talented officers to serve in N.E. Region from outside the Region. 
2 (Af.F., 0.M. No. //(2)/97-EfI(B), da(L-d 17.7.1998 and 22.7.1998 	

\ 
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INTH A 	RATIVETRIBUN 
HATIBENCHATGIJWAHATI 

O.A. No. 342/2002 

Shri Abhit Kr. Raha & Others 	. . .Applicants. 

-Vs- 

Union of India & Others 	 . . . Respondents. 

(Written statements filed by the respondents). 

The written statements of the respondents are as follows: 

That a copy of the above noted application (referred to as the 

"Application") has been served in the respondents. The respondents 

have gone through the same and understood the contents thereof. 

That the statements made in the application, which are not 

specifically admitted, are hereby denied by the respondents. 

That before traversing the various paragraphs of the 

application, the respondents beg to state a brief resume to the facts 

and circumstances of the case and the basis for entitlement for 

payment of Special Duty Allowance (referred to as the "SDA") as 

under: 

(a) 	That the Govt of India, Ministry of Finance, Department of 

Expenditure, New Delhi, vide Office Memorandum No. 20014/3/83-

E.IV dt.14.12.1983 brought out a scheme thereby extending certain 

facilities and allowances including the SDA for the civilian employees 

of the Central Govt. servina in the North-Eastern States and Union 



Territories etc. This was done to attract and retain the services 0 

officers in the region due to inaccessibility and difficult terrain. A bare 

reading of the provisions of the said O.M. it is dear that these facilities 

and allowances are made available only to. those who are posted in 

the region from outside on transfer. 

A true copy of the said O.M.Dt.14.12.83 is annexed as 

ANNEXURE-RI. 

(b) That after some time, some departments sought some 

clarifications about the applicability of the said O.M. dt.14.12.83. In 

response to the said clarification, the Govt. of India issued another 

Office Memo. Vide No.20014/3/83-E.IV dt. 204.1987. The relevant 

portion of the said O.M. is quoted below: 

"2. 	Instances have been brought to the notice of this Ministry 

where Special (Duty) Allowance has been allowed to Central Govt. 

employees serving in the North East Region without the fulfillment of 

the condition of all India Transfer liability. This against the spirit of the 

orders on the subject. For the purpose of sanctioning special (duty 

)allowance, the all India transfer liability of the members of any 

service/cadre or incumbents of any posts/group of posts has to be 

determined by applying the tests of recruitment zone, promotion zone, 

etc. i.e. whether recruitment to the service/cadre/posts has been 

made on all India basis and whether promotion is also done on the 

basis of the all-India zone of promotion based on common seniority 

for the service/cadre/posts as a whole. Mere clause in the 

appointment order ( as is done in the case of almost all posts in the 

Central Secretariat etc.) to the effect that the person concerned is 

liable to be transferred anywhere in India, does not  make him eligible 

for the grant of special (duty) allowance." 



A true copy of the said O.M. dt.20.4.87 is annexed as 

ANNEXURE-R2. 

That the Govt. of India again brought out another Office Memo. 

Vide F.No.20014/16/86/E.IV/E.11(B) dt. 1.12.88: By the said O.M. the 

special (duty) allowance was further continued .to the central Govt. 

employees at the rate prescribed therein. 

A true copy of the said O.M. dt.1.12.88 is annexed as 

ANNEXURE-R3. 

That in the meantime, several cases were filed in the 

court/Tribunal challenging the refusal of grant of SDA and some of 

such cases went to the Hon'ble Supreme Court. The Hon'ble 

Supreme Court in Union of India & others -vs- S.Vijoykumar & others 

(C.A. No.3251/93) upheld the provisions of the O.M. dt.20.4.87 and 

also made it clear that only those employees who were posted on 

transfer from outside to the N.E.Region were entitled to grant of SDA 

on fulfilling the criteria as in O.M.dt.20.4.87. Such SDA was not 

available to the local residents of the N.E.Regioh. The Hón'ble 

Supreme Court also went into the object and spirit of the 

0.M.dt.14.12.83 as a whole. 

A true copy of the said judgment dt.20.9.94 is annexed 

as ANNEXURE-R4. 

That the Hon'ble Supreme court in another decision dated 

23.2.1995, in Ca N0.3034/95 ( Union of India & ors -vs-Executive 

Officers Association Group-C ) held that the spirit of the O.M. dt. 

14.12.83 is to attract and retain the services of the officers from 

outside posted in the North-Eastern Region, which does not apply to 

the officers belonging to the North-Eastern Region. The question of 

attracting and retaining the services of competentofficers who belong 



incentives granted by the said O.M. is meant for the persons posted 

from outside to the North-Eastern Region, not for the local residents 

of the said defined reason. The Hon'ble Supreme Court in this 

decision also held that the spirit of the ON dt.14.12.83 is to attract 

and retain the services of the Officers posted in. the N.E Region from 

outside and therefore, application of these provisions to the local 

residents of N.E.Reg ion does not arise. 

A true copy of the said judgment dt23.2.95 is annexed 

as ANNEXURE-5. 

That the Hon'bie Supreme court in another judgment dt.7.9.95 

passed in Union of India & others -vs- Geological Survey of India 

employees' Association & others (CA No. 8208-8213) held that 

theGroup C and D employees who belongto the N.E.Region and 

whose transfer liability is restricted to their region only, they do not 

have all India transfer liability and consequently , they are not entitled 

to grant of SDA. 

A true copy of the judgment dt. 7.9.95 is annexed as 

ANNEXURE-R6. 

That after the judgment of the Hon'ble supreme court, the Govt. 

of India brought yet another Office Memo. Vide No. 11(3)/95-E.11(B) 

dt.12.1.96 and directed the departments to recover the amount paid 

to the ineligible employees after 20.9.94 as held by the Hon'ble 

Supreme Court. 

A true copy of the said O.M.dt.12.1 .96 is annexed as 

ANNEXURE-R7. 

.1 
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That in another case vide Writ petition No.794/1996 in Sadhan 

Kumar Goswami & others -vs- Union of India & others, the Hon'ble 

Supreme Court again put reliance on the earlier decision as in S. 

Vijoykumar case and held that the criteria required for the grant of 

SDA is same for both group A and B officers as in the case of Group 

C and D,- and there is no distinction. By the said judgment, the said 

Hon'ble court also held that the SDA paid to the ineligible employees 

after 20.9.94 be recovered. 

A true copy of the judgment dt. 25.10.96 is annexed as 

ANNEXURE-R8. 

That the Ministry of Finance further in connection with query 

made by the Directorate General of Security, New Delhi gave some 

clarification to the questions raised by some employees regarding 

eligibility of SDA. This was done vide l.D No.1204/E-ll(B)/99 and 

which was duly approved by the Cabinet Secretariat U.O. 

No.20/12/99-EA.1-1798 dt.2.5.2000. According to that clarification, an 

employee belonging to the N.E.Region, posted in the N.E.Region 

having all India transfer liability as a condition of service, shall not be 

entitled to grant of SDA. But if such employee is transferred out of the 

N.E.Region and reposted to N.E.Region on transfer from outside, in 

that case such employee would be entitled to SDA. Hence, the 

applicants in the instant case have no cause of action to agitate in this 

Tribunal. 

A true copy of the said clarification of Cab. Sectt. Dt. 

2.5.2000 is annexed as ANNEXURE-R9. 

That in a recent decision dt. 5.10.2001, in Union of India 
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v— 	1ht c1 Tk10 Eutt 	1lOitLS. 
Union & others(CA No.. 7000/2001) the Hon'ble Supreme court once 

again clinched on the vexed question of grant of SDA to the central 

govt. 	employees and by relying on 	the 	earlier 	decision 	of 

S.Vijoykumar held that the amount already paid to such ineligible 

employees should not be recovered. 

The true copy of the judgment dt. .10.2001 Is annexed 

as ANNEXURE-R10. 

(k) 	That pursuant to the said judgment passed in CA No. 

7000/2001. the Govt. of india, Ministry of Finance, Department of 

Expenditure, brought out another Office Memo. F.No.1 1(5)/97-E..11(B) 

dt.29.5.2002 and thereby directed all the departments to recover the 

amount of SDA already paid to such ineligible employees with effect 

from 6.10.2001 onwards and to waive the amount upto 5.10.2001 i.e. 

the date of the said judgment. 

The true copy of the O.M. dt. 29.52002 is annexed as 

ANNEXURE-RI 1. 

Now, from the above facts and circumstances of the case and the 

clarifications made in the matter, it is very much clear that only those 

employees irrespective Of their group in A,B,C or D, shall be entitled 

to grant Of SDA if they fulfil the criteria as underlined in O.M. dt. 

20.4.87 and such employees are in fact postedin the North-Eastern 

Region actually on transfer. Therefore the amount paid to the 

ineligible employees upto 5.10.2001 would be waived. However, the 

amount paid after 5.10.2001 should be recovered. This aspect of the 

matter is clear as indicated by the Hon'ble Supreme Court in its all 

earlier decisions also; According to the Hon'ble Supreme court, as 
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services of the officers from out side the N.E.Region and therefore, 

payment of the SDA to the local residents of N.E.Region does not 

arise. 

4. 	That with regard to the statements made in para 	1, the 
respondents state that the payment of SDA has been stopped and 

recovery is being made in terms of the Hon'blê Supreme Court's 

decision and guidelines issued by the Government. 

That the contents in para 2,3 and 4(i) need no reply. 

That with regard to the statements made in para 4(u) and 4(iii) 

the respondents state that these being matter of facts/records. They 

need no reply. 

That with regard to the statements made in para 4(iv), the 

respondents state that these are matter relating to records only. 

Therefore, nothing is admitted which is not supported by such 

records. In this connection the respondents crave the leave of this 

Hon'ble Tribunal to allow them to support such records through the 

statements showing the transfer and posting of such applicants in this 

application. These statements are prepared in the :basis of Service 

Book/personal files of the applicants. The statements would indicate 

that some of such applicants are transferred and posted in the North-

East Region from outside while majority of them were posted in the 

North-East Region initially and are continuously serving in the 

department in North-East Region only without any transfer to outside 

of North-East Region or reposted to North-East Region from outside. 

These statements may be treated as a part of this written statements. 
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These statements are annexed as Annexure - 

R12(Series). 

That with regard to the statements made in para 4(v), 4(vi), 

4(vii), 4(viii), 4(ix) and 4(x), the respondents reiterate and reassert the 

statements made hereinabove in the written statements. 

That with regard to the statements made in para 4(xi) to 4(xv), 

the respondents state that the SDA was paid like some other 

departments by misinterpretation of the provisions required for grant 

of SDA. Such mistake can not be legalized. This has beenclarified as 

stated above. 

That with regard to the statements made in para 4(xvi) to 

4(xxiii), 	the respondents state that as indication above, only the 

employees/officers who are transferred on postingS to North-East 

Region and who are not local residents Of North-East region are only 

entitled to SDA and accordingly steps are taken by the Government to 

stop and recover SDA 

to the ineligible employees. This is done strictly as per Hon'ble 

Supreme Court's order. 

That with regard to the statements made in para 4(xxiv) and 

4(xxv), the respondents state that the facts and circumstances of the 

Annexure-23 order dated 2.11.2000 is different from the present sets 

of facts and circumstances, hence, the said order has nothing to do 

with this instant case. 

That with regard to the statements made in para 5(i) to 5(xi), 

the respondents state that the grounds show to support the claims of 

the applicants are no grounds in view of the legal provisions as stated 



hereinabove and hence the application is liable to be dismissed with 

cost as baseless and without any merit. 

That with regard to the statements made in para 6 and 7, the 

respondents have no reply to offer. 

That with regard to the statements made in para 8(i) to 8(iii) 

and 9 the answering respondents state that in view of the facts and 

circumstances of the case and also the legal provisions of the matter, 

the applicants are not entitled to any relief whatsoever as prayed for 

and the application is liable to be dismissed with cost. 

In the premises aforesaid, it is, therefore, prayed 

that Your Lordships would be pleased to hear the 

parties, peruse the records and after hearing the 

parties and perusing the records, shall also be 

pleased to dismiss the application with cost. 

-.;- 
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VERIFICATION 

I, Shri .'-'\ cc" 	 , at present 

working as 	 at 

Guwahati, who is taking steps in this case, being duly authorized and 

competent to sign this verification, do hereby solemnly affirm and 

state that the statements made in para % , 415,4, d1L  are true 

to my knowledge and belief, those made in para 

being matter of records, are true to my information derived therefrom 

and the rest are my humble submission before this Hon'ble Court. I 

have not suppressed any material fact. 

Mor-eiA 
And I sign this verification on this 	th day of,  Jay,2003 at 

Guwahati. 

DEPOENT' 

MeteOroo9ISt G4' 
Regional Meteorological Comm,  

uwahat; 
Guwahau AirDort: 71 Ud 
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1)e1,  COfldO 
 

Leave orand. The 
COUfl$Cj or Dart i e 	are • 	 • earo. 	0 	 . 	 • 	

. : 

2. 	
This aooj n 	been directed 

. by 	the 
aajflst 	the 	.uaqent datco tlav 28. 	

00 by  the Cntrai 	rninitrve 	
Gu,anat1 

bench (nerriater rejrrcd to 	Trjounal, in  

0 
0  

-z=-- 
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/ 	
Q 	1972. 	BY the  

that threo 	

re v ntjed to Special D4 y  

	

in terms of 	
tlemorandurn 	

DeCmbnr 

indiZated 	
lrc 	the. dt2 

in the'jd °ffi 	
tlemorandum ano dlrectCd the 

	

an Clear th 	
Dut 

llOce to th respondCflts, -Ic-rein 
Within 	OaV  th 	

date c rcce: 	 rorn 
f co 	the 	

th 
Que nd t reas 

Duty 	 tne: current Special Al1oiance 
with ect"ron the mOnth of June 

1993 

V 4. 	
The respoflpent 	. 	is an 	

of cC 	
o Cu0 	and Cenral 

E;:ce unpep th CQllertort 
of CUstomS an Centrai 	

hilion, and recrer. 	
NQE. 	ana 	

are its  Bener 	 Fresiden 	an ri S9Crrv 	
respecvel 	

t 

 The. 	resoofldfl aooroache
0 trieTriotinaj ClflflQ o2cjal 

Dtv 
r n 	 11 owaflce' tn 	

oth of Office heornum ko. 

oated 'Decber 	
an 	

e 0fice Hemoranum No. 

datec December i ?  192G issued b, o 	:naflce 	olenmeht OT India 	Th. 

	

c1aj 	
ttat its members have all 

t r 	

iiaojjit, under the CerLtraj E:i5e 
	nd Land 	

Deoar_men 	cuo 	C) 	°ts 
1979 	were aQpj1 	

tE nrnber 
o f 	 ana in pUrsuarie. 	

which tnreG o 	its 
membes had been 

/ 

-___ 
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trafl Terreu and one rnt. Lisa L. vnian cf r 	lonc hc 

been pcstcd at Goa unner 4 ;he said recruLtment Rules and. 
• •: 

thereore,4. thev 	are 	cijoible and 	crstitled 	to clarr 

• Special DLylloijpnre 	The aopellants riern oopocj 

ano contest. ed 	tle 	orsjd cla:tn oj 	tne 	repDndeflts 

boreTh TrjbLcni. The aopc2llar.ts tooI 	aefence by 

sat Inc that the ,O'fce Viemorandum 1\o. 

• sated 	ri1 	1907., had clarijed that tr.e Eecjal Duty 

lloar' 	is payable on.v to those ofcor 	incumbents 

of rcu (C) of po :Jho are havjno all inoja transf e r 

• lablitv defined in tne r ad Gjj 
I cv,  lemorandum revoinri  

• view the crjojnai Office rnemorandum dated arch 14. 

B 	and that th 	conditions stioulatec 	in • the 
r'n; 	• 	09 rrf crr2a to aove cannot be 

ta.er 	s 	 or saojI-;.ncj the respondents or it; 

mbe,Lh au 
India transfe labiijtv and consquon 

jof SOeii • Dut' 	Al 1 ot.,ane 	to t hem. 	The 

aoeijnts also toOk thE pica that all lnja transfer H 
liabjj:' of th 	members of any servlce/caor e 	or 
incurnen 	of any POt5/GrOLD of Qost 	i 	to 	Ue • • 	H 	. .. 
det9rnd 	applvn the tests of recruitment to the 	. 

servico/ao,00t mace on all india basis ana that mere 

• claus2s in tne • ,ecrejtmont Ru1 '000jntrnep' Oroer 

5ti0ui 0 
all India transfer liability does not make 

hlm/tnom e ligible for rant of Soecjal Duty Aliowane 

in tt-t of Off ic Mernorancurn dated •.December .14. 

- - - 

- -- 

&•- 	 - - 
	 lti' 1 



• 	 . 

5. 	
(fter cnsjdcrinthe rv  

observeo that The conicenttE,oof 4ice,Ileorandum 

datd Aoril 	12. 	i984 as tei1 	the letter 	s. 

September B. 	 have been iUlly 

DV the Full Bench.Calcut 	and held that tne 
r1 tet/crjteria 	

or detarmn__.n is Whether all 

India transfer 11abiiit ets anz QJin that tjhput 

reailinp the Off ice rleMoranGUMs su e din 196. the 

Concerno deartments had no reacn to den.y the benej 

..OT fl12.n0ra. 
available OCrajn.c !asses

emPloyees' 
and 	to  k,jitnoravl, ,its application 	to certain 	other' 

ivj0 o the 
SlIc Eenc-i°c1sion of . the 

Central dni istra;-se lrinLnal Calcutta. the 	rjouna 
the 	DOlict:on o 	.the responperits b•' -  the 

PUfld IudcmQnt and uran-,ec!the relief as statea apove 

this apeaj has been 

6. 
Learned coune1or the aooellar.ts SUbmjtte' 

that • The Trjbtna1 haS failcd to apreciate 
the true 

• .meanino intention ano spirit behind the 
tCrm  all india 

tran 	 liabi1t' 	
,, 'hich. Occurrec 	in the 	inance 

1fljstrv Offc 	
rrnoranorn eerc to above 

and has 
tnl. 	

sericLtsi., errea in nC1dinp'tt 
	

membrs o 	the 
resoonQefl_ssoijor are entitled 

	th Secial Duty • 	 . 

l 1ou, 	 e 	
urher Suonhitted .tr. 	the 	a:ae 	01' 

............. 

 
incentive cont 	

finist'- Ufp MemorandLm 

£1 	

" 	 '. • 

- 	

-- 

.• 	

- 	_______ 	____ 
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30 - 

to .  
I 	. ...- 

dated Decernber lit. 19E 	(as americec') in uasev on the 

H 	recommendations 	of 	the commttee to 	review 	the 

• facilities and •:allo"flc adrissib1e to Central 

Government Emplves in the orth-Eatern ikeoion ano it 

was tfl a view to attract and retain comctent oicers 

service in the 9t;ates and Union Terrtoriet 	in the 

• 	North-Eastern Reoion that thc overnment of. .niia on tne 

of tnc comrvittee mace ttieproviiun 	or 

Epecial tJuty\11oware to be o.a:d to. such oicers who 

come on ooc ano. deputation to Iort-aterrt Rec'on 

from other Roions. it was. therecre. submitted that 

H 	 since the meiibt.r o -i the resooncen-Asocjaijon bcicjnoed 

to Cne crt-Eastrn Seiorr itself- who were recruitEd 

and oosec in tr.e name Feion, they were not entitled 

for 5e-:ial Duty A.iowr1cE.  

• 	
. 	•: 

rainource loo r = 1aiming trcGccjal Duty. 

Aiowance is the Oflice Vicmorandurn dated Decemoer l 

1923 	very -first oaraQrapn of wnich recis as under:- 

need 	for 	attraztino 	ano 

. 	 rtainino the services of. comoetent 
dfl icers for ser ice in tne Nortn- 
Eastern.-Rec,joncomorjsno the States 
of 	Assaim. 	Meahalaya, 	1aniour. 

.,.,Nac.aiano 	ano Triouraanc,the--•Union 	- 
tcrritories of Arunecrial-Pradesr, and 
tizoram 	nave •oeen encia1n- 	the 	 •.  rg 

• attention of the Government for sOf' - 

time. The Government-.nad. apoojted 
Committee under the ChairmanshP 

of SQr.reta ry  Deoartment of Personnel 
z oministrative Retorms, to review 
the 	e:tino 	.z1lojances . 	and 	- 

I. 

- 	- 	- -- 
-. 	- 
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faCi1iti 	
t 	ç Var i (JQS 

n 	

Corie 	
ofCIvIlian Governmen emove 

In  tj 

SUitable 	lmcovem5 	
The recommendat. 	o 	the 	Committee have oe. 	carefLt1\. con1dcr9d by the. Governrnen 	and no1,  

I 

	

OCcjc. 	a 
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31u(CL icd 	to 	ln 	)3o in 	

loo 	hiiincj 	CCI 	All 	Iii(11 	ne I 	- 
ONLY 	iicl i\ll 	Inkii i,[o  

1.v) 

,,. 

 An 	CiiIj'ilo, CO 	lVIil.. 1C3 	r -c-- 	NE I " 11011 POS Lcd to IlL Roy ion 	.i - I 
Q. 

, 
nubacquently trynsEarred OdL of

o'k 
 Rry ion 	but 	i 	one 	d 	o 113 	I 	oil Ltc 1lO'nctjino 	Oerviiic 1 0i 	itOlt-3 

v) 

'rs 
1tc 	iir 	 o 	L 	VI'1C 	t1i 	O 11O.11(i)/9ElI() 

Ii.vc 	cj,j- Lied 	tItt A 	ntcr 	C1AU 	in 	Llt 	1)PL'int- (IICI1L order to the AN= Lht the pron CQI1CCflCd 	in 	liable 	t 
rinywhare 	in 	littli 1 doez 	not wake 	Itin olijil,lc 	for 	the 	c1r.i1t 	of 	:'cj;tl 	i)iaLy Aliow;iiti;e . 	For 	d'e 	itit 	oC 	the idinij,ij 	I ity 	of 	the 	 tO 	•Th CnLri 	Govt. 	Civil j:; 	ElIc, ' 	1ivj;3r; All 	Iit(liAjTiniiofo1. 	l'1iliLy 	'i]l 	1i' 	by nppl yittt1 	LtiL,i 	() 	wlt.i.ht 	i 

• 
to 	t.Iie 	(i'ViCl/U.re/•,,;t 	h,tu 	h.'' 
oil 	Alj33 j 	j 	 t. 1 	;r'nvt ion jfl 	lilI) 	done 	On 	the 	L.fjft 	of 	All 	Iii'J Zone 	of 	pronot I on b 	Oil 	c'vin3 	iC li - 
orit:y for the SIMCC/Cadr-MOSL an 
whoic 	() 	in 	Llte 	ce 	f  in 	it 	C1)lnhI%iii 	rce ru I ti': 	 i.3.j1' All 1ii'jj, 	bii in 	.1:J 	• 	 (ii) (101ii 	('II 	the 	l,;ii 	ii 	of 	A 	1 	lti'll :t 	( 

0• eid'rity 	l''iu. 	 'It 	the 	.1 , .,•..i. cr1' 	'3'ifl/1.entn 	all  
On 	.'I': 	All 	llplj.I 	 ll.'ivituJ 	.l COni 	on neniority 	list 	us 	Al  I 	Min b;i for 	pro;o1loi1 	etc. 	: 	jc1j0 	Cor 	tj3.s • • 	. • . ( I1'I.it 	Of 	MIA  3:11.11 	the 	CillilinyC.. 	li:d 	; 	I i''t 
or p)Led to HU lji:: f 1 wa wuMPT 
the 	E.RCCJjOIl. 
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-*. 	
IN0.11(s)I97.Ell.(D 
Gov1 	of itidj 

- 	Mirii3try o1Fi,i3j - 	 . 

. 	Dcpnrinicnt ijf 

Aáxufiij I 
- 	 Nc'i Uclhj Wiicd Ilic  21I% tl;1y, 201)). 

'• 

Special Duy Allowanc e  In: CivjIj 	Cn:puyc 	ul the Cc1 
Gov 	, 	

Sc118 iii the .Statc ainj 
()(ffl 	CI1j((;f 	uf Nc iii • 

L ,-Utclli Rc811n incluJj1 	Sikkj,n 

• 	

The Undersigned is dircctcd to rcftr to ilik Dc1ar Intent'S OM No 20t) I 4/3/. E. IV dated I . I 2.113 antI 20 . 4 .1987 1C 	with 	M N0 2001 'Ill 1' 1 -E I Wi II 13) dnttl 

I. 12.88 	d OM No.! 1 ( 3 Y 9 5-E L[(B) dt, 12.1 19c6 on ihc 
SUI:JCCL 111cilliullcd abuve 2,

Certainincentives were ram 	
to Ccn:raj Governnictit e:I1y 	poslcd i13 

N) rc8I0 vide OM dt. 	
Speciaj 	0y Allowance (S[)A) 	unc of h 

nec i ve granted 
Lu LI te Ccitt ía! C 0VCI nm c in c inpl Oy ces ha vi 	All I ud ia 'Ii tlr Li;tbility'. Tlic !1ccc5sy clariica1ion for dctcr,,1111 	Ilic All l(id 	lrflnsfr l.ial)l 

w 	

issued ViUc OM l.208j laying down that the All I ndia lranjcr LiI)iIil)' of the :ncnibcra of any scicjd 	
o iiicuiii5 01 any Post/group of posts Iia t h dci ermined by flpplying (lie 	

['rwni,j011 7.tjnC 	, 

whether re 	
ticn to SciceJcadrcJpo51 has been rimdc on ,\hI lj 

whether i)rwnoon is also done on (ht basis of at: all hidja 
CWtIll)1) Cf1inmity list lr 

the SCiccQdfdijost as a whole A 
IUCrC 

clau•- in ll: appointri:cnt lCLtcr 
II) the eIlc 

hint the Person Co:lccr:icd k hiabic to be tin 
	I red 	 i 	Ini 	dil 1)1 fink u 

ItIlit eligible for the grant °f Special Duty A!lviai:cc 

3. 	
Some cmployccs working in NE rc1111 who 

'VCIC 1101 
dyile hir ya:it iii 

Spcial Duty Allowance in accorda11 
	

with the urdcs i.cM:cd 
hoW time lc tiltic 

figitatcU the SSUC 
of payment of Special Ditty Allowance to (hc 

	f' 	CA I. 
Guwaitij Biicji and in ccrtaj:1 

C35C CA 	epltçjd Ilic p1 flyer of elliploveec 	1 lie • Ccntrnj GQveriinicn( fllcd flppcals against CAT ordcr which have been (lccidc(I 

by 

SUPrCInC Court of India in favo ur 
 of U0!. The } lon'blc Suprc:: Court in delivered on 	(in Civil 

App3l No, 3251 of 1993 in tue case of UoI and Ors Vijnya Kuinar and 015) 
have upheld the 5ubctii.csçjç ol ilic 

cIJVCIIII11111 of 

India that 

C.G. civilian Eriipioyc who have i\ll India 'Iraiicicr Liahilii. are cnIiticl 10 the grant of Special 
Duty Allowaiicc on being Posted to any 

.SIti0 ill tile Nitli 
Ensi em Region fi ow out 

sidc tlic rCgiOit aq daJ Duty '\iiova nec 'oul! nut I 
I.LflJCL ma i ity. 

II a rccc 	appeal flIed by Tc1cc0111 I ) cparl:iiciit (Civil '\ppc.! No 70o 
	(II' 

20(11 	arising out or SLP No.5455 of 1999) 	UPrC(IIC Court or India has OrdCfcd o 
5. I l).2 	

I hha this aI,pcal is covrcd by the judeirieii: of this Court it: the Case of UOl 
& Ors. vs. S. Vijayakuiii,r & Ors. reported as I 99.i (So1)j) J) 

 
in t 	e 	

SCC G.1c and a c of U0i & Or 	
vs. I CCUVC C' Ulcers' 

,\ Ssnciati(,Il Group C' I 

• 	• 	• 	• 	 - 	 - 	 • • 	•. 

-- 	7 -  - •• 	- 

Sit bj cc I.: 



' 	- 

 tltc t R) I) SCC, 757. 	1 hcrclorc. this aprcil is lo 1)c nlltwcd iii Livnur 01 , 

I lun'llc 	Sur cinc Coin 	fur ttncr or dcn cU 	thu 	hn ntcvcr_ unnluurnLJ 	S)LCUlJ ud 	Li) 
CI)lOyCC 	I))' WaY or Sl)A 	will 	rmul 	in any tveirt. Ire nectiverenl 	1 11 	iliew imnpie u\ 

hc 	ñIj 	ltr 	iln C 	11 -- M 	1 	0 	Ull It - 	-.- ......-- 	•' 	c 

- / 5,-: 	i: 	Lu 	vcv 	ul the 	alr csntd judcnmncnnLs. 	tine 	en itci 	a 	htnr 	inaynmncmnt 	ul 	:;IRCIaI 	I)III ) 	"4 
/ AIlowuiiec, nn umlncLmt hy.tlrc Sti1nicnic cuutl, i 	rcitcnntcd nn mmdci:- 

"I 1n' 	SccurL 	l)uly 	AlIuvnnmLc 	3(nuli 	hc 	nnlmmnnccnhih, 	tin 	( LmlilmmI 	It rumnnrnçnni 

c mploycus 	ln;tvnni', 	All 	Innilna- ] tnnnler 	l.i;nlmniiny 	mmml 	jnmnstnni1• 	tin 	r'4mtn (it 	l.lt:nsn 

I 	rciotr (Intel 	diin1 	Sikkiui) horn om.nlsimic tine It.n'iumi 

All 	chsc3 	for gr mint ot' Siceial 	l)uly 	Aliuwanic.c includinni', thuse ul All 	india 	Scrvic 
• orncFrs why be rcuinLcd strictly in accom danic: with thnc aUovc nnmcmmtiuncd enitcnla. 

6. 	All 	tile 	MinitricsJl)cinantnncmnt 	ck. 	arc 	ncqnmcvml 	tin 	hccp 	lIne 	mnl'nwe 
instructiona 	in 	vicw 	br 	S%nict 	cnnnni,hianmcc. 	Fuithcr. 	licr 	(I 	CLtUJII 	tir 	I IumiLnit 
Spr 	Court, it has nko been decided that - 

(I) 

	

The 	a 	nutunl 1  nit eatly 	1mnd 	un' ncemmurl 	ul 	Simceial 	I July 	Ahinw;timce 	Lu 	nun: . 

3 	. 
nlnLlm?niJlc 	)L1St)tic 	nut 	(iiluhil3 II1' 	liii.. Utter mu 	ittcintnuintl 	in 	5 	ciinuç t.nii 	of 	l)Lhm)IL 

S.tO_t)UI, 	vlmicli 	is 	tine 	date 	of 	judtcmnncnnI 	ui 	(Inc 	"ni9mrCnntc 	('miii. 	will 	lic • I) 	• 	 - 	- - 	 . 
vnuvccl, 	I luwcvcr. rccuvcn 1113 	nan' 	n'ncidy IIIIIIIC mnccd Ilul Inc mcimmnmik-mI. 

• 	,.. 
JI /:II 

. 	.. 	(ii) The nnnmmnttnnt 	rnid 	umt nnecutnnnl ml S1cci3l 	Duly 	Ahluwnince 	Lu ineliiUle 	j)11IS()nn 
. A4e Oct 	5. lt).2001 	viILrccuci.cU. 

7. 1incse 	uidcn.' 	will 	Inc 	ailinhicahic lInrI(oli.v iwucni,c/L 	hir 	lcunlaiinr1 	line 	elainmn.c 	iii 
1lnnda 	Siceinl 	(l)uty) 	Allovrmincc 	vinicln 	ir 	Iloyabic oni 	tine 	nmmahngv 	of S1ict - n1 	(I)nnl-i 

• 	......Alldwnnee 	to 	Central 	(jovcnmnnmncmnt 	Civiliani 	enmnimlo)'cC 	serving 	in 	time 	Annthnmnunnn 

Nictuir mud Lnlcshrudwccp Groml1,3 of lIannd3. • ,.. • 	. 	. 	'-..-. 	-.----.---.--.----..---...-..-----.---.--.-.----------------- 	-•------. 

:B. 111,0161 . 	al)IdiCflLiult 	Lu 	Cntmi)lt)yCcs 	ot' 	lmndiant 	Audit 	& 	Aceunnnnls 	I )ein:nnlnnncnnt. 

'N. Litese ordtsissuc inn consultulioni with thnc,Couninhruiicr 	amid Atndiii)n 	je:mc;:ni (n 

1 
I 'it 

N. I'. Mini •ln) 

In tinc (;vcmnnmnncnnn nrC lintlin. 

AlLMiuiti-i/l)qnnn-tmncnnt.co1 (Inc Unvcinnmmmcnnt uf lintli. c(c. 
I - 	 • 	•1 - 

,. (mnpy(wilIn lic cutnlc.) to c&A 	I'SC CIC. ni incr stAlItIllitI Cm)(iOUnOmIn(nt)t 
,(18t. 0 	• • • 0  

	

..... ..: .. 	' 	 .... : 	

0 

00.............................. .. . ..........
:-;  

	

ir
r77- 	 . 	• 



-
 

15
 

ci)
 

 

-
Q

 
(_

 
_
I
 

- 
p

 
. 

- 
(
3
 

°- 
- 

(/)
 

cii
 

r
 

CD
 

3.
  

-J
C

D
 

0
) 

-J
 

(0
 

( 
C

 
-
 

- 

C
 

0
 

CD
 

(D
(D

 
>

_
 

3 
*0

 
- 

_
.Q

) 
c
g

-
u

 
- 

Cl
) 

-
 

ft
) 

0)
 

(J
) 

-.
 

Q
C

D
 

—
 

(0
 

a
 

o
 

z
 

(c
i 

a
 

N
.) 

-
 

CD
 

-,
 

C
) 

o
 

(0
 

-a
 

0
) 

(l
) 

-
,
 

CD
 

0
 

i 	
t 

0
 

G
)
s
 

0
 

0
) 

Cl
) 

Z
 

Z
 

C)
 

C)
 

C
 

0
 

0
 

0
 

c
 

CD
 

CD
 

C
) 

rn
 

o 
9)

 
Z

 
o

 
N

J
O

) 
Z

 
° 

-
J
0
7
3
 

0
 

- 
cc

i a
 

- 
iii

 
co

 
*
(
 

CD
 

CD
 

90
CD

 

2
 

- 9?
- 

Z
 

0
1
J 

Z
 

. 
(D

 
o
 

0
 

Ci
)C

l) 
° 

0
)0

 
CD

 
3

.3
. 

0
)3

) 

-.
 

- 
-.

 
CD

 
-
z
 

-
 
_
_
_
_
 

 
CD

 
(D

m
 

Z
 

C)
 

Z
 

C
)>

 
z
 

o
 

c
 

0
 

c
10

  
c
c
 

0
 

3
)0

) 

O
 

(1)
 

Cl)
 

CD
 

In
 

. 
CD

 

Z
a
C

D
 

z
m

C
D

 
- 

0
 

73
 	

ID
 

73
 

CD
 

8)
 

In
 

- 
I—

, 



( 1
 I:
 

I
,  

r C
3

: 

:
 -• I 

11
 



U I 
' 

0-
) 

0
) 

0
) 

N
.) 

N
.) 

N
.) 

N
.) 

N
.) 

N
.) 

N
.) 

r 
N

.) 
N.

.) 
 

N
.) 

- 
C

) 
(0

 
0

) 
J 

0
) 

(
' 

- 
z
 

c
c
i
j
>

o
 

rj
j 	

-t
j 

=
C

n
—

  
=

 	
-
1

=
0

 
=

 
C

) 
>

O
G

)
 

c
3
•
IC

)
 

7
c
(,

) 
O

J  
E

 
CU

 
O

l
ç
i
)
 

 
ci)

 
0

 
; 

o 
(
0
3
 

ci)
 

- 	
ci)

 
(f

l 2
: 

? 
(0

 2.
 

>
 

. 
C

) 
CD

 

9
0

  

:
'
-
-
—

 
co

 
z 

z 
w

 
0
 

-
_

 2.
 

0
1
 	

r 
9

'z
 

J 
44

 
0

) 
-.

j 	
(0

 
-'J

 
-.

. 	
.-

.j
 

.-
j 

0
) 

 
0
1
 

0
1
 

(0
 

0
' 

(3
) 

, 
-N

, 
0
) 	

,- 

C)
 

C
) 

C
) 

C)
 

C)
 

C)
 

 
(D

 
C

 
0

 
C

 
C

 
C

 
C

 
C

 
0
 - 

C
C

 
0
 - 

-.
 

ci)
 

-
c
i)

 
ç
I)

C
U

 
cii

 
CU

 
ci)

 
ci)

 
ci)

 - 
Cl

) 
w

 
w

 
ci)

 
- -
 

:-
 

ci)
 

:,-
 

:J-
  

- 
j- 

=r
 

=r
 

D
 

=T
 
=

 
D

 

2
 

, 
, 

CD
 

CD
 

(p
 

2:
 
2

:2
: 

Z
Z

 
2
: 

2
: 

2
: 

Z
 

Z
 

Z
 

Z
Z

 
Z

 
o
 

0
0

0
 

0
0
 

0
 

0
 

0
 

0
 

0
 

0
 

0
0
 

0
 

D
i CD
 

co C)' -4
. 

CD
 

z
 
z
 
z
 

z
z
 

z
 

z
 

z
 

z
 

z
 

z
 

z
z
 

z
 

ra
 

0
0

0
 

0
0

 
0

 
0

 
' 

0
 

0
 

0
 

0
 

0
0
 

0
 

—n
 

0
 

3
 

3 
0 

-
 

CU
 

Z
Z

Z
 

Z
Z

 
Z

 
Z

 
Z

 
Z

 
Z

 
Z

 
Z

Z
 

Z
 

0
0

0
 

0
0

 
0

 
0

 
0

 
0

 
0

 
0

 
0
0
 

0
 

0
 

a
 

- 
CD 2
: 

0
 

m
 

9
' 

'  
" 

1
C

U
 

- 
(0

 
(0

 
- 

0)
 

60
 

0
 

- 
OD

 
a

 
i, 

2.
 

CD
 

CD 	
LA

 

(D
C

D
 

_
 

Z
Z

 
z
 

-o
 

z
 

z
 

C
) 

fl)
C

—
 

I
C—

 
 

Z
 

O
C

D
 

CD
 

Cl)
 

Cl
) 

Cl
) 

Cl
) 

- 
0

_
. - 

0
 

Cl
) 

:'
 

>
 

' 
a
 

a
 

ci)
 

a
 

a
 

. 
o

 
• 

-,
 

) 
0
 

-S
3

 
T

. 
C 

- 
w

 
 

p_
 

CD
 

0-
 

(D
 

o
 

3 
CD 

—
 

co 
C

O
C

 
0

 
Q

C
 

C
 

0
 

C
D

C
 

0
 

0
 

0
 

Cl)
 

(1)
 

C
U

Q
) 

j 
ci)

 
H

-  
0

 
0 

:i
-  

:1
-  

:1
-  

Zr
 

0)
 

. 

<
<

<
4

 
•-

<
-'
<

 
-<

 
-<

 
_<

 
-<

 
-<

 
-<

 
-<

-<
 

_<
 

-' 
(D

C
D

C
D

 
C

D
C

D
 

Cl)
 

CD
 

CD
 

CD
 

CD
 

CD
 

C
D

C
D

 
CD

 
.-

<
O

c
t 

(1
1
(f

) 
(1

) 
Cl

) 
(I

) 
(1

) 
Ii)

 
C),

 
0

1
(1

) 
(f

l 

Z
If

lc
D

Z
r 

O
O

C
D

 

Cl
) 3 Di
 1 Ln
 

I, 



S 

VM 

V 

SN Name & Initial Appointment If transferred from outside NER If transferred from NERtO 

Designation outside &re-transfered 

Date 	 PI2ce Re- 	Re-transferred Place 	Whether 

transfere 	 resident  

Id date 	of NER 	Remarks 

Date 	Place From 	To 1 	From 	To 	Yes/No I  

33 W. Rahman, 
- AM-Il. 27-12-73 Mohanbari No No No No No No Yes  

34 K.M.C. Singh, 
- AM-Il 12/3/75 Imphal No No No No No No Yes  

35 K. 
Bhattacharjee, 

- AM-Il 3/3/75 Guwahati No No No 13-1-97 Jalpaiguri Guwahati Yes  

36 P.C. Kalita, AM- 
- II 11/7/74 Guwahati No No No 7/5/97 Patna Guwahati Yes  

37 D.C. Tahbildar, 
- AM-Il 13-7-73 Guwahati No No 	. No No No No 	. Yes  

38 R.K. Bailung, 
- AM-Il 19-5-75 Mohanbari No No No No No No Yes  

39 P.C. Baishya, - - Chandigar 

AM-Il 28-4-75 Mohanbari No No No 16-5-89 h Guwahati Yes  

40  
— S. Pathak, AM-Il 15-5-73 Guwahati No No No No No No Yes  

41 M.K. - 

Chakraborty,  

AM-Il 21-4-73 N'Lakhimpur No No No Nd No No Yes  

42 B.C. Barman, - * 

- AM-Il 14-5-73 Guwahati No No No No No No Yes  

43 N. Islam, AM-IH 15-10-68- Mohanbari— No-- No No No 	- - No No Yes 

44 P.N. Hansda, 
AM-Il 11/7/90 Asansol 22-11-96 Bankura Mohanbari No No No No  

45 T.R. Karki, AM- 
- II 15/3/85 Guwahati 	l No No No No No 	jNo Yes 	I  

- 	 I- - 

I 	 ., 	 - 



46 ~O.RSinqh,SA 

Das, SA 
48  

R. Ghosh, SA 
49 A. Dasgupta, 

— SA 
50 T. Banik, SA 

51 N. Das,SA 

52 A. Choudhury, 
SA 

53  M. Goswami, 
SA 

54 1  D. Dey, SA 

55 
I
N . C. Bhuyan, 
SA 

56 I NK-Debnath,_  
SA 

57 
- J.P. Sarma, SA 
58 M. Ghosh, SA 

8/3/91 Tezpur No No 
_ 	

I 

No No No No Yes 

27-4-84 Pune 29-5-84 Pune Jorhat No No No Yes 

26-11-84 Guwahati No No No No No No 	. 	 . Yes 

6/1/82 Guwahati No No No 4/5/93 Jalpaiguri Agartala Yes 

Guwahati No No No No No No Yes 
513/84 

23-3-82 IGuwahati 	No 	No 	No 	INo 	INo . 	 No 	Yes 

23-3-91 Guwahati No No No No No No Yes  

Mohanbari 
Mohanbari 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

Yes 
Yes 20-11-91 

I9/91 

Guwahati No 	- No No 5/8/94 New Delhi 
Mohanbar 
i  Yes 

23-8-82 

Tura No No No 	- 	 - 7/9/91 Charldig2rh Guwahati Yes 

Yes 
Yes 

16-10-81 

19-12-85 Along 
Guwahati 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

No 
No 

7/12/81 

SN 	Name & 	Initial Appintmeflt 	If transferred from outside NER 	If transferred from NER to l outside  &re-transfered 
LI LO I II 

Date 	 Place 	Re- 	Re.transferred Place 1  Whether 	 . 	 I 
transfere 

. 	

resident 

d date L__ _______ of NER Remarks 

Date 	Place 	From I 	To 	 From 	To 	Yes/No I - 

a' 



SN 	Name 	& 	Initial Appointment 	if transferred from outside NE.R 	Iftransferred from NER to 
Designation 	 . 	 outside &re-transiered 

Date 	 Place 	- 	Re- Re-tr2nsferred Place Whether 

transfere 
ld 

resident 
lRemarks I Date 

date  of NER  
From 	J 	To 	

T 
 Yes/No  . 

____ 

 - 	 - Place 	From 	I 	To 

59 
- - 

K:C. Sarkar, SA 13-2-88 NLakhimpur No No NO NO  No No Yes  - 

60 D.C. Das, SA 11/9/91 Cherrapunjee No NO 	- No No No No Yes  

61 A.H. 	- 
- Choudhury, SA 3/6/85 Guwahati No No No No No No Yes  

62 C. Das. 
Choudhury, ,SA 31-12-81 Agartala No No No No No No Yes  

63 S. Chakraborty, 31-8-87 Guwahati No No No 5/8/96 New Delhi Mohanbari Yes 

SA  

64 Jagdish Pd.  
- Sarma, SA 13-2-82 Cherrapunjee No No No No No No 	I Yes  

65 S.K. 14-10-77 Guwahati No No No 	-. 
13-5-92 New Delhi Mohanbari 

Bhattacharjee 
SA 

. 15-3-87 Jalpaiguri Guwahati 
Yes 

66 S. Dutta, SA 30-8-9 1 Shillong No No No No No No Yes 

67  
lNo - S.S. Debroy, SA 28-4-84 Guwahati No No No No No Yes  

68 - Ahmedaba - 	f 
J.C. Sarma, SA 28-1282 Guwahati No No No 19-6-96 d Guwahati IYes  - 

69 
L. kalita. SA 12/6/75 Guwahati No No No 

-. 	- 

3/12/87 Gangtok Guwahati Yes  

70  
- P.AIiSA 1/8/77 Mohanbari No NO No No No No Yes  

71  
O.K. Bhuyan, - 

- SA 29-5-85 Guwahati No No No No No No Yes  



(?il~ 

SN 	Name & 	Initial Appointment 	Hf transierred from outsiae NER 	If transferred from NER to 

Designation 	
outside &retransfered 

Date 	 Place 	
Pla ce  

I transfere 	
. 	 resident 

d da te 	
of NER Remarks 

LFrom 	To 	1 
 

72 	R.N. Saha,SA 	6/11/84 	Guwahati 	No 	No 	. 	 No 	No 	No 	No 	. 	 Yes 

73 	D.K. Barthakur. 	1-5-85 	Guwahati 	No 	No 	No. 	No 	No 	No 	Yes 	 - 

SA 	 - 

74 R.K. Goswami, 	17-3-82 	Guwahati 	No 	 No 	No 9/9/91 	: 	 Chandigar Guwahati 

:75 	R.C. Debnath, 	9/8/90 	Lekhapani 	No 	No 	No. 	-- 	 - 	 No 	No 	No 	Yes 	 - 

_SA   	_____ ______ _____ _____h ____Yes 
 

SA  

76 T. Patowary, SA 25-11-85 Roin 	- No 	- No 	No 	No 	No 	- 	 No 	- 	 .Ys 

77 	B. Barman, SA 	31-1-78 	Mohanbari 	No 	No 	' 	 - 	 No 	No 	,. 	 No 	- 	 No. 	Yes 

78 M. Das, SA 	27-11-84 Mohanbari 	No 	No 	No 	No 	No 	No 	Yes 

79, 
- 	 P.K. Das SA 	3/9/90 	Guwahati 	No 	No 	No 	No 	No 	- 	 No 	Yes  

80 B.C. Roy, SA 	4/12/81 	Mohanbari 	- No 	No 	No 	No 	No 	No 	Yes  

81 	
S. Chanda, SA 	15-11-81 	Imphal 	No 	No 	No. 	No 	No 	No' 	Yes  

82 	 . 

- K. Hazarika, SA 17-1-85 	Mohanbari 	No. 	No 	No 	No 	. 	No.. 	No 	Yes  

83 	S.K.Roy 	 - 

- Choudhury, SA 	15-981 	Agartala — 	No 	No 	No 	15-6-01 	New Delhi, Guwahati Yes  

84 	P.K. Mahanta, 	15-11-84 Guwahati 	No 	No 	No 	. 	 No 	No. 	- 	
Yes 

SA  

85 A . C. Sarma, SA 1/11/85 	ShilIong 	No 	No 	No 	j  Np 	No 	No - 	 Yes 	- 



-' 

SJ Name & Ininal Apporntflleflt If transferred from outs:d 	NER I transferred from NER to 
outside &retransfered 

Designation 

Date Place Re- fred Pl2ce Whether 
resident  

transfere 
of NER Remarks , 	, e ___-------- 

Date Place From __ _____________ o From I 	To Yes/No 

86 #BB.ingh, SA 13-5-68 Imphal No No No No No No Yes 

87 
- SA 16/9/74 Guwahati No No 

arman,  
No No No 	- No Yes 	- 

88 BK. Barman,
SO 24-1-91 Guwahati No No No No No No Yes  

D. Talukdar, SO 23/2/98 Guwahati No No 
89  

No No No No Yes 
- 

° B.C. Nath, SO 1/12/95 Guwahati No No No 	-- No No No Yes  

91  
R. Saikia, SO 2616/95 Tezpur No No No No No No 7 Yes  

B.K. Nath, SO 16-1 -98 Tezpur No No No No No No Yes  

93 D.C. Das, SO 20/4/98 Tezpur No No No No No No 
Yes 
Yes  

No 
94 K.R. Ramchiary, 31-10-94 Guwahati No 	r No No No No 

95  
so  _______ 

No No  No No Yes  
S.R. Paul, SO 8/1/91 Mohanbari No No 

• 
96 

T.K. Boarh, SO 24-9-97 Tura No No No No  No - No Yes  
- 

J. Ganguly, SO 1/8/90 Rupsi No No No 17-10-95 Chatra Schar Yes  

98 A.C. Sarma, SO 

- 
25-7-78 Guwahati No No No No No No Yes 

Tezpur No No No No No Yes 
Yes N. Das, SO 4/9/91 

100 J.K. Sarma, SO 3017/96 Guwahati No No No 	' No No No 

101 
- Guwahati No No No 

- 
No No No Yes S.K. Choudhu, 

so 18/9/96 

102 
R.K. Das, SO 7/4/98 Rupsi 

I 
No No No No No No Yes  

I . 

I 	i 

I- 



Designation 
	 outside &re-transfered 	

Whether 

- 	 Date 	P ac e 	 From  

— P. Ghosh, SO 	7/4/98 	Niakhimpur 	No 	No 	No 	No 	No 	No 	Yes____ 

No  
 

. 	No 	No 	Yes -  

Yes 

103   

104   
- B.C. Sarkar, SO 7/9/91 	VLakhimpur - No 	- Nq 	No 	No 	No 	. 	No 	Yes  

110 D.C. Sarkar, SO 7/4/98 	Barapani 	No 	- No 	No 	No 

1 9 5
D. Chetia, SO 	19/1/95 	Mohanbari 	- 	No 	No 	No 	No 	No 	No 	Yes 	- 

106  
S.K. kathar, SO 18/3/96 	Guwahati 	No 	No 	 No 	No 	No 	Yes 

107 S. Das, SO 	9/3/98 	Guwahati 	No 	No 	No 	No 	No 	No 	Yes 

108 A. Choudhu, 	/89 	Guwahati 	No 	No 	No 	 o 	No 	N 	Yes 

SO  

109 B.K. Dua, SO 	5*1190 	Guwahati 	No 	No 	NO 	NO 	No 	No 	Yes 

111 S.K. Gogoi, SO 	5/8/97 	Passighat 	 No 	No 	No 	No 	No 	Yes 

112 U. Borah, SO 	23/2/95 	Lekhapafli 	No 	No 	No 	 No 	No 	. 	No   

A.C.
'I 	k,ir 	n 	No 	No 	No 	N. 	No 	Yes  

113 	 U Koy, 	u 	uii 	 ________ 

114 Smt K. Komuni,  

115 M. Sarma SO - 23/2/98 	Guwahati 	No 	No 	No 	No 	No 	No 	Yes 

P H Roy ,  SO 	11/40 	Guwaha 	No 	No 	No 	No 	 No  

117 C. Kalita,SO 	4/11/94 	Guvahati 	No 	. 	No 	No 	No 	No 	No 	Yes 	 . 	. 

S.H. Singh, S 	5/9/ 	 al 	 No 	No 	No.. 	No • 	No 	Yes' 

	

SO 	. 	6/10/89 	Imphal 	. 	No 	No 	No 	No 	No 	No 	Yes  

	

118 	 - 	L 	- 

_,, 



N Name & Initial Appointment If transferred from outside NER If transferred from NERtO 
[S~ 

outside &re-transfered 
Designation 

Date Pl2ce Re- Re-transferred Place Whether 

transfere . resident 

d date of NER  lRemarks 

From 	I 	To 1T 	To I 	Yes/No  
Date Place 

119 Y.B. Singh, SO 31/10/91 Dimapur No No No No - No No Yes 

120 B. Chakraborty, 6/4/93 Guwahati No No No No. No No Yes 

SO 

5/8/95 NIakhmpur No No No No No No 
- - 

Yes  121 P. B. Gohain, 
SO - 

122 K. Baidya, SO 10/9192 Mohanbari No No No No No No Yes 

123 C. Patowary, 23/2/98 Guwahati No No No No No Nq Yes. 

So  

124 
D. N. Das, SO 1J1/91 

718/97 

Guwahati 
Dimapur 

No 
No 

No 
No 

No 
No 

 No 
No 

No 
No 

No 
No 

fYe 

 

125 A. Borah, SO 

30/9/93 Cherrapunjee No No No No No No 
126 B.L. Mandal, 

so 
5/12/81 Mohanbari 

_______ 
No 

_______ 
No No 18/4/89 Malda Mohanbari Yes 

127 G.K. Adhikari, 
. so  

22/8/96 

5/12/94 

Mohanbari 

Mohanbari 

No 

No 129  

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 

Yes 

Yes  

_________ 128 
B. Gogoi, so 

D. Gohain, SO - 

130 B.B. Sarma, SO 4/9191 Imphal No.. No No No No No Yes 

131 Smt R.B. 23/8/96 GiiWahati No No No 	. 	 . No 	- 	 . No No Yes 

132 
Gayari, SO 

K.C. Brahma, 12/8/96 
________  

Guwahati No No No No No No Yes 

so.  

S. Tiwari, SO 17/3/90 Mohanbari No No 133  No No No No Yes 

ci- 



- 	- 	- 	-- .-- 	 - - 
- 

/ Sig  

FDe 
outside &re-transfered 

Place Re-transferred Place 	Whether 

/ 
/Dt IdRe- 

IRemarks 11 	Date Place I Fromj To From ITo I 	Yes/No  

1134 
I 	H.C.Gogof, SO 	18/9/96 Guwahati INO N No No No lNo Yes 
j135 

B.P.MandalSO 1711/91 Rupsi l No lNo No No No lNo 1yes Lls Saikia, SO 	10/7/92 Passighat No No No, No No 	. No Yes 
137 Smt. D. Haloi, 	5/12/94 IGuwahati No No No No No No Yes Lso 

138I8, Sen, SO 	1/1/82 NLakhimpur INo No No 9/1/92 Kolkata Guwahati Yes 
139 

5arma, SO 	17/2/97 Passighat 1No No No  I o No No Yes 
j140 S. Choudhury, 	18/1/88 Agartala No No No 	. No No No Yes so 	 . . . 	No 

.. 

j 141 M.P. Luitel,SO 	:13/8/87 Guwahati No No No No . Yes 

142 
B.K. Deka, SO 	7/3/98 Silchar No No No No No 	. Yes 

143 M . R. Das, SO 	29/9/82 Guwahati No No No No No No Yes 
144 A. Bhuyan, 30 	30/7/96 Guwahati No No No No No No Yes 

[5 P. Das, SO 	20/1/98 Imphal INo INo No No No INo Yes 1 1 46 . . . O.K. Sarkar, SO 6/5/97 Lucknow 28-4-92 Lucknow Guwahati 6/3/02 Lucknow IGuwahati Yes 
147S. Deb, SO 	12/10/92 Guwahati No No No 7/10/02 New Delhi Iuwat Yes 

J 148G. Hazarika, LA 15/7/75 --- Mohabarj No No No No No No Yes 

L 
	
R.C. Nath, LA 	. 1/3/77 	. Guwhahati No 

149 
 

No No No No No Yes 
LA 	15/12/83 , jPrasad New Delhi 	ji7599 New Delhi Guwahati No No No No 



- 

IDate I 	PIac 
151 	

Gogoi, LA 	20/7/74 	Mohanbari 
152 S. Choudhuiy,  

LA 	 1/9/81 Shillong 
133  

A.R. Mali, LA 	10/9/5 	Guwahati 
154 

A. Nongrum, LA 9/3/81 Shiliong 
155 B.C. Konwar, 

LA 	 17/9/73 Passighat 
156 

H.K. Das, UDC 	27/7/72 Gu'ahafj 
157 

S. Das, UDC 	27-8-86- Guwhtj 
158 

Kalita, LDC 1/8/73 
15

A.R. 
Guwahati 

9 
M.C. Das, LDC 	25/2/75 Silchar 

160 
O.K. Das, LOC 	29/7/93 Kolkata 

161 B.Choudhury,  
LDC 	.. 	11/4/94 Kolkata 

162jj 
Borah LOC— 29/12/97 -  Guwahati 

163 A.C. Rabha 
Mach Cr-I 	1/9/80 Guviahatj 

164 B.K. Dutt, 

Meh Gr-I 	25/5/66 Mohanbari 
165 P. Dutfa Mech 

Cr-Il 	 28/4/88 Mohanbari 

If transferred from outside NER 	If transferred from NER to 
outside &re-transfered 

Date 
IRe 

1transfere lRemarks 

No No No 	No No 	Yes 
No 

No 

No 

No 

No 

No 	
. 

No 	No 

No 	No 

No 	Yes 

No 	Yes 
No No No No 	No No 	

. Yes 
No 

No 

No 

No 

No 

No 

No 	No 
12/2/1990 Koikata 
8-1-99 	Kolkata 

No 	Yes 
Guwahatj 
Guwahati Yes 

No No No 6/6/01 	Kolkata Guwahati Yes 
No No No 

, 	 11/11/91 	Kolkata Cuwahati Yes 
No No No No 	No No 	Yes 
9/6/97 Kolkata Guwahati No 	No No 	Yes 
9/6/97 

No 

Kolkata 

No •  

Guwahatj 

No 

No 	No. 

No 	No 

No 	Yes 	 - 

1No 	Yes 
No No No 18-3-90 	New Delhi Shillong 	Yes 
No No No No 	No No 	Yes 
No No No No 	No No 	Yes 

SN 	Na me & 	11nitial Appointment 
I Designation 



No No No No No 	Yes 

No No 3/12/62 New Delhi Guwahati Yes 

No No No Nil Nil 	Yes 

No No No No No 	Yes 
No No No No 	. No 	Yes 
No No No No No 	Yes 
No No No No No 	Yes No No No No No 	Yes 

No No No No, No 	Yes 
No No No No No 	Yes 
No No No No No 	Yes No No 3/9/9 1 New Delhi Mohan bar Yes 

No No No No No 	Yes 

No No No No No 	Yes 

No No 17-7-89 Ganqtok Imphal 	Yes 
No No No No No 	Yes 

• 	.'...'. 	c3 i IIIdII 

Mech Gr-ll 
(Driver) 28/2/94 Guwahati No 

167 S.N. Sarma, 
R/M 13/2/73 Guwahati No 

168 B.R. Saikia, 
RIM 22/1/98 Guwahatj No 

1 69 
t3.K. Borah, RIM 16-1-98 Guwahatj No 

170 	
Teron,'R/M 123/2/98 Guwahatj No 

171 K. Patgiri, R/M 2/3/98 Guwahati No 
172 D. Saikia, MA 23/9/72 Mohanbarj INo 
173 P.C. Saikia, MA 29/9/72 Moharibari No 

174 A.K Paul MA 14/2/81 Passighat No 
175 D.C. Das, MA 22/3/73 Guwahati No 
176 T.K. Das, MA 11/12/85 Guwahatj No 
177 D. Rajkhowa 11/9/87 Gerakamukh No 

MA 
178 Md. Alaüddin, 22/2/81 Imphal No 

MA 
179 B.R. Deka, MA 26/10/73 Guwahati No 

160 K.T. Thangkhul, 
MA  19/7/83 Imphal lNo 

181 K.C. Das, MA 22/5/87 Guwahati INo 

- 	.. 

ISN/ Name & 
Designation 

i 	 outside &re-Itransfered 

I d 
transfere 
 date 	 of NER lRern2rks 

Re-transferred Place resident 

 I 
Whether 

.1 	. 	Date 	/ 	Place 	 From 	To 	 From 	To 	I Yes/No I 



	 - 	
- 	 .-....S... 

f 	
- 

In " liall A p 	

outside &re-zransiered 

nt 
R !ReM2rks Date 	 Place 	 FFrorn 	To 	

d date 	 of NER lRenl2rks 

182 

	

S. Konwar, MA 129/8/73 Mohanbari 	No 	No 	No 	No 	No 	1No 	Yes 

	

183 P. Mahifl MA 113-10-97 Guwahati 	No 	No 	No 	No 	No 	No I  
184 	 Yes

J.C. Das MA 125-11-64 Guwahati 	No 	No 	No 	No 	No 	No 	
Yes 185 K.N. Bora, MA 123-11-73 N'Lakhimpur No 	No 	No 	No 	No 	No 	Yes 

	

186 S.K. Roy, MA 122-2-92 Guwahati 	No 	No 	No 	No 	No 	No 	
Yes 187 S. Thankhjew, 	 No 	No 	No 	No 	No 	No 

	

MA 	 1 7-- 3 -92 	Barapani 	
. 	 Yes 188 R.K. Bhakat, 	 No 	No 	No 	. No 	No 	No 

	

MA 	 125-1-92 Rupsi 	
- 	 Yes 189 Arnit Oh. Das, 	 No 	No 	No 	No 	No 	No 

	

MA 	 1 319'93 	Mohanbarj 	
Yes 190 	 I 	 No 	No 	No 	. 

	

B. Baruah, MA 115-2-82 Guwahati 	 No 	No 	
NoYes 191 S. Moral MA 	122-9-79 Gerukamukh No 	No 	No

. 	
4/11/91 	Patna 	Guwahatj Yes 

	

No 	No 
192 Aditya Kr. Das, 	 Tezpur 	No 	No 	No 	 INo 

	

MA 	 129-9-92 	
Yes 193 	 I 	 No 	No 	No 	No 	No 	INo B.C. Gogoi, MA j6/8178 	Tezpur 	. 	

. 	 Yes 

	

194 Md. J. Au, MA 13/10/97 Mohanbarj 	No 	No 	No 	No 	No 	jN0 	
Yes. 	 . 195 Apurba Kr. Das, 	No 	No 	No 	No - 	No 	No MA.. 	- 	20Th-73 Guwahati 	
Yes 196 

	

 S. Bh 	 No 	No 	No 	No 

	

. 	No 	 INo 

	

uyan, MA 26-8-72 Guwahat, 	
Yes 197 Mukul Oh. Das, 	 No 	No 	No 	No 	No 	No MA 	 26-4-83 Guwahatj 	
Yes 

	

198_a Gogoi, MA 15-9-97 _Guwahatj 	_No 	_No 	_No 	_No 	_No 	_No 	Yes 



( 	t 

SIN Name & 	Initial Appointment 	If transferred  
Designation IDate 

	Place 	
/1 

from ou:i:eNER 	

:ide &re
- transfered 
transferred from NER to 

Idtransfer resident 

Frn 	I 
of NER lRemarks 

m  
I U 	1 	y 

199 L.I. Singh, MA 	1 15- 12-76 	Imphal No No No No No INo Yes 200 Ajit Oh. Das, 	I No No No No jNo No' MA 	 1 1 6-4-75 Guwahatj 
201 Arun Kr. Das, 	J No No No No No 

Yes 
No MA 	 J3/12/93 Imphal 

202 A.K. Singh MA (1/5/91 ImphaI No No No No No 
Yes 

No Yes 

203 B.C. Konwar, 	117-9-73 IMohanbari No No No No No No Yes MA 	 I 
204 	 I 

R. Bordolol, MA 118-8-97 J lDimapur 
No No No No No No 

205 	 I 
M. Das, MA 	J26-8-72 IGuwahati  

No No No 
. 

No 
. 

No 
Yes 

No 

20  6 
H.N. N. Das, MA 	1 28-5-84 

. 
Guwahat: 

No No No No No 
Yes  

No 
207 S.F. All, MA 	22-4-91 1 Rupsi No N No No No 

Yes 
No Yes 

2081M.P. Yadav, MA 126-2-97 Dimapur No No No No No No Yes 

Khagen 2091 Ch 	
/10/8/73 Guwahati No No No No No No - Yes. 

210 R.K. PauI,.MA 	f6/4/73_ _Slichar - - No No No 	- No- No No Yes 	 - 211 D. Baruah, 
Peon 	 131-7-98 Silchar No No No No No No Yes 212  

• Deka, Peon 	J6/7/98 Guwahati No No No No No jNo Yes 213 	 I 
K: BaishyaJ7/98 Tezpur No 

. 

No No No No 	INo Yes 

\(c 



SN' 	Name & 	Initial Appointment 	If transferred from outside NER 	If transferred from NER to 

Designation 	
outside &re-transfered 

Date 	 Place 	Re- 	Re-transferred Place 	ether 

transfere 	 resident 

d date 	of NER Remarks 

IDate 	I 	Place 	 -. From 	To 	 From 	To 	I Yes/No  

I-_214  S. Das, MA 	3/7/98 Guwahati No No No No No No Ye 	- 
J 5 AniI Das, Peon 	3/7/98 Guwahati : No No No 	' No 	' 'No No yes  

L216 M: Baruah, MA 	3/7/98 lrnphal No No No No No No Yes 
1217 

S. Talukdar, MA 22-5-98 	IGuwa4ti .. No No - No 	lNo No 	lNo 1 Yes 
218 NK. Baruah, 

peon 	 1 2/7/98 Cherrapunjee 	No 	No 	No 	 No 	No 	No Yes 

R.Das,Peon 124/12/98 _Guwahati INo _No No. No _No I,No _Yes 
220 G. Barman, 

Peon 24/12/98 _ R lNo lNo 	__ 

_ - 
No 

_ 
lNo o Yes 

221 P.K. Das, Peon 24-12-98Moha nbarj No No No No d Yes 

222 	 20-12- 
N.C. Boro, Peon 2000 Guwahati No No No No o Yes 

223 CD. Das, Peon 27-6-94 Guwahati No No No  No 

ONo 

o Yes 

224 N. Talukudar, 
Peon 25-5-95 _NewDelhi NewDelhi _.22-10-96 NewDelhi _Guwahati o Yes 

225 R.C. Konwar,
Peon _4/1Q179 NLakhimpur 

_ 
No_ No __ No :  L9/91 uwahati Yes 

26 K. Hazarika,
Chow, 23-4-77 _Lekhapani 

_ 
_No' No No No I Yes 

27 R.C. Boro,. 

28-4-98 

. 
Imphal _No _No 	__ No No No No Yes 

Chow _ _ 
28 S.R. Dalu, 

Chow 	 _ 27-5-75 	_ _ 
Tura 

. 
_No _No. _No l NoJNo 

I 
No 

_ 
1 Yes 

I ' 
Li 

-1 



p ... 

A 

SN 	Name .& 	I Initial Appointment 	If transferred fror -n outside NER 	If transferred from NER to 

Oesignation 	 outside &re-transiered 

I 	 bate 	I 	Place 	 IRe- 	IRe-transferred PlaccI Whether 
I 	 transfere 	 j resident 

d date 	 I of NER l Rernzirks 

	

Place 	 -. From 	To 	J 	From 1 	To 	Yes/No ( 

229 Smz K. B3fore, 

Sfwl 

- 

15-4-94 
..--.--. 

Guwahati lNo 	7NO I No No No No 	1 Yes 

2301 K. Harijan, Siwl 9/2/88 Guwahati No 	No No No No No 	1Yes 

Certified that above data are based on the service book / Personal file / Bio data 

of the officers and staff concerned. 

1) 112 cr 
CIO 

D. SINHA 

( Compiled by ) 	 ( Checked b 	
Director, 	LACD, DDGM 

Regional 	Met. 	Centre, 
tri  

RgicnI Met Centre, GuwahatL 

0 

Guwahati: 781 015 
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